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4. Lt page (vi) l1ne 21, !Ql: "licence' sIt ~ "llcencee's" 
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7. 

• Minutes ot Df. sSent 

At page (xv), line 10 from top, ~ "fell" mw1 "feel" 

At page (xvi), line 16 from top, W "Class" ~ "clause" 

At page (xvi)!. ~1ne 23 from top, W "Ind1a ~rms Rule" m.wl 
"Indi an Arms ttule s" 

B1ll as amended by the 
Joint COmmittee. 

8. At page 1, l1ne 15, W "rookes" ~ II rockets" 
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• Report of the Joint Committ .. 

I. the Chairman of the Joint Committee to which the Bill· to 
consolidate and amend the law relating to arms and ammunition was 
referred, having been authorised to submit the report on their 
behalf, present their Report, with the Bill as amended by the Com-
mittee annexed thereto. 

2. The Bill was introduced in the Lok Sabha on the 18th Decem-
ber, 1958. The motion for reference of the Bill to a Joint Com-
mittee of the Houses was moved in the Lok Sabha by Shri B. N. 
Datar, the Minister of State in the Ministry of Home Affairs, on the 
23rd April, 1959 and was discussed and adopted on the same day 
(App ~ndix I). 

3. The Rajya Sabha discussed the motion on the 28th, 29th and 
30th April, 1959 and concurred in the said Motion on the 30th April, 
1959 (Appendix II). 

4. The message from the Rajya Sabha was read out to the Lok 
Sabha on the 4th May, 1959. 

5. The Committee held ten sittings in all. 

6. The first sitting of the Committee was held on the 8th May. 
1959 to draw up a programme of work. After a preliminary dis-
cussion the Committee felt that it would be advantageous to take 
evidence from associations and other desirous of presenting th;ir 
suggestions or views before the Committee and that' a press com-
munique inviting memoranda should be issued for the purpose. The 
Chairman was authorised to decide, after examining the memoranda 
submitted QY them, as to who should be called to tender oral evi-
dence before the Committee. 

7. 15 memoranda/representations on the Bill were received by 
the Committee from different associations.·and individuals as men-
tioned in Appendix III 

8. On the 13th and 14th July, 1959, an exhibition of different types 
of arms was arranged in the Parliament House for the benefit of the 
members of the Committee. 

·Published in Part fi, Section 2 of the Gazette of India, EJCtraodinary, 
dated the 18th December, 1958. 
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9. At the third, fourth and sixth sittings of the Committee held 
on the 14th, 15th and 18th July, 1959 respectively, the Committee 
heard the evidence given by the Home Secr~taries to the Govern. 
ments of West Bengal, Uttar Pradesh and Punjab and certain other 
witnesses shown in Appendix IV. • 

The Committee decided that the whole of the evidence given 
before them should be laid on the Table of the House. 

10. At their fifth sitting held on the 16th July, 1959, the Com· 
mittee had a general discussion on the important provisions of the 
Bill. At their sittings held on the 20th, 21st and 22nd July, 1959, the 
Committee considered the Bill clause by clause. 

11. The Committee considered and adopted the Report on the 4th 
August, 1959. 

12. The observations of the Committee with regard to the princi-
pal changes proposed in the Bill are detailed in the succeeding para-
graphs. 

13. Clause 2.-An amendment of clarificatory nature has been 
made in sub·clause (1) (e) (iv). 

The Committee feel that bombs, grenades and other such arm" 
and ammunition should also be included under the definitions of 
'prohibited ammunition' and 'prohibited arms' in items (h) and (i) 
of sub-clause (1). 

The clause has· been amended accordingly. 

14. Clause 3.-The Committee feel that in the provisn to the clause 
th' words "for purposes of sport" should be omitted so that the 
proviso will cover all bona fide use of firearms including sport. 

The clause has been amended accordingly. 

15. Clause 4.-The Committee feel that, in order to avoid hard-
ship or inconvenience to the people living in an area covered by the 
notification should specify the categories of arms for which licences 
would be required. 

The clause has been amended accordingly. 
16. Clause 5.-The Committee consider that licence should be re-

quired for manufacture, sale. etc., of ftrearms or ammunition of every 
description, but as regards other arms they feel that the rules 
should spec~fy the arms for whose manufacture, sale, etc.,- licences 
would be required. So far as sale or transfer by a person of his 
own arms referred to in the proviso is concerned, the Committee feel 
that his obligation to inform the authorities of the sale or transfer 



.hould be only in respect of such arms or ammunition. as required 
a licence under clause 3 or clause 4. 

The Committee feel that the clause should also include casell of 
conversion of firearms or ammunition. 

The clause has been amehded accordingly. 

17. ClaU8e 8.-The Committee feel that the time-limit of six 
months under the proviso to this clause should be raised to one 
year. 

The clause has been amended accordingly. 

18. C'taU8e 9.-The Committee feel that the minimum age limit of 
persons competeJit to aequire firearms etc. should be sixteen years 
instead of eighteen years. 

The Committee further feel that instead of specifying in the Act 
itself the age limits of persons who may receive training in the use 
of firearms, the age limits should be prescribed by rules. 

The clause has been amended accordingly. 

19. Clause lO.-The clause has been amended with a view to 
clarify the intention. viz .• to afford better facilities to bema fide 
tourists visiting this country. 

20. Clause l3.-The Committee feel that in order to remove any 
doubt it should be provided under sub-clause (3) (a) (i) that for 
bona fide crop protection a licensing authority may grant a licence 
for other smooth bore guns, if it is satisfied that a muzzle loading 
gun will not be sufficient for such protection. 

21. Clause 14.-The Committee feel that in sub-clause (1) (b) 
(ii) the intention may be clarified by adding the words "or public 
safety" after the words "public peace." 

22. Clause 17.-Amendment similar to the one made in clause 
14 has been made in this clause. 

23. Clause 19.-The Committee feel that under sub-clause (2), 
a police officer may seize arms or ammunition which a person is 
carrying only in case he considers it n~essary to do so. 

The clause has been amended accordingly. 

24. Clause 21.-The Committtee consider that the t.ime-limit with-
in which a depositor or his legal representative may give his expla-
nation under sub-clause (4) may be raised from fourteen days to 
thirty days. 

The clause hal been amended accordin.ly. 
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25. dame 35.-The Committee feel that the onus of proof laid 
on persons in joint occupation or joint control of premises should 
be restricted, and only such persons in respect of whom there is 
reason to believe that they were aware uf the existence of the arms 
or ammunition in the premises etc. should be held liable unless the 
contrary is provided. 

The Committee further feel that the clause should also apply tc 
arms and ammunition found in vehicles besides premises and other 
places in joint control or occupation. 

The clause has been amended accordingly. 

26. Clause 44.-The amendment made in sub-clause (3) incorpo-
rates the new laying formula which has been agreed to by the Com-
mittee on Subordinate Legislation. 

27. Clause 45.-The Committee feel that the forces mentioned in 
.ub-clause (b) (iii) may also include such other forces as may be 
specified by notification by the Central Government. ' 

The clause has been amended accordingly. 

28. The Committee recommend that Government might-

(1) consider whether a provision could be made in the rules 
for allowing a licence to use temporarily, for purposes 
of sport another licence's firearms of the type for which 
he holds a licence; 

(2) examine the question of providing in the rules for trans-
port of properly packed firearms through an area 
notified by the Central Government under clause 4; 

(3) give instructions to the State Governments to take a de-
cision on applications for renewal of licences within a 
specified period. 

29. The Joint Committee recommend that the Bill as amended be 
passed. 

NEW Da.m; 
The 8th Augwt, 1959. 

UPENDRANATH BARMAN, 
Chairman, 

Joint Committee. 



Mbautes of ou.-tt . 

I 

1. It is no doubt creditable on the part of the Government to have 
brought forward a Bill to amend the Indian Arms Act of 1878. 

2. In the statement of Objects and Reasons, it has been stated:-
"The present Bill seeks in the 11JQin to liberalise the licensing provi-
sions and to reduce the inconvenience to the public to the minimum 
while at the same time keeping in view the overall demands of public 
security and the maintenance of public order". No sane person would 

. disagree with the laudable objectives which the Government placed 
before them for the amendment of the old Arms Act. But it will 
be worthwhile to see how far it has succeeded in translating them in 
the body of the Bill, just considered by the Joint Committee. 

3. The main difficulty experienced while the old Act was in opera-
tion was that peaceful, law-abiding but deserving persons who W9nted 
arms for protection or safety but who were not otherwise resourceful 
enough, met with innumerable difficulties in securing the licence 
while those who would manipulate things and pander to the wishes 
of the authorities felt no such di~culty. 

4. The present practice is that after an application for licence is 
receiv~d by the D.M., he calls for a report from the Police, the Tahsil 
and S.D.O. in charge of that Tahsil. On the basis of these reports, 
he makes a final decision either in favour or against granting a licence. 
But while these reports are being called for, the applicant is not only 
mulcted of money to satisfy the demand of the Pollce and the Tahsil 
but also made to deposit considerable SUIDI of money in several funds 
in which the Government felt interested. That is a different thing, 
he may withdraw that money soon after, which does not serve the 
purpose of the Government, even though the object for which thl' 
money has been demanded may be quite laudable. 

5. In such cases, it has been freque~tly seen that money is the 
chief consideration in determining the giant of a licence and not the 
eligibility of the man. How far that difficulty would be obviated by 
the passage of the amended legislation .will be watched with great 
interest. There may be many persons who may not be able to meet 
the demands of the authorities for subscribing to this or that fund, 
yet they may be genuinely in need of an Arms licence for their 
personal safety or protection of their property. 

I ... vii 
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6. True, under the new provision of clause 13, it has been provided 
that the licensing authority shall grant a licence for protection or 
sport or for bona fide crop protection if the applicant does not come 
under any of the disqualifications mentioned in clause 14. 

7. But how to get over the long and tedious and often times 
irksome procedure of the application passing through the Police, the 
Tahsil and the S.D.O. 

It would have been a welcome departure if it had been specifically 
provided in the rules to be framed by the Government that the eligi-
bility of the applicant would be enquired into by the Gram Sabha 
wherever it existed. That would not only lend importance to that 
primary institution but would make the process of enquiry easy. It 
does not mean that any other kind of enquiry was held to be a taboo, 
but this one needs being given a fair trial. 

8. It is equally necessary that inordinate delay shOUld not taKt! 
place in the final decision of the application and the time limit should 
be specified in the rules. The present practice of District Magistrate 
entertaining those applications and deciding them one way or the 
other and the Commissioner hearing appeals against the order of the 
. District Magistrate should be modified to this extent that the enter-
taining authority should be the S.D.O., in charge of the Tahsil, who 
should pass final orders while the appeal should be heard by the 
District Magistnlte. Thus going in appeal to another District, which 
is more expensive and certainly would take more time, would be 
avoided. The S.D.O. is the person who is expected to know who is 
who in his Tahsil and would be in a better position to decide the 
eligibility or otherwise of a person for a licence. He can decide those 
applications much more quickly. A provision like this should be 
incorporated in the rules as well. 

9. Our object of "reducing the inconvenience to the public to the 
minimum" will not be attained until and unless the rules are 80 
framed and the State Government issue instructions in this behalf to 
District Magistrates to see that unnecessary restrictions are not placed 
in the way of those who apply for licence. 

10. In order that time may be saved in conducting enquiry from 
different sources, it may be provided in the rules that certain kind 
of information deemed most necessary may be stated in the applica-
tion form which may be verified by an aftldavit from the applicant. 
The licensing authority may attach such value to the aftldavit as it 
considers necessary but he will certainly be in R position to pass final 
orders without ~ny undue delay. In case any information given 
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therein ot' statement made is subsequently found to be unfounded. 
not only the licence can be cancelled and arms if issued taken back, 
but the applicant can be run in under sections 182 or 193 I.P.C. for 
having given false information. 

11. Then again with regard to the "overall demands of public 
security and the maintenance of public order", which should be bome 
in mind at every stage by any Government worth the name, it is a 
well-known fact that unauthorised and country-made arms are very 
common in the countryside, responsible for most of the dastardly 
crimes like murder and dacoity whose number has arisen to an 
alarming extent, of late. I find in this Bill no such provision which 
w.ould tackle with this problem in the most forthright manner. 
Perhaps, it has been taken for granted that such arms are there in 
plenty, we need not worry about them so much. We need only to 
be vigilant about the issue of fresh licences for legal arms, as it were. 
In my humble opinion, this is a policy of negation. We should have 
given a frontal attack to the possession of unauthorised arms and 
their manufacture on a wide scale in the country. Those who had 
occasion to see the weapons in the exhibition organised by the Gov-
ernment for the benefit of the members of the Joint Committee, 
would have seen with what care and precision some of those country-
made weapons were manufactured and how deadly they could be. 

12. The problem of law and order is a vital one and every law-
abiding citizen would give his unstinted support to the Government 
in adopting measures to suppress lawlessness, to root out the mania 
of committing murders, dacoity and robbery with the help of the 
unauthorised arms thereby creating a feeling of insecurity in the 
countryside. In this matter too, the active co-operation of the Gram 
Sabhas should be welcomed for in ultimate anelysis, it is the people 
of the village who are the worst sufferers. The rules should also 
provide relaxation of condition for obtaining licences in areas 
specially infested with dacoits or border areas open to the Pakistan 
attacks. 

13. I am giving my general support to the provisions of the Bill 
subject to the considerations noted above and would expect that 
rules will be framed in the light of the two main considerations given 
in the Objects and Reasons of the Bill and instruction. will be issued 
to the District oflicers to comply with them so far as it was humanly 
possible. 

NEW DELHI; RAGHUBIR SABAI. 
The 4th Augun. 1959. 
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The Indian Arms Act of 1860, as substituted by the Act of 1878 

... intended to disarm the entire nation, and to make it impossible 
'for another war· of independence against British rule. It was ins-
pired by a spirit of fear and distrust. As Mahatma Gandhi had put 
it, "Among the many misdeeds of the British rule in India, history 
will look upon the Act, depriving a whole nation of arms, as the 

. blackest." 
Due to the rigours of the Act and rules thereunder, law-abiding 

citizens have been ftnding it difficult to possess fire-arms for self-
defence. In spite of the Act and Rules, however, terrorists, dacoits 
and other anti-social and anti-national elements are using not only 
civilian weapons but also Bombs, Grenades, Bren-guns, Sten-guns, 
. 303 bore service rifles and revolvers of military type, as well as 
country-made fire-arms of dangerous varieties for perpetrating 
heinous offences against society and the State. 

While there are certain welcome changes in provisions relating 
to the licensing of fire-arms, I cannot subscribe to the Bill even though 
it has emerged from the Joint Committee, in a somewhat improved 
form. I feel that the basic approach has not changed in spite, of 
independence and there is still a lurking sense of suspicion and a 
lack of faith in our countrymen. 

The discussion in the House on the Indian Arms (Amendment) 
Bill (No. 49 of 1953) introduced by me in the Lok Sabha and the 
opinions received thereon from many legal luminaries, Bar-Associa-
tions, Judges, Collectors, Senior Police Officers and local bodies have 
not· all been taken into consideration. The present Bill, even as 
·amended by the Joint Committee, does not satisfy the aspirations 
or requirements of a free country, for the following l'easons:-

FirBtLy:-A major criticism of the existing Act 01 J878 if; that 
"Arms" includes fire..arms, bayonets, swords, daggers, spears, spear-
heads and bows and arrows .......... and parts of arms .. , , ...... ". 
Ill. no other country are such articles banned as "arms"; there are 
some restrictions elsewhere only regarding "Firearms". 

In India, too, in spite of the Act of 1878 it was found necessary 
to relax the restrictions under this definition. The tribesman had 
·£0 use his primitive weapons for defence against wild animals; the 
$ikh had. to bear his kirpan as a religious duty; the Gurkha his 
·ktLkti·; the agriculturist and householder had to possess some instru-
rnent'*bicb' might come under the definition of 'arms'. Hence 
under Arms Rules, restrictions were withdrawn (vide Rule 3 and 
Schedule thereunder). There has been no adverse efl~t on the 
law end~, ordEtr eituation since this withdrawal. .. '" . 

x 
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In the preaent Bill even u amended by the joint Committee, 

"arms" means '·articles of Qy description, designed or adapted as 
weapons for offence or defence and includes .................. sharp-
edged or other deadly weapons ........ but does not include ....... . 
weapons, incapable of being converted into serviceable weapons". 
This gives a much broader connotation to "arms", than even the 
Act of 1878. Anysharp-edgecl or other article which can be adapt-
ed as a weapon of defence may come under this definition. The 
acquisition, possession and carrying of any suchanns as may 
be specified in a notification may be banned in any area, in which 
case license will be required to be taken under clause 4. Manu-
facture, sale etc. of any arms as may be prescribed is banned under 
clause 5. Rules framed under clause 44 reqwre a manufacturer or 
dealer in such arms to maintain records and accounts of transac-
tions. Contravention of any of the aforesaid provisions will, under 
clause 25, make the person liable for 3 years imprisonment or with 
unlimited -fine, or With both. Secret contraventions and intention 
to use such arms for unlawful purposes are punishable with seven 
years imprisonment or with unlimited fine, or with both. Under 
clause 35, "any arms ...... in respect of which an offence has been 
or is being committed is found in any premises, vehicle or other 
place in the joint occupation or under jOint control of several per-
sons each of such persons in respect of whom there is reason to 
believe was aware of the existence of the arms in the premises, 
vehicle or place", is criminally liable. 

The above provisions :relating ·to so-called ·'arms" about whose 
connotation Government have not yet made up their minds, ind!-
catethe insecurity and diftlcultiesthat the new enactment will 
fteate tn the country. If a notification is issued under clause 4, or 
if "arms" now being freely manufactured, sold and possessed are 
sought to be controlled under clause 5, there will not only be a 
heavy strain on 1he administrative and licensing machinery but It 
will also cause unnecessary harassment to persons who may pos-
sess, manufacture or sell such articles. One fails to understand why 
the carrying of such articles ·in emergencies cannot be prohibited 
under the provisions of the Criminal Procedure Code, or Police Acts. 

There is no necessity ftJr Government to reserve to themselves 
the right of depriving citizens, especially the poorer classes, who 
cannot go in for costly firearms, the meagre sense of security against 
burglars and wild animals, by possessing at least some sort of sharp-
edged weapons for defensive purposes. 

SeeondZy:-It is UnfOrtuDBte that air-gunl. air..rUles, air-pistols 
are also to be licensed. These toy weapons use small pellets and 
not cartridges; they areoperltted,nC)t by any explosive IUbatanc!e 
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but by compressed air. They are much less dangerous than bows 
and arrows. They are useful only to scare away thieves or monkeys. 
They are also useful for young people to learn target shooting. No 
other country bans these air-weapons; on the other hand. they are 
being taken recourse to for spreading ri1ie-mindedness among the 
youth. Instead of banning, the Ordnance Factories with so much 
spare capacity. should be encouraged to take up their bulk manu-
facture. I hope that Parliament will exclude these toys from the 
purview of the Act. 

Thirdly: -As regards firearms, the provisions are more liberal 
than the Act of 1878 as the word shall in clause 13 (3-a) is more 
emphatic than the word 'may' though in legal phraseology they 
mean the same. However, under clause 14 (b-3), the licensing autho-
rity, may, for any reason, refuse to grant a license; under clause 
14 (3) he can also refuse to give the aggrieved person a copy of the 
reasons for refusal if he considers it inexpedient to do so. Further, 
the liberalisation of the provisions may not be of great advantage 
to the public for some time to come. as the price of firearms and 
ammunition has gone up at least four times during the last two 
years, since imports were restricted. ConSidering that possession 
of and training in small-arms (breech-loading guns, ri1ies,· revolvers 
etc.) is desirable to make the citizens in general and residents of 
border tracts and dacoit-infested areas in particular, defence-minded, 
relaxations should have been greater, and larger provision made 
for the grant of free licenses. The liberal provision relating to fire-
arms in other countries, our own experience with regard to resi-
dents of Coorg and ex-State areas, shows that such liberalisation 
will not affect the law and order situation but will ultimately be 
in national interests. Moreover, in spite of the objects and reasons 
which state, "the bill seeks to liberalise the licensing provisions 
and to reduce the inconvenience to the public to the minimum". 
there is no provision to expedite the grant of licenses and renewals. 
It is hoped that suitable safeguards will be provided for in the rules 
in this regard. 

Fourthly:-The penalty-clauses show that the bill has been 
mechanically drafted without keeping in view the overall demands 
of public security. The punishments prescribed are the same whe-
ther the infringements relate to "prohibited arms and ammunition" 
or to commonly used firearms and ammunition or to any other 
article like a dagger or sword-stick designed or adapted for offence 
or defence. Deterrent punishments should have been provided 
for offences in respect of prohibited weapons or for unauthorised 
import and export of weapons. No tenderness for anti-social and 
anti-national elements is desirable. It is unfortunate that the 
Minister of State in the Ministry of Home Affairs and the Joint 
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Committee did not agree to provide for enhanced punishments 11). 
such cases and for reduction of sentences in regard to minor infrinae-
~ents. 

Fifthly:-I submit that the Bill should refiect the spirit of a 
free nation and recognise the right of the State to requisition the 
services of every citizen in emergencies. The possessors of firearms, 
shikaris, target-shooters and riflemen in general (in appropriate 
age-groups) will be of service to the country in emergencies if 
the Government can properly mobilise and utilise them. Hence in 
my Firearms Bill, 1 of 1959. I had proposed in clause 9 for the lia-
bility of holders of licenses and permits, except those excepted indivi-
dually or in specified categories for call-up in national emergencies 
under terms and conditions as may be prescribed. 

Lastly:-While revising the outmoded Arms laws, I appeal for a 
positi'(e and not for a negative approach which is essential in every 
sphere of national life and activity. I am one of those who firmly 
believe that changes in the Arms Act should be effected with a view 
to enthuse the people and at the same time, to train and organise 
the youth of the country for better discipline and for national 
defence. 

NEW DELHI; UMA CHARAN PATNAIK. 
The 6th August, 1959. 

m 
I take liberty to append the following few lines in order to express 

my personal disagreement regarding the Bill, apart from those pro-
vided therein. 

The Indian Arms Act has an insipid history behind it. After 
Indian War of Independence of 1857 the British Rulers, being horri-
fied by the armed might of the common man of India, deprived the 
whole nation of arms. They unarmed the people by putting ban 
on possessing and carrying the same. They denied the right of 
self-defence to every citizen; obviously their aim was to minimize 
the chances of an armed rebellion against the foreign rule, while 
apparently they argued that if people were permitted an unhinder-
ed use of arms, the horrible spectacle of organised crimes could 
break out all over the country. Thus the Indians, once famous 
fighters. were rendered mere strangers to the use of arms. This 
object was further acheived by Act XXXI of 1860 wherein the 
definitions of the expressions "Arms" and "Ammunition" were widen-
ed and the executive restrictions in the matter of grant of licences, 
not only in relation to manufacture and sale, but also to the \lee and 
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poSlelllion of arlDl were tightened. There wu hardly any weapon 
of dence or defence which was not covered. by the deftnitioD. Act 
XI of 1878 provided for disarming any Province, District or Village 
and made it unlawful for anyone to possess arms and ammunition 
without a licence. Thus the chivalrous nation of Rani Laxmi Bait 
Tantia Tope and Tipu Sultan was cowed down, subjugated and 
totally emasculated. 

How ludicrous it is that amended in minor details by Acts XII 
of 1891. XX of 1919 and XLIX of 1929, the spirit of Act XI of 1878 
remains the same even now, when India became free from bondage. 

It was only in December, 1958 that the Han. Home Minister while 
replying to the dlebate· on an unofficial Bill regarding the exemp-
tion of Muzzle Loading Gun from the definition of the Firearms Act, 
announced that a comprehensive Bill on Arms Law would be intro-
duced very shortly. Expectations rose high that the Arms Laws 
will be liberalised and modernised to such an extent as to befit an 
independent nation. But to our disappointment all hopes have been 
shattered and a. piece of legislation has been brought, which is a 
prototype of an old and hackneyed Arms Act of 1878 with minor 
changes here and there. The present law is full of teeth and with 
all dental operations it has accomplished little. It helps the 
crooks and hurts the law-abiding citizens. Definition of arms as 
given in the Bill should be confined only to firearms, but here in 
the Arms Bill, 1958 the term 'Arms' includes sharp-edged and other 
deadly weapons. I vehemently oppose this idea and suggest that 
this Bill should not include any weapons other than firearms. It 
is the birth right of every citizen to possess arms for the protection 
of his property and personal safety. But strangely it has reduced 
to nullity by refusing him to possess arms. Hence it is desirable 
that it should be named as "Fir.e Arms Bill. 1958" and not the "Arms 
Bill. 1958". 

The Bill has only been liberalised to the extent that the licensing 
Authority cannot refuse "to grant any licence to any person, merely 
on the ground that such person does not own or possess suffteient 
property". But the term "sufficient property" has not been proper-
ly defined. In my opinion the license should be made available to 
any citizen of India except those who are either beggars or vaga-
bonds or persons who are convicted for anti-social crimes. 

During the discussion some of the members of the "Joint Select 
Committee" were of .the opinion that a muzzle loading gun of the 
low velocity, : 22 bore small bore rifle of low velocity usjn~ rim 
ftre cartridges and air rifles should be exempted from the restriction 
of a license as these are quite indispensable for crop protection. 
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But our Wishes were not conceded to. In foreign countries the citi-
zens are required to possess firearms not as a privilege but as a part 
of their duty towards their motherland. We as a nation are running 
deficit in food grains. It is essential that the minimum amount of 
our food crops may be damaged and this can only be achieved if the 
cultivators are induced to possess harmless muzzle loading guns and 
there should be no license fee for such arms. 

The Sub-Divisional Officers should be authorised. to issue liceJlces 
for the muzzle loading gun. 

I fell that the Gram Panchayats should be given the right to 
enquire into and recommend the application for the grant of a 
licence, as the Panchayats are better in the know of the conduct of 
the applicants than the executive authorities who take a lot of time 
to complete their report. But the Panchayats were held "irres-
ponsible" by the Government. It is highly regrettable. 

Further, I suggest it should be made obligatory for every appIr-
cant to undergo a training in handling a firearm before a licence fa 
granted to him. In other countries the training in small-arms is 
not considered merely a right but a duty of the citizen. But in our 
country the arms usually pass on to the bands of untrained persons. 
It is unfortunate that firearms as a rule are a luxury of such persons 
who use them for ornamental purposes. 

Firearms' in the hands of trained persons ensure them safety from 
dacoits, miscreants, make them strong and disciplined and at the 
time of emergency formulates a second line of defence. 

In U.K. a game license is required for shooting or taking out a 
gun under the gun license Act. A gun license is required before a 
shot gun or its cartridge is carried outside the house (no gun license 
is required for having a gun or its cartridge within a house). Game 
and gun licences are obtainable at port offices and county councils· 
offices. 

In U.S.A. the term fire arms does not include any rifle if the calibre 
of such rifle is . 22 or small and its barrel is 16" or more in length. 
But in India the possession of an arm is an exception and is generally 
granted to a few whose loyalty to the bureaucracy is undoubted end 
they are at the mercy of Police Officers who have the powers to 
recommend for the grant of firearms. Law breakers and dacoits are 
baving unlimited supply of weapons, either locally-manufactured, 
illicitly imported, stolen from government armouries or depots but 
the law-abiding citizens have not got weapons for defending their 
person and property. This state of dairs should no longer be 
allowed and every citizen of India of 16 years and over should be 
883(B) LS-a. 



granted e licence for firearms when applied for, without putting any 
barrier against him. 

I further suggest that the passing of shooting test should be a 
part of curriculum in all educational institutes where the age limit 
is 16 years or over. In U.K. the granting of licenses for possessing 
a firearm is as a rule free from all executive obstacles and bureaucra~ 
tic officiousness. In India too the firearms Act deserves to be 
remodelled as its counter-part in England. But it is a dream to us 
and God knows when it will materialise. 

A licence for . 22 bore rifle is only limited to the trainees in 
rifle clubs or rifle associations, while this right has been denied to 
those who have to practise target shooting privately at home. I feel 
that the law should be liberalised to facilitate those persons. The 
licensing authority should not be appellate authority and the 
appellate authority should be Commissioner of the Division. Regard-
ing, Class 17, sub~lause 10, the position is that after the suspension 
or revocation of a license the arms and the ammunition are to be 
surrendered to the authority and are to be deposited in the 'Malkhana'; 
where they deteriorate. I suggest that the licensees after 
s~pension or revocation should get the market price of the arms 
and ammunition forthwith in order to save their arm from annihila-
tion. 

In India Arms Rule 1951 under Schedule I, a privileged class has 
been established whereby they are exempted in respect of arms and 
ammunition. This is quite undemocratic and discriminatory. As 
according to Fundamental Rights laid down in our Constitution all 
citizens of the Republic of India are equal in the eyes of law, so I 
suggest that these exemptions should be abolished. 

Clause 20 about arrest of persons carrying firearms and ammu-
nition.-This clause provides very wide powers to . the government 
servants emplpyed even in non-administrative position. I suggest 
that some safeguard may be provided to the citizens of our land 
from undue harassment. The arms and ammunition when cover-
ed with license should not come under the purview of the clause 
and the non-administrative officials below the rank of II Class 
government officials should not be empowered to arrest the persons 
without warrant unless there are certain reasons to believe that the 
arms and ammunitions are to be used for unlawful and subversive 
activities. . "';'" ~'l 

Clauses 25, 26, 27, 28.-The penalties proposed for the offences al'e 
very severe and suitable steps should be taken to see that they are 
in conformity with the condition prevalent in other free countries. 



Clause 35.-In this clause combined responsibility has been im .. 
posed on persons who are living jointly in a premises and in other 
places in joint occupation or under the joint control of several per-
sons. This is highly unjustified. Formation of Joint Cooperative 
Societies and Joint Agriculture Farms is being envisaged in the near 
future. I do not find any reason why every person is held respo~" 
sible for the misdeeds of others in a joint society or a cooperative 
farm. The burden of proof lies only the culprits to prove their 
innocence. 

It is regrettably noted that no liberal policy has been ad0.pted in 
the Bill to issue licenses to the women in our country. As a rule 
when women apply for firearms a liberal policy may be adopted to 
issue a license on concessional fee. The women should be trained 
in the use of firearms. A lot of trouble or lawlessness prevailing 
in the society will be removed when women are trained and 
encouraged to face many anti-social elements in the society. We 
rightly anticipated that there will be less cases of robbery and rape 
in the society under those circumstances. 

I suggest the license should be replaced by certificate. 
The village Defence societies which are lying defunct in the 

rural areas of the country should be remodelled and rejuvenated. 
They should be given firearms by the Government and a reason .. 
able quantity of ammunition may be put at their disposal in order 
to face the day to day unsocial activities of the dacoits and the mit! .. 
creants. The members of the Defence Society should be adequate. 
ly trained and their morale should be enhanced. It is desirable 
if any member of the society dies in discharge of his duty proper 
provision should be made for the maintenance of his dependents and 
his services should be properly recognised. 

On either sides i.e., East and West Pakistan border and those 
areas which are infested with dacoits, condition for granting licen-
ses should be slackened to such an extent as to provide arms licen-
ces to each and everybody if he or she so desires. As a matter 
of national interest a subsidy and loan for the purchase of fire-arms 
should be granted to the inhabitants of the area, so that they can 
with self-confidence, face the invaders. Special provisions should 
be made to train them to handle fire-arms. I do not share the 
views of those who think that the relaxation of law of Arms would 
lead to the commission of more henious crimes and a deterioration 
in the crime situation. I feel that judicious relaxation in grant-
ing licences will deter the law breaking element of the society. 
Instances have shown that the dacoits and the robbers avoid mak-
ing their depredation in villages where there are several licence 

. holders in the village. 
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A free grant of license, large-scale manufacture of !reartna 

and ammunition and the cheap supply of the same will ease the 
situation to a great extent. Further net-work of rifie clubs with 
proper training facilities will, apart -from. imparting a spirit of self-
reliance and self-help and fearlessness, go a long-way in setting a 
lecond line of defence and an effective check for law-breakers. 

I strongly suggest that expansion of markmanship training under 
government supervision be made forthwith. It could eventually 
convert all able-bodied citizens into a national military asset. 

It is said that it is the business of police to protect the people 
of the country and their properties, individually and collectively. 
But when the police officers are themselves being looted, how a 
common man can be protected. 

NEW DELHI; MOHAN SWARUP. 
The 7th Aug'UBt, 1959. 

IV 

1 regret I cannot agree with the views of the majority of the 
Committee. The Committee has made some changes in the Bill, but 
I feel that the measure is more restrictive than it should be. 

The Arms Act of 1878 was enacted by the British Government to 
disarm the people of India for their own safety and security. Now we 
are a sovereign and independent nation, and therefore there should 
be as few restrictions as possible for acquiring and possessing arms. 
I am of the opinion that the reduction of restrictions to a minimum 
will not have any adverse effect on the law and order situation. For 
example, in many former Indian States there was no restriction on 
possessing fire-arms, and it did not have any adverse effect, but on 
the contrary it helped to maintain law and order. A certain class of 
people in Coorg are enjoying exemption from the Arms Act. The 
Sikhs are allowed to (:arry kirpans, and the Gurkhas are allowed to 
carry Kukris. All this did not have any adverse effect in the main-
tenance of law and order and peace. The only people to suffer by the 
imposition of more restrictions are the law abiding and peace loving 
citizens. They remain unarmed and unprotected, while the dacoits, 
offenders and such other anti-social people somehow get whatever 
anns they require for their unlawful activities. 

1. 

I, therefore, feel that the people should be encouraged to possess 
fire-arms and to learn how to use them. For that purpose all types of 
air -rifies,air guns, and Air pistols should be kept out of the _ o~~a
tion of thiS Act. But unfortunately amendments of this nature were 
not accepted. I fail to understand how Air rifles, Air IUDs, and Air 
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piato1s can be used for unlawful activities. Is it thought that air rifles 
and air guns will be used by dacoits and such other offenders? Air 
rUles and air guns and air pistols are not lethal weapons. No license 
is required to possess more deadly arms like swords, spears, and 
bows and arrows. So I think: there is no reason to regulate the 
possession of air rifles, guns, and pistols. 

According to clause 13 (3) (a) (i) licences will be granted to cul-
tivators to possess muzzle loading guns for bona-fide crop protection. 
These guns become useless in monsoon. because the powder and. per-
cussion caps which are used to fire these guns become moist, and will 
not fire. Moreover, when these guns are once fired it takes a long 
time to reload them. If a cultivator fires a shot at a wild boar, and 
if the boar attacks, the cultivator will not be able to defend himself, 
because he will have no time to reload his gun and fire again at the 
attacking animal. On the other hand, if he has a breech-loading gun, 
he will be more safe, and will be able to protect his crops better. He 
should, therefore, be entitled to get a licence for Q breech-loading gun 
if he chooses to have it for the protection of his crops. According to 
proviso to clause 13(3) (a) (i) authority has been given to the licens-
ing authority to decide whether a cultivator should be given a licence 
for a breech-loading gun or not-I think this is not proper. 

In clause 14(3) it has been provided that when the licensing 
authority refuses to grant a licence, it shall record in writing the 
reasons for the refusal, and also furnish the applicant with a state.· 
ltlent summarising the reasons. It has also been laid down in the 
said clause that the licensing authority need not reveal to the appli-
cant the reasons for denying him a licence if it thinks that it will not 
be in the public interest to do so. It is difficult to imagine any cir-
cumstances in which revealing the reasons for rejection will hurt 
public interest. In clause 18 (1) there is a proviSion for appeal 
against the licensing authority's decision, and clause 18 (5) provides 
that no appeal shall be disposed of unless the appellant has been 
given a reasonable opportunity of being heard. But if the appellate 
authority also agrees with the licensing authority that the reasons for 
refusing the licence cannot be disclosed, the appellant will be denied 
a reasonable opportunity of getting the licensing authority's decision 
revoked. I, therefore, feel that the licensing authority should not be 
given such wide and discretionary powers. 

I also feel that the Bill should "be confined to firearms only and 
other arms excluded from its purview. 

THAKOR SHRI FATEHSINHJI GHODASAR. 
NEW DELHI; 

The 8th August, 1959. 
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We regret, we are unable to associate ourselves fully with the 
report of the majority of our colleagues in the Joint Committee. It 
Is rather strange that a Bill professing itsel1 to contain liberal provi-
sions regarding licensing and seeking to reduce the inconveniences 
caused to the public in respect of requisition and possession of anns 
reveals on a careful scrutiny that the overall effect of passing the 
same as law of the country will be to impose severer and more dras-
tic restrictions than those prevailing under the existing law. In our 
view the report of the majority has not succeeded in reducing the res-
trictions and inconveniences caused by the provisions of the Bill. 

We believe that the Indian Arms Act of 1878 intended solely to 
disarm the Indian citizens to suit the convenience of the British 
Rulers must be replaced by an enactment which maintains the right 
of every free citizen of India to possess or acquire any kind of arms 

. (whether firearms or not) consistent with the demand of the State 
to maintain public peace and security. 

At the outset we may point out that the short title of the enact-
ment itself must be changed as "Firearms Bill" and consistent with 
such change the definition of "Arms" contained in clause 2(1) (c) of 
the Bill should be omitted and consequential drafting changes must 
be made by substituting the word "firearms" for the words "arms" 
occurring in the various clauses of the Bill. The above change is sug-
gested to take out of the ambit of the enactment the acquiring and 
possession of sharp-edged weapons like dagger, words, or even 
pen-knives. 

We find that clause 4 of the Bill in the form in which it is accepted 
by the report of the majority will have dangerous consequences. 
Often armed dacoits and violent mobs attack innocent villagers and 
residents of a locality and if a notification as is contemplated in clause 
(4) is prevailing in that locality then these unfortunate persons will 
be without even ordinary weapons of defence such as knives, axe 
or hatchet. Even conceding that going about armed with knives or 
daggers or other arms other than firearms are to be prevented in a 
trouble spot, we are of the view that a person shall not be debarred 
from acquiring or possessing arms other than firearms in his place of 
residence with the intention of defending himself and his family 
from any unprovoked attack that may arise in a trouble spot. We 
suggest, therefore, that the words "acquisition, possession" along with 
the words "acquire, have in his possession or" occurring in clause (4) 
of the Bill should be deleted. 

Thtm with regard to the procedure prescribed for obtaining a 
licence we feel that the liberalisation sought to be introduced is ren-

xx 
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dered illusory by conferring arbitrary and unguided discretion on 
the licensing authority to refuse a license. 

We find that in U. K. Firearms law a provision for appeal before 
the Quarter Session is provided in similar contingencies and we sug-
g~,st that this can be allowed with advantage by making suitable pro-
viSio~ for an appeal before the judiciary (say the District and Ses-
sions Court) from an order refusing to grant a license. The present 
pr~vision for an appeal before the Executive authority, we believe, 
cannot serve any useful purpose since more often that not official red-
tapismhas evolved the foot-rule of confirming the orders of the sub-
ordinate officers. 

NEW DELHI; 
The 8th August, 1959. 

N. C. SEKHAR 
K. ,K. WARIOR 

HIRENDRANATH MUKHERJEE·' 

VI 
As I do not agree, in certain respects with the views of the majo-

rity of members of the Committee, I deem it necessary to express 
my views of dissent in a separate note. , 

, ,The Arms Bill has been introduced with a view to liberalise the 
law about- acquisition and possesSion of arms. But in my opinion, 
some provisions of this Bill which seek to impose restrictions on pos-
session of sharpe-edged but simple arms like daggers are not in con-
sonence with this avowed policy. 

The Act should regulate the acquisition and posseSSion of firearms 
only. But this Bill provides to regulate' the acquisition and possession 
of not only the firearms but the simple arms as well. Of course, it is 
true' that the restrictions on possession of such ordinary arms are 
to be imposed only during emergency and when the Central Govern-
ment thinks it necessary or expedient to do so. But even then it is 
not necessary to incorporate these provisions in this Bill. Criminal 
Procedure Code, Police Act and other existing penal laws are quite 
sufficient and adequate to meet any such emergency. Moreover, as 
these sections are to be invoked only during emergency, it will be 
difficult to enforce this law effectively. It will not serve any useful 
purpose. On the contrary, there is every possibility that this law 
will be misused to harass innocent and peaCe-loving citizens. 

Air-rifles should have been completely exempted from the provi-
sions of this Bill. Air-rifle is entirely different from other firearms. 

, -·Certificate required under direction 87 of the 'Directions by the Speaker 
under the Rules of Procedure of Lok Sabha' not furnished. 



It is not a dangerous weapon. It is mostly used for target practice. 
If we desire that the people should be able to defend themselves 
against the foreign invaders or local robbers, dacoits, hooligans and 
other anti-social elements, then it is not sufficient to ann them. It 
is essential to train the civilian populace in marksmanship. Already 
very few facilities are provided for training and practice in marks-
manship. Any restrictions on use and possession of air-rifles will 
hamper the progress in this respect. 

If the people are to be proficient in shooting. the training should 
be imparted to them at an early age. According to the provisions 
of this Bill, no person who has not attained the age of sixteen can 
obtain a licence for possession of an air-rifle. Even for target 
practice, licences in respect of air-rifles are to be given only to the 
members of rifle clubs or associations recognised by the Central 
Government. There are exceptionally few places in India where 
there are rifte clubs or associations. It means that where there are 
no clubs, no individual person who has not attained the age of 
sixteen, can obtain a licence for possession of an air-rifle even for 
target practice. The result is obvious. A large number of young 
persons desirous of training themselves in marksmanship wlll be 
deprived of such opportunity. 

For these reasons, it is submitted that the air-rifles should be 
exempted from the provisions of this Act. If for any reason it is 
not acceptable, then at least the provision should be made in this 
Act itself to allow the young boys who have attained the age of 
twelve years to possess and use air-rifles for target practice 
irrespective of whether they are members of any rifle club or not 
so that they can get proper opportunities to develop themselves 
into perfect marksmen. 

BOMBAY; B. D. KHOBARAGADE 
The 7th August, 1959. 

VB 

1. Generally I am in agreement with the conclusions of the 
majority of the members of the Committee and I agree with tbe 
report as a whole. However, I find it necessary to make a few 
observations on some of the sections. The statement of objects and 
reasons refers to the liberal policy the Government have followed 
after independence. It is in agreement with "that view of" libera-
lizing the policy, I am adding this note. 

2. It is a well known fact that an ordinary citizen, especially 
a villager, used to find it very diftlcult to obtain a licence for even 
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an ordinary gun without pleasing the police authorities. No doubt 
the licensing authority is a District Magistrate or some other 
responsible officer. Even then the licences are not issued. without 
consulting the police authorities. This led to considerable corrup-
tion also. I am not inclined to think the conditions have very much 
improved in this matter, after we have attained independence. 
I am anxious that an ordinary citizen like a farmer should be able 
to get the required licence without any difficulty and it should not 
depend on the favourable disposition of the police oftlcials. I 
represent an area (Coorg) where under the exemption granted 
by the rules framed under the old Arms Act Coorg, (Kodawaa) 
and Jumma tenure holders are allowed to own certain kind of 
fire-anns without a licence (vide Schedule 1, Rule 4: of the IndIan 
Anna Rules, 1951). They have enjoyed this privilege ever since 
the fire-arms were known and nothing untoward has happened 
there. In fact late Sardar Vallabh Bhai Patel is reported to have 
remarked that if people were like Coorgis he would grant such 
exemption to all parts of India. I wish very much the Government 
could go to the extent of allowing the whole of India lome privi-
leges as are enjoyed in Coorg. However, thie may not be poafble 
to do so under the present conditions. 

3. The following points may be considered and the Bill liberaliHd 
at least to that extent. 

Sect1icm Z(c): By using the word "solely" in this deftnition, there 
is scupe for contending and interpreting that weapOM even designed 
for domestic purposes but which may be used for other purposes as 
"weapons". Hence, I suggest that the word "solely" may be omitted. 

Section 13: Clause 3 (b): The burden is on the applicant for 
licence to prove that he "has a good. reason for obtaining the same". 
I am of the view that the burden should be shifted on the persons 
who wish to restrict the rights of an independent citizen at least 
with regard to the license under sections 4:, 5 and 8. 

Section 14 (1) (b) 3: By this single clause the entire liberalising 
policy of the Government is in danger. Though under Section 13 
Clause 3 (a) (i) and (ii) the granting of licence should be the rule 
and not granting should be the exception, the effect of this clause 
is taken away by the use of the words in sub-clause (3) namely, 
"to be for any reason unfit for licence for this acl:." It is so wide 
that anyone can be refused a lieenee. 

Sectioft. 18: This sectiop. providing an appeal to higher autho-
rities assumes considerable importanee in view of the provisions· t1f 
section 14. No doubt, a departmental appeal is .. llowed. But I 
833 (B) LS-4. 
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think, it is completely inadequate. I am of the oplll1on that an 
appeal should be provided. to the highest judicial authority of the 
area, a District Judge or a ilimilar Officer. As I have already stated, 
it fa usually the police that control the issue of these licences. In 
fact, in the COUrile of evidence it was admitted that the issue of 
licenses did not often depend on the merits of each case, but on the 
percentage allowed by the authorities. This position has led to 
considerable corruption also. There is an impression in the country 
that licences cannot be procured. without satisfying the police and 
other authoritiell. This position will entirely chbllge if an appeal 
is allowed to the District Judge. In England, an appeal to the 
Judicial authority ia provided. The only argument put forward 
against such a proviaion, here, is that the District Judge may not 
be able to apPreciate the law and order situation of the area· It 
is too dift\cult to understand this argument that a judicial officer 
of the status of a District Judge will not be able to appreciate the 
situation. On the other hand, it creates the impression that the 
department ia not prepared to trust the judiciary. Further, it gives 
additional strength to the impression that the Police authorities 
have the ftnal lay in the matter. as it il only a departmental 
appea1. Not only justice should be done, but should appear to be 
done. Every citizen who applies for a licence should be satisfied 
that the justice will be done to him and he need not depend on the 
favours of the Police authorities. Hence, I am of the view that an 
appeal either to the District Judge or where there is -no such Judge 
to the Judicial authority who is discharging the functions of a 
District Judge, .hould be provided for. 

4. I have referred to the position of the Coorgis and Jumma 
holden of Coorg. The present act is for liberalizing the Arms 
Act and I would like to point out that at least the status quo in 
Coorg should be maintained under the rules to be framed under 
section 41 of the Act. 

NIIW D!UU; K. R. ACHAR 
'1"M 8tk Augu.t, la. 

vm 
'.nJ.e preeent Bill leeks to repeal the Indian Arms Act enacted by 

the British rulers eighty years ago with a view to disarm the whole 
nation. Apart from the considerations of safeguarding the Empire, 
thia policy of depriving the whole people of arms was motivated in 
the main by a MDIe of deep distrust and an, attitude of contempt to-
wardJ the Indian people. I am sorry to note that even after twelve 
y-.n of tndependence, the preeent Government have not been able 
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to shake off completely the legacy of their predecessors. The present 
Bill as reported by the Joint Committee is an improvement on 
the original Bill no doubt, but traces of this distrust linger still, and 
restrain the Bill from going as far it should. Hence this note of dis-
sent. 

The right to bear and carry arms is an inviolable and sacred right 
of every free citizen and though this has not been included in the 
list of fundamental rights enumerated in the Indian Constitution, 
the right of self-defence accepted and guaranteed. by the Indian 
Penal Code implicitly acknowledges the right to possess arms. Since 
India is not in a position to run into a race of armaments with big 
Powers, or their satellites, surrounding our boundaries and havin, 
hostile and expansionist designs against us, the only course open 
for us is to arm our people and make military training compultory 
for all adult and able bodied citizens. 

I strongly feel that provisions of the present Bill should have 
been conftned to ftreanns only. As regards arms, other than fire--
arms, every citizen should be normally allowed to possess and carry 
them and even tn cases of emergency, envisaged under Clause 4 of 
the present Bill, reatrictions ought to be placed only on stock-piling 
or carrying of arms and not on their possession. The Home Secre-
tary of the Punjab in his evidence before the Committee has clearly 
statedi that the fact that Sikhs have a right to possess and carry 
kripans with them under the Constitution has not adversely affected 
the law and order situation in the State in any way. There is no 
reason why any discrimination be made between Sikhs and non-
Sikhs so far as the possession and carrying of arms, other than fire-
arms, for the purpose of self-defence, is concerned. In eases of 
emergency, the government can impose reasonable restrictions on 
the display of such arms and for that Police Acts or provisions of 
the Indian Penal Code are adequate and no special powers, aa pro-
vided for under the present Bill, should be required. 

Under Clause 2 of the present Bill, the definition of the term 
"Arms" is very wide. It includes all articles of any description 
designed or adapted as weapons for offence or defenee. Artlclet 
designed solely for domestic or agricultural uses and weapons in-
capable of being used otherwise than as toys or of being converted 
into serviceable weapons, have been excluded!; but "sharp-edged, 
and other deadly weapons" should be precisely deRned so a. not to 
leaVe" any room for doubt or eonfu.ion. 

The present Bill seeks to liberalise the lieensift, previalcms, but 
1Ike liberaIilatlon is very halting, the proc:edure of leeurin, a 1I0IIIce 
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still remains irksome and dilatory, and the llcence-seeker ieft to 
the whims and caprices of the bureaucracy. 

Clause 14 empowers the licencing authority to refuse a licence on 
the ground that "such licence Is required by a person whom the 
licensing authority has reason to believe to be for any reason unfit 
for a licence". Furthermore, he can refuse even to furnish reasons 
for such refusal if he thinks that it will not be in "the public inte-
rest" to do so. Now if licensing authorities are to refuse licences 
"for any reason" and are not even to be called upon to disclose these 
reasons, the avowed object of liberalising the licensing provisions 
will be nullified. The power conferred by clause 14 (b) (3) 
is likely to be abused or misused to cloak acts of political discrimi-
nation, extremely rampant these days in respect of grant of licenses. 
It is for the Lok Sabha to amend this clause in such a way as to make 
it obligatory for the licensing authority to furnish a statement re-
cording reasons for the refusal of licenses in all cases without any 
exception. 

In regard to clause 13, the licensing authority should not be given 
the discretion of refusing to grant a licence of a smooth bore gun, 
BOught for crop protection. A muzzle loading gun cannot be ope-
rated upon during the training season. Hence granting of licences for 
other smooth bore guns for the purpose of crop protection should 
not depend upon the discretion of the authorities but should be made 
obligatory. I would! like to go a step forward and suggest that 
farmers should be given licences freely even for breach-loading guns 
10 that it could serve both the purposes namely, protection of the 
person and protection of biB crop. 

Clause 18 of the Bill provides for appeals against the order of the 
licensing authority. But the appellate authority envisaged in the 
Bill il to be an executive officer. I strongly feel that if new provi-
sions providing for appeals are to be of any real advantage to the 
people, the appeall should lie to a judicial authority who will bring 
upon his judicial mind in order to see whether the reasons due to 
which licence is refused are strictly legal and whether relevant pro-
visions of the law have been applied or not. 

Under clause 20 the power of arrest of persons conveying arms 
etc. under suspicious circumstances has been conferred not only 
upon "magistrates or police officers" but also any other public ser-
vant or any perlon employed or working upon a railway.. . It 
means that a railway porter who knows nothing about the Arms Act 
may arrest or detain any bona. fide passenger on mere suspicion. 
'I'he clause c:onfers very wide powers upon those who are likely to 
abuse them. It should be suitably amended. 
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. I regret to hote that it has not been pOSsible for the Cornmitt~ 

to provide for the early disposal of applications for licences. I know 
cases in which applications are kept pending for years together and 
no action is taken unless cerain pressure, official or otherwise, is 
put on the licensing authority. To avoid inordinate delays in grant-
ing licences, it is necessary that some time limit should be fixed. 
within which an application for licence must be disposed. of. The 
Government have promised to issue il'lstructions to the Executive to 
see that issuing of licences is expedited. But experience of execu-
tive instructions gained so far is not very heartening. Any how if 
procedure of issuing licences is not simplified and effective steps 
taken to expedite the matters the whole purpose of libralisation 
will be defeated. 

NEW DELHI; ATAL BIHARI V AJPAYEE 
The 8th August, 1959. 
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BUI No. III B of 1958. 

THE ARMS BILL, 1958 
(As AMENDED BY THE JOINT COMMITTEE) 

(Wor.cU rid.e-lit'/.Bd .O'f' underlined indicAte the amendm..eRts BUgwreaYd 
btl the C.om.mittee; uteriBks indioGte omissions) 

A 

BILL 

to consolidate and amend the law relating to arms and ammunition. 

BE it enaded.. by Parliament in the Tenth Yeal" of the Republic 
of India as follows:- .-

CHAPTER I 

PRI:l..D.nNARY 

1. (1) This Act may be called the Arms Act, 1959. - Shon title, 
ezteDt aDd 

(2) It extends to the whole of India. COJDIDIeQCle-
meat. 

(3) It shall come into force on such date as the Central Govern-
ment may, by notification in the Official Gazette, appoint. 

2. (1) In this Act, unless the context otherwise requires,- Definidonl 
and iIltel'-

10 (a) "acquisition", with its grammatical variations and pretatiOQ. 

cognate expressions, includes hiring, borrowing, or accepting as 
it gift; 

(b) "ammunition" means ammunition for any firearm, and 
includes-

IS (i) rockes, bombs, grenades, shells and other like 
missiles, 
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2 
l,i) articles designed for torpedo service and submarine 

~ng, ~ 

(iii) other articles containing, or designed or adapted to 
contain, explosive, fulminating or fissionable material or 
noxious liquid, gas or other such thing, whether capable of 5 
use with firearms or not, 

(i1.1) charges for firearms and accessories for such 
charges, 

(v) fuses and friction tubes, 
(vi) parts of, and machinery for manufacturing, ammu- 10 

nition, and 

(vii) such ingredients of ammunition as the Central 
Government may, by notification in the Official Gazette, 
specify in this behalf; 

(c) "arms" means articles of any description designed or IS 
adapted as weapons for offence or defence, and includes firearms, 
sharpedged and other deadly weapons, and parts of, and machi-
nery for manufacturing, arms, but does not include articles 
designed solely for domestic or agricultural uses and weapons 
incapable of being used otherwise than as toys or of being con· 20 
verted into serviceable weapons; 

(d) "district magistrate", in relation to a presidency-town 
or the city of Hyderabad, means the Commissioner of Police 
thereof· . , 

(e) "firearms" means arms of any description designed or 25 
adapted to discharge a projectile or projectiles of any kind by 
the action of any explosive or other forms of energy, and 
includes-

(i) artillery, hand-grenades, riot-pistols or weapons of 
any kind designed or adapted for the discharge of any noxi- 30 
OUtS liquid, gas or other such thing, ' -(ii) accessories for any such firearm designed or adapted 
to .diminish the noise or fiash caused by the firing thereof, 

(iii) parts of, and machinery for manufacturing, fire-
arms,and 

(i1.1) carriages, platforms and appliances for mounting, 
transporting and serving artillery; 

<f> "licensing authority" means an officer or authOl'ity 
empowered to grant or renew licences under rules made undt:r 
this Act, and includes the Government; 

35 
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a 
(g) "prescribed" means prescribed by rules made uncler this 

Act; 
(h) "prohibited ammunition" means Qny ammunition con-

taining, or designed or adapted to contain, any noxious liquid, 
gas or other such thing, and includes rockets, bombs, grenades, 
shells, articles-designed for torpedo service and submarine 
mining and such other articles as the Central Government may, 
by notification in the Official Gazette, specify to be prohibited 
ammunition; 

(i) "prohibited arms" means-
(i) firearms so designed or adapted that, if pressure is 

applied to the trigger, missiles continue to be discharged 
until pressure is removed from the trigger or the magazine 
containing the missiles is empty, or 

(ii) weapons of any description designed or adapted for 
the discharge of any noxious liquid, gas or other such thing, 

and includes artillery, anti-aircraft and anti-tank firearms and 
such other arms as the Central Government may, by notification 
in the Official Gazette, specify to be prohibited arms; 

(j) "public servant" has the same meaning as in section 21 
of the Indian Penal Code; 

(k) "transfer", with its grammatical variations and cognate 
expressions, includes letting on hire, lending, giving and part-
ing with possession. 

25 (2) For the purposes of this Act, the length of the barrel of a 
firearm shall be measured from the muzzle to the point at which 
the charge is exploded on firing. 

30 

CHAPTER II 

AcQUISITION, POSSESSION, MANUFACTURE, SALE, IMPORT, EXPORT AND 
TRANSPORT OF ARMS AND AMMt1NITION 

3. No person shall acquire, have in his possession, or carry any 1Jceace for 
firearm or ammunition unless he holds in this behalf a licence issued lCqUiIition 
in accordance with the provisions of this Act and the rules made = ~::: 
thereunder: arma and 

IDUn1DIition. 
3S Provided that a person may, without himself holding a licence, 

carry any firearm or ammunition in the presence, or under the written 
authority, of the holder of the licence for repair or for renewal of the 
licence or for use by such holder * • • 
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" If the Central Government is of opinion that having regard to 
the circumstances prevailing in any area it is necessary or expedient 
in the public interest that the acquisition, possession or carrying of 
arms other than firearms should also be regulated, it may, by notifi-
cati'ln in the Official Gazette, direct that this seetiol!l shall apply to 5 
the area specified in the notification, and thereupon no person shall 
acquire, have in his possession or carry in that area arms of such 
class or description as may be specified in that notification unless 
he hOldS in this beh81f a licence issued in accordance With the pro-
visions of this Act and the rules made thereunder. 10 

5. No person shall-
(a) manufacture, sell, transfer, convert, repair, test or prove, 

or 
(b) expose or offer for sale or transfer or have in his posses-

sion for sale, transfer, conversion, repair, test or proof, IS 
any firearm or any other arms of such class or description as may be 
prescribed or any ammunition, unless he holds in this betliaif a licence 
issued in accordance with th~ provisions of this Act and the rules 
made thereunder: 

Provided that a person may, without holding a licence in this 20 
behalf, sell or transfer any arms or ammunition which he lawfully 
possesses for his own private use to another person who is entitled 
by virtue of this Act or any other law for the time being in force 
to have, or is not prohibited by this Act or such other law from 
having, in his possession, such arms or ammunition; but the persor: 25 
who has sold or transferred any firearm or ammunition in respect 
of which a licence is required under section 3 or any arms in respect 
of which a licence is required under section 4, shaIl, immediately 
after the sale or transfer, inform in writing the district magistrate 
having jurisdiction or the officer in charge of the nearest police 
station, of such sale or transfer and the name and adctress of the 30 

other persoD to whom the firearm, ammunition or other arms has 
or have been Bold or transferred. 

Licence for 6. No. person shall shorten the barrel of a firearm or convert an 
!!::..~~ imitation firearm into a fireann unless he holds in this behalf a 
or ~~OD licence issued in accordance with the provisions· of this Act and the 3$ 
~~on rules made thereunder. 
into fitarml. 

ExpI4ftatioft.-In this section, the expression Uimitation fireann'" 
means anything which has the appearance of being a ftrearm whe-
·ther it is capable of discharging any. shot, bullet or other missile or 40 
not. 
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7. No pel'8on shall- Prohlbidaa 

of ac:quili-(a) acquire, have in his possession or carry; or tion or poI_ 
senion, or 

(b) manufacture, sell, transfer, convert, repair, tellt or ofmanufac-
ture or sale, prove; or of prohibited 
arml or 

(c) expose or offer for sale or transfer or have in his prohibited 
possession for sale, transfer, conversion, repair, test or proof; ammunition. 

any prohibited arms or prohibited ammunition unless he has been 
specially authorised by the Central Government in this behalf. 

8. (1) No person shall obliterate, remove, alter or forge any name, ProhibitiOD 
10 number or other identification mark stamped or otherwise shown of sal fie or 

. tranl erof 
on a firearm. firearml 

Ot "-..i .... 
(2) No person shall sell or transfer any firearm which does notI:tentifiCatioa 

bear the name of the maker, manufacturer's number or other iden- mara. 
tification mark stamped or otherwise shown thereon in a manner 

I S approved by the Central Government. 

(3) Whenever any person has in his possession any firearm with-
out such name, number or other identification mark or on which 
such name, number or other identification mark has been obliterat-
ed, removed, altered or forged, it shall be presumed unless the con-

20 trary is proved, that he has obliterated, removed, altered or forged 
that name, number or other identification mark: 

Provided that in relation to a person who has in his poasession 
at the commencement of this Act any firearm without such name, 
number or other identification mark stamped or otherwise shown 

2S thereon, the provisions of this sub-section shall not take effect until 
after the expiration of one year from such commencement . 

•. (1) Notwithstanding anything in the foregoing provisiona of 
this Act,- ProhibitlOli 

of acquilition 
or Po&lelliOD 

30 

(a) no person,- by, or ohale 
or tranafer to 

(i) who has not completed the age of sixteen years, or fOIUt. per-
IOQI and 

(ii) who has been sentenced on conviction of any offence =.Otbeof 
involving violence or moral turpitude to imprisonment for firearnu, etc. 
a term of not less than six months, at any time during a 
period of five years after the expiration of the sentence, or 

(iii) who has been ordered to execute under Chapter 
VIII of the Code of Criminal Procedure, 1898, a bond for 
keeping the peace or for good behaviour, at any time dUrin, 
the term of the bond, j 
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shall acquire, have in his possession or carry any Areann of 
ammunition; 

(b) no person shall sell or transfer any firearm or ammuni-
tion to, or convert, repair, test or prove any firearm or ammuni-
tion for, any other person whom he knows, or has reason to S 
believe-

(i) to be prohibited under clause (a) from acquiring, 
having in his possession or carrying any firearm or ammuni-
tion, or 

(ii) to be of unsound mind at the time of such sale or 10 
transfer, or such conversion, repair, test or proof. 

(2) Notwithatanding anything in sub-clause (i) of clause (a) of 
sub-section (1), a peI"6on who has attained the prescribed age-limit 
may use under prescribed conditions such firearms as may be pres-
cribed in the course of his training in the use of such firearms: IS 

Provided that different age-limits may be prescribed in relation 
to different types of firearms. 

10. (1) No person shall bring into, or take out of. India by sea,. 
land or air any arms or ammunition unless he holds in this behalf 
a licence issued in accordance with the provisions of this Act and 20 
the rules made thereunder: 

Provided that-

(a) a person who is entitled by virtue of this Act or my 
other law for the time being in force to have, or is not prohibi-
ted by this Act or suca other law from having, in his posses- 2S 
sian any arms or ammunition, may without a licence in this 
behalf bring into, or take out of, India such arms or ammunition 
in reasonable quantities for his own private use; 

(b) a person being a bona fide tourist belonging to any such 
country as the Central Government may, by notification jn the 30 

Official Gazette, specify, who is not prohibited by the laws of 
that country from having in his possession any anna or ammu-
nition, may, without a licence under this section but in accord-
ance with such conditions as may be prescribed, bring with him 
into India arms and ammunition in reasonable quantities for use 3S 
by him for purposes only of sport and for no other purpose; 

Explanation.-For purposes of clause (b) of this proviso, 
the word "tourist" means a person who not being a citizen of 
India visits India for a period not exceeding six months with no 
other object than recreatioL sight-seeing, or participation in a 40 
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representative capacity in meetings convened by the Central I 
Government or in international conferences, associations or 
other bodies. 

(2) Notwithstanding anything contained in the proviso to sub-
S section (1), where the collector of customs or any other ofBcer 

empowered by the Central Government in this behalf has any doubt 
as to the applicability of clause (a) or clause (b) of that proviso to 
any person who claims that such clause is applicable to him, or as 
to the reasonableness of the quantities of arms or ammunition in 

10 the possession of any person referred to in such clause, or as to the 
use to which such arms or ammunition may be put by such person, 
may detain the arms or ammunition in the possession of such person 
until he receives the orders of the Central Government in relation 
thereto. 

IS (3) Arms and ammunition taken from one part of India to 
another by sea or air or across any intervening territory not formin, 
part of India, are taken out of, and brought into, India within the 
meaning of this section. 

11. The Central Government may, by notification in the Official pOh~b.lO 
20 Gazette, prohibit the bringing into, or the taking out of, India, arms ~rtl~ 

or ammunition of such classes and descriptions as may be specifted aport of 
i th tifi ti lnae, etc. n e no ca on. 

12. (1) The Central Government may, by notification in the ~er to 
Official Gazette,- Prohi~i~ 

tl'llllport 
25 (a) direct that no person shall transport over India or any of Irms. 

part thereof arms or ammunition of such classes and descriptions 
as may be specified in the notification unless he holds in this 
behalf a licence issued in accordance with the provisions of this 
Act and the rules made thereunder; or 

30 (b) prohibit such transport altogether. 

(2) Arms or ammunition trans-shipped at a seaport or an air»ort 
in India are transported within the meaning of this section. 

CHAPTER III 

PROVISIONS RELATING TO LICENCES 

35 13. (1) An application for the grant of a licence under eftapter Grant of 
II shall be made to the licensing authority and shall be in such form, Iiceneel. 
contain such particulars and be accompanied by such fee, If any, 
as may be prescribed. 
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(2) On receipt of an application, the licensing authority, after 

making such inquiry, if any, as it may consider necessary. shall, 
iubject to the other provisions of this Chapter, by order in writinl 
either grant the licence or refuse to grant the same. 

(3) The licensing authority shall grant- ~ 

(Ill a licence under section 3 where the licence is required-~ 
(i) by a citizen of India in respect of a smooth bore gun 

having a barrel of not less than twenty inches in length to 
be used for protection or sport or in respect of a muzzle 
loading gun to be used for bona fide crop protection: • 10 

Provided that where having regard to the circumstances 
of any case, the licensing authority is satisfied that a muzzle 
loading gun will not be suftlcient for crop protection, the 
licensing authority may grant a licence in respect of any 
other smooth bore gun as aforesaid for such protection, or IS 

(ii) in respect of a point 22 bore rifle or an air rifle to 
be used for target practice by a member of a rifle club or 
rifle association licensed or recognised by the Central Gov-
ernment; 
(b) a licence under section 3 in any other case or a licence 20 

under section 4, section 5, section 6, section 10 or section 12, if 
the licensing authority is satisfied that the peNon by whom the 
licence is required has a good reason for obtaining the same. 

14. (1) Notwithstanding anything in section 13, the licensing 
authority shall refuse to grant- 2S 

(a) a licence under section 3, section 4 or section 5 where 
such licence is required in respect of any prohibited anna or 
prohibited ammunition; 

(b) a licence in any other case under Chapter 11,-

(i) where such licence is required by a person whom the 30 
licensing authority has reason to believe--

(1) to be prohibited by this Act or by any other 
law for the time being in force from acquiring, having 
in his possession or carrying any arms or ammunition , 
01' 

(2) to be of unsound mind, or 

(3) to be for any reason unfit for R licence under 
this Act; or 

3S 
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(ii) where the licensing authority deems it necessary 
for the security of the public peace or for public safety to 
refuse to grant such licence. 

(2) The licensing authority shall not refuse to grant any licence 
S to any person merely on the ground that such person does not own 

or possess sufficient property. 

(3) Where the licensing authority refuses to grant a licence to 
any person it shall record in writing the reasons for such refusal and 
furnish to that person on demand a brief statement of the same 

10 unless in any case the licensing authority is of the opinion that it 
will not be in the public interest to furnish such statement. 

15. (1) A licence under section 3 shall, unless revoked earlier, Duration 
continue in force for a period of three years from the date on which anfd1,renewar 
.. t d 0 lccnce. It IS gran e : 

IS Provided that such a licence may be granted for a shorter period 
if the person by whom the licence is required so desires or if the 
licensing authority for reasons to be recorded in writing considers in 
any case that the licence should be granted for a shorter period. 

(2) A licence under any other provision of Chapter II shall, 
20 unless revoked earlier, continue in force for such period from the 

date on which it is granted as the licensing authority may in each 
case determine. 

(3) Every licence shall. unless the licensing authority for reasons 
to be recorded in writing otherwise decides in any case, be renew-

2S able for the same period for which the licence was originally granted 
and shall be so renewable from time to time, and the provisions of 
sections 13 and 14 shall apply to the renewal of a licence as they 
apply to the grant thereof. 

16. The fees on payment of which, the conditions subject to which Peel etc., 
30 and the form in which a licence shall be granted or renewed shall for Uc:eqoe, 

be such as may be prescribed: 

Provided that different fees, different conditions and di1ferent 
forms may be prescribed for different types of licences: 

Provided further that a licence may contain in addition to pre-
36 scribed conditions such other conditions as may be considered neces-

sary by the licensing authority in any particular case. 
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17. (I) The licensing authority may vary the conditions subject 

to which a licence has been granted except such of them as have 
been prescribed and may for that purpose require the licence-holder 
by notice in writing to deliver-up the licence to it within such time 5 
as may be specified in the Aotice. 

(2) The licensing authority may, on the application of .the holder 
of a licence, also vary the conditions of the licence except such of 
them as have been prescribed. 

(3) The licensing authority may by order in writing suspend a 
licence for such period as it thinks fit or revoke a licence,- 10 

(a) if the licensing authority is satisfied that the holder of 
the licence Is prohibited by this Act or by any other law for the 
time being in force, from acquiring, having in his possession or 
carrying any arms or ammunition, or is of ull1sound mind, or is for 
any reason unfit for a licence under this Act; or 15 

(b) if the licensing authority deems it necessary for the 
security of the public peace or for public safety to suspend or 
revoke the licence; or 

(c) if the licence was obtained by the suppression of mate-
rial information or on the basis of wrong information provided 20 
by the holder of the licence or any other person on his behalf at 
the time of applying for it; or 

(d) if any of the conditions of the licence has been contra-
vened; or 

(e) If the holder of the licence has failed to comply with 25 
a notice under sub-section (1) requiring him to deliver-up the 
licence. 
(4) The licensing authority may also revoke a licence on the 

application of the holder thereof. 
(5) Where the licensing authority makes an order varying a 30 

licence under sub-section (1) or an order suspending or revoking 
a licence under sub-section (3), it shall record in writing the reasons 
therefor and furnish to the holder of the licence on demand a brief 
statement of the same unless in any case the licensing authority is 
of the opinion that it will not be in the public interest to furnish 35 
such statement. . , .' 

(6) The authf»rity to whom the licensing authority is subordinate 
may by order in writing suspend or revola:! a licence on any ground 
on which it may be suspended or revoked by the licensing authority; 
and the foregoing provisions of this section shall, as far as may be, 40 
apply in relation to the suspension or revocation of a licence by 
such authority. . I t 
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(7) A court convicting the holder of a licence of any offence 
under this Act or the rules made thereunder may also suspend or 
revoke the licence: 

Provided that if the conviction is set aside on appeal or other-
S wise, the suspension or revocation shall become void. 

(8) An order of suspension or revocation under sub-section (7) 
may also be made by an appellate court or by the High Court when 
exercising its powers of revision. 

\9) The Central Government may, by order in the Official 
10 Gazette, suspend or revoke or direct any licensing authority to 

suspend or revoke all or any licences granted under this Act 
throughout India or any part thereof. 

(10) On the suspension or revocation of a licence under this 
section the holder thereof shall without delay surrender the licence 

IS to the authority by whom it has been suspended or revoked or to 
such other authority as may be specified in this behalf in the order 
or suspension or revocation. 

18. (1) Any person aggrieved by an order of the licensing autho- AppealS. 
rityrefusing to grant a licence or varying the conditions of a licence 

20 or by an order of the licensing authori~y or the authority to whom 
the licensing authority is subordinate, suspending or revoking a 
licence may prefer an appeal against that order to such authority 
(hereinafter referred to as the appella~ authority) and within such 
period as may be prescribed: 

25 Provided that no appeal shall lie against any order made by, or 
under the direction of, the Government. 

(2) NQ appeal shall be admitted if it is preferred after the expiry 
of the period prescribed therefor: 

Provided that an appeal may be admitted after the expiry of the 
30 'period prescribed therefor if the appellant satisfies the appellate 

authority that he had sufficient cause for not preferring the appeal 
within that period. 

(3) The period prescribed for an appeal shall be computed in 
of I'll. accordance with the provisions of the Indian Limitation Act, 1908, 

35 with respect to the computation of periods of limitation thereunder. 
(4) Every appeal under this section shall be made by a petition 

in writing and shall be accompanied by a brief statement of the 
reasons for the order appealed against where such statement has 
been furnishoed to the appellant and by such fee as may be prescribed. 
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-(~) In disposing of an appeal the appellate authority shah follow 

such procedure as may be prescribed: 
Provided that no appeal shall be disposed of unless the appel-

lant has been given a reasonable opportunity of being heard. 

(6) The order appealed against shall, unless the appellate .autho- 5 
rity conditionally or unconditionelly directs otherwise, be in force 
pending the disposal of the appeal against such order . . -

(7) Every order of the appellate authority confirming, modifyinl 
or reversing the order appealed against shall be final. 

CHAPTER IV 

POWERS AND PROCEDURE 

19. (1) Any police officer or any other officer specially empower-
ed in this behalf by the Central Government may demand the pro-
duction of his licence from any person who is carrying any arms or 

10 

ammunition. 15 
(2) If the person upon whom a demand is made refuses or fails 

to produce the licence or to show that he is entitled by virtue of this 
Act or any other law for the time being in force to carry such arms 
or ammunition without a licence, the officer concerned may require 
him to give his name and address and if such officer considers it 2(' 

necessary, seize from that person the arms or ammunition which he 
is carrying • • • • •. 

(3) If that person refuses to give his name and address or if the 
officer concerned suspects that person of giving a false name or 
address or of intending to abscemd, such officer may arrest him with- 2( 
out warrant. . 

20. Where any person is found carrying or conveying any arms 
or ammunition whether covered by a licence or not, in such manner 
or under such circumstances as to afford just grounds of suspicion 
that the same are or is being carried by him with intent to use them, 3c 
or that the same may be used, for any unlawful purpose, any mag!!.-
trate, any police officer or any other public servant or any person 
employed or working upon a railway, aircraft, vessel, vehicle or any 
other means of conveyance, may arrest him without warrant and 
seize from him 8uch arms or ammunition. 3' 

Deposit of 21. (1) Any person having in his possession any arms or ammuni-
111111, etc., tion the possession whereof has, in consequence of the expiration of 
~ po .. ea:- the duration of a licence or of the suspension or revocation of a lion ceaslI1l . 
to be lawful. licence or by the issue of a notIfication under section 4 or by any 

reason whatever, ceased to be lawful, shall without unneceslary 40 



Ii' 
delay deposit the same either with the officer in charge of the nearest 
police station or subject to such conditions as may be prescribed, 
with a licensed dealer or where such person is a member of the 

I 
armed forces of the Union, in a unit armoury. 

S Explanation.-In this sub-section "unit armoury" includes an 
armoury in a, ship or, establishmen.t of the Indian Navy. 

(2) Where arms or ammunition have or has been deposited under 
sUl:;-section (1), the depositor or in the case of his death, his legal 
representative, shall, at any time before the expiry of such period. 

10 as ,may be prescribed, be entitled-

IS 

(a) to receive back anything so deposited on his becomt.o.s 
entitled by virtue of this Act or any other law for the time beinl 
in force to have the same in his possession, or 

(b) to dispose, or authorise the disposal, of anything 80 
deposited by sale or otherwise to any person entitled by virtue 
of this Act or any other law for the time being in force to have, 
or not prohibited by this Act or such other law from having, the; 
same in his possession an,d to receiw the proceeds of any such 
disposal: 

20 Provided that nothing in this sub-section shall be deemed to 
authorise the return or disposal of anything of which confiscatioo 
has been directed under section 32. ' 

(3) All things deposited and not received back or disposed of 
under sub-section (2) within the period therein referred to shall be 

2S forfeited to Government by order of the district magistrate: 
Provided that in the case of suspension of a licence no such 

forfeiture shall be ordered in respect of a thing covered by the 
licence during the period of ~;uspension. 

(4) Before making an order under sub-section (3) the district 
30 magi:itrate shell, by notice in writing to be served upon the depositor 

or in the case of his death, upon his legal representative, in the pres .. 
cribed manner, require him to show cause within thirty days from 
the service of the notice why the, things specified in the notice should 
not be forfeited. 

35 (5) After considering the cause, if 'any, shown by the depositor 
or, as the case may be, his legal representative, the district magis--
tmte shall pass such order as he thinks fit. 

. . (In The Government may at any tiMe roeturn to the depositor of 
his legal'Mpresentativeihings ftrleitedto,i-t:or',the ~s of cli .. 

4o.,pgsal thereof wholly or fn part.'" " 
624 LS.-S 
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U. (1) Whenever any magistrate has reason to believe-

(a) that any person residing within the local limits of hi. 
jurisdiction has· in his possession e.ny arms or ammunition for 
any unlawful purpose, or 

(b) that such person cannot be left in the possession of any 5 
arms or ammunition without danger to the public peace or 
safety, 

the magistrate may, after having recorded the reasons for hi. belief, 
OIluse a search to be made of the house or premises occupied by such 
person or in which the magistrate has reason to believe that such 10 
arms or ammunition are or is to be found and may have such arms 
or ammunition, if any, seized and detain the same in safe custody for 
such period e.s he thinks necessary, although that person may be 
entitled by virtue of this Act or any other law for the time being in 
force to have the same in his possession. IS 

(2) Every search under this section shall be conducted by or in 
the presence of a magistrate or by or in the presence of some officer 
specially empowered in this behalf by the Central Government. 

Search of 23. Any magistrate, any police officer or any other officer specially 
veh,~cll'I' f empowered in this bebalf by the Central Government, may for the 20 
VI: Ie e or • • • 
IImIl, CIC. purpose of ascertammg whether any contravention of this Act or 

the rules made thereunder is being or is likely to be committed, stop 
and search any vessel, vehicle or other means of conveyance and 
seize any arms or ammunition that may be found therein alongwith 
such vessel, vehicle or other means of conveyance. 2S 

Seizure and 24. The Central Government may .at any time order the seizure 
detention of any arms or ammunition in the possession of any person, notwith-
~~':~! standing that such person is entitled by virtue of this Act or any 
ttal Go- other law for the time being in force to have the same in his posses-
vernmcnt sian, and may detain the same for such period as it thinJts' necessary 30 

for the public peace and safety. ' i l 

Puniahment 
for certain 
ofrcnc:et. 

CHAPTER V 

OFFENCES AND PENALTIES 

25. (1) Whoever-

(a) acquires, has in his possession or carries any firearm 3$ 
or ammunition in contraventlon of section 3; or 

(b) acquires, has in his possession or carries * * • • • 
in any ,place specified by notification under section 4 any arms of 
such dass or dellCription as has been speclfted in tbatnotiG • 
. tlS;,~aWiliG4'C1f't"";PIWttR, at·· . .• ... .. 04 'e .... .. i • ... 



1S 
(cJ. manufactures, sells, transfers, converts, repairs, teats or 

proves, or exposes or offers for sale or transfer, or has in his 
possession for sale, transfer, conversion, repair, test or proof, 
any arms or ammunition in contravention of section 5; or 

(d) shortens the barrel of a firearm or converts an imitation 
firearm into a firearm in cont11lvention of section 6; or 

(e) acquires, has in his possession or carries, or ma.nufac-
tures, sells, transfers, converts, repairs, tests or proves, or 
exposes or offers for sale or transfer, or has in his possession for 

10 sale, transfer, conversion, repair, test or proof, any prohibited 
arms or prohibited ammunition in contravention of section 7; or 

(f) sells or transfers any firearm which does not bear the 
name of the maker, manufacturer's number or other identifica-
tion mark stamped or otherwise shown thereon as required by 

15 sub-section (2) of section 8 or does any act in contnavention of 
sub-section (1) of that section; or 

(g) being a person to whom sub-clause (ii) or sub-clause 
(iii) of clause (a) of sub-section (1) of section 9 applies. 
acquires, has in his possession or carries any firearm or ammu-

20 nition in contravention of that section; or 
(h) sells or transfers, or converts, repairs, tests or proves 

any firearm or ammunition in contravention of clause (b) of 
sub-section (1) of section 9; or 

(i) brings into, or takes out of, India any arms or ammuni-3, tion in contravention of section 10; or 

(;) brings into, or takes out of, India, arms or ammunition 
of any class or description in contravention of sectian 11; or 

(k) tmnsports any arms or ammunition in contravention of 
section 12; or 

]0 (l) fails to deposit arms or ammunition as required by sub-
section (1) of section 21j or 

(m) being a manufacturer of, or dealer in. arms or ammu-
nition, fails, on being required to do so by rules made under 
section 44, to maintain a record or account or to make therein 

35 all such entries as are required by such rules or intentionally 
makes a false entry therein or prevents or obstructs the inspee .. 
tion of such record or account or the making of copies of entrip.!: 
therefrom or prevents or obstructs the entry into any premise~ 
or other place where af1'l\l or aDlmUl'lition are or il manufa&.; 
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tured or kept or intentionally fails to exhibit or conceals such 
arms or ammunition or refuses to point out where the same are 
or is manufactured or kept; 

shall be punishable with imprisonment for a term which may extend 
to three years, or with fine, or with both. 5 

(2) Whoever being a person to whom sub-clause (i) of clause (a) 
of sub-section (1) of section 9 applies, acquires, has in his possession 
or carries any firearm or ammunition in contravention of that section 
shall be punishable with imprisonment for a term which may extend 
to one year, or with fine, or with both. 10 • 

(3) Whoever having sold or transferred any firearms or ammuni-
tion or other arms under the proviso to section 5 failS to inform the 
district magistrate having jurisdiction or the officer in charge of the 
nearest police station, of such sale or transfer shall be punishable with 
imprisonment for a term which may extend to six months, or with fine IS 
of an amount which may extend to five hundred rupees, or with both. 

(4) Whoever fails to deliver-up a licence when so required by 
the licensing authority under sub-section (l) of section 17 for the 
purpose of varying the conditions specified in the licence or fails to 
surrender a licence to the appropriate authority under sub-section ~o 
(10) of that section on its suspension or revocation shall be punish-
able with imprisonment for a term which may extend to six months, 
or with fine of an amount which may extend to five hundred rupees, 
or with both. 

(5) Whoever, when required under section 19 to give his name 2S 
and address, refuses to give such name and address or gives a name 
or address which subsequently transpires to be false shall be punish-
able with imprisonment for a term which may extend to six months, 
or with fine of an amount which may extend to two hundred rupees, 
or with both. 30 

%6. Whoever-
(a) does any act in contravention of any of the provisions 

of sections 3, 4, 5, 6, 7, 10, 11 or 12 in such manner as to indicate 
an intention that such act may not be known to any public 
servant or to any person employed or working upon a railway, 35 
aircraft, vessel, vehicle or any other means of conveyance; or 

(1)) on any search being made under section 22 conceals or . 
attempts to conceal any arms or ammunition; 

shall be punishable with imprisonment for a term 
extend to seven years, or wtthflne, or· with both. 

which may 
I, ~rl 4Mo, 4 

1 
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27. Whoever has in his possession any arms or ammunition with Punishment 

intent to use the same for any unlawful purpose or to enable any !i!:=:: 
other person to use the same for any unlawful purpose shall, whe- ~tc., with 
ther such unlawful purpose has been carried into effect or not, be ~~~:~: uU:-

I punishable with imprisonment for a term which may extend to lawful pur-
seven years, or with fine, or with both. pose. 

28, Whoever makes or attempts to make 48Jly use whatsoever of Punishment 
a firearm or an imitation firearm with intent to resist or prevent the ~s~s:.r:nd 
lawful arrest or detention of himself or any other person shall be of ~rearma 

10 punishable with imprisonment for a term which may extend to ~=~ 

I, 

seven years, or with fine, or with both. • oertaiD CIICI. 

Explanation.-In this section the expression 
has the same meaning as in section 6. 

29. Whoever-

!limitation firearm" 

Puniahme 
for know-

(a) purchases any firearms or any other arms of such class ingly pur-
or description as may be prescribed or any ammunition from ~1'InS, 
any other person knowing that such other person is not licensed ~ 
or authorised under section 5; or ordeJiver-

(b) delivers any arms or ammunition into the possession of ~':.~r
another person without previously ascertaining that such other :r3e~~~ en-
person is entitled by virtue of this Act or any other law for the POIICSI the 
time being in force to have, and is not prohibited by this Act or lame. 
such other law from having, in his possession the same; 

shall be punishable with imprisonment for a term which may 
25 extend to six months, or with fine of an amount which may extend 

to five hundred rupees, or with both. 

30. Whoever contravenes any condition of a licence or any pro- r,unilhment 
vision of this Act or any rule made thereunder, for which no punish- vc:n=~
ment is provided elsewhere in this Act shall be punis,hable with ~Dce or 

30 imprisonment for a term which may extend to three months, .r with . 
fine which may extend to five hundred rupees, or with both. 

31. Whoever having been convicted of an offence under this Act Punishment 
is again convicted of an offence under this Act shall be punishable ~':e~~:ff;"-
with double the penalty provided for the latter offence. ees. 

35 32. ( I) When any person is convicted under this Act of any PowcR r to . .• . . • con tlCltC. offence commltted by hIm In respect of any arms or ammunItIon, It 
shall be in the discretion of the convicting court further to direct, 
that the whole or any portion of such arms or ammunition, and any 
vessel, vehicle or other means of conveyance and any receptacle or 

40 tlling containing, or used to conceal, the arms or' ammunition' shall 
be confiscated: .~' 
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II 
Provided that if the conviction is set aside on appeal or other-

wise, the order of confiscation shall become void. 
(2) An order of confiscation may also be made by the appellate 

court or by the High Court when exercising its powers of revision. 
33. (1) Whenever an offence under this Act has been committed , 

by a company, every person who at the time the offence was com-
mitted was in charge of, or was responsible to the company fer the 
conduct of, the business of the company, as well as the company, 
shall be deemed to be guilty of the offence and shall be liable to be 
proceeded against and punished accordingly: 10 

Provided that nothing contained in this sub-section shall render 
any such person liable to any punishment under this Act if he proves 
that the offence was committed without his knowledge and that h. 
exercised all due diligence to prevent the commission ef such 
offence. 15 

(2) Notwithstanding anything contained in iub-section (1), 
where an offence under this Act has been committed by a company 
and it is proved that the offence has been committed with the consent 
or connivance of. or is attributable to any neglect on the part of, 
any director. manager, secretary or other officer of the company, 20 
such diredor, manager, secretary or other officer shall also be deemed 
to be guilty of that offence and shall be liable to be proceeded against 
and punished accordingly. 

Explanation.-For the purposes of this section,-
(a) "company" means any body corporate, and includes a 3f 

firm or other association of individuals; a'ld 
(b) "director", in relation to a firm, means a partner in the 

firm. 
CHAPTER VI 

MISCELLANEOUS 

34. Notwithstanding anything contained in the Sea Customs 
Act, 1878, no arms or ammunition shall be deposited in any ware-
house licensed under section 16 of that Act without the sanction of 
the Central Government. 

30 

Criminal 35. Where any arms or ammunition in respect of which any 3S 
relponaibili- offence under this Act has been or is being committed are or is 
ty o( persc)fll f d' . h' I th I . h .. in occupa- oun 10 any premises, ve IC e or 0 er pace 10 t e Jomt occupa-
~~~~::~_ tion or under the joint control of several persons, each of such 
taln caICS. persons in respect of whom there is reason to believe that he was 

aware of the existence of the arms or ammunition in the p~mises, 40 
vehicle· or other place shall, unless the contrary is proved, be liable 
for that offence in the sme manner as if it has been or is heine 
.:_mlt\eHyiiim .101\ •• 

• _ - •.••. 4.~ . ..... • 



sef II". 

i6 
•. (1) Every person aware of the commission of any offence Infonaad.e 

under this Act shall, in the absence of reasonable excuse the burden :.':f: 
of proving which shall lie upon such person, give information of the certain 
same to the officer in charge of the nearest police station or the oit'encci. 

S magistrate having jurisdiction. 
(2) Every person employed or working upon any railway. 

aircraft, vessel, vehicle or other means of conveyance shall. in the 
absence of reasonable excuse the burden of proving which shall lie 
upon such person, give information to the officer in charge of the 

10 nearest police station regarding any box, package or bale in transit 
which he may have reason to suspect contains arms or ammunition 
in respect of which an offence under this Act has been or is being 
committed. 

IS 

20 

25 

30 

37. Save as otherwise provided in this Act,- Arrelt m4 

(a) all arrests and searches made under this Act or under tearc:hel. 
any rules made thereunder shall be carried out in accordance 
with the provisions of the Code of Criminal Procedure, 1898, 
relating respectively to arrests and searches made under that 
Code; 

(b) any person arrested and any arms or ammunition seized 
under this Act by a person not being a magistrate or a police 
officer shall be delivered without delay to the officer in charge 
of the nearest police station and that officer shall-

(i) either release that person on his executing a bond 
with or without sureties to appear before a magistrate and 
keep the things seized in his custody till the appearance of 
that person before the magistrate, or 

(ii) should that person fail to execute the bond and to 
furnish, if so required, sufficient sureties, produce that person 
and those things without delay before the magistrate. 

38. Every offence under this Act shan be cognizable within the Offence' to 
lI)e .. ning of the Code of Criminal Procedure, 1898. be COlftiD-

ble. 

3 •. No prosecution shan be instituted against any person in res- PrevfoUI 
pect of any offence under section 3 'without the previous sanction IIUIct~n ~ 

is of the district magistrate. :::J;: 
necea •• ry ill 
certain Cite •• 

40. No, suit, prosecution or other legal proceeding shall lie •• aiaat. Prorecion 
any peraon for anything which ia in gb'od faith done or int'Sli:led to :,:i~n 
be dmte under tail Act. ~ .. 



~owcr to .i. Where the Central Government is of the opmlOn that it • 
eumpt. necessary or expedient in the public interest so to do, it may by 

notification in the Official Gazette and subject to such conditions, if 
any, as it may specify in the notification,-
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(a) exempt any person or class of persons, or ex~lude any • 
description of arms or ammunition, or withdraw any part of. 
India, from the operation of all or any of the provisions of this 
Act; and 

(b) as often as may be, cancel any such notification and 
again subject, by a like notification, the person or class of personS 10 
or the description of arms and ammunition or the part of India 
to the operation of such provisions. ' 

42· (1) The Central Government may, by notification in the 
Official Gazette, direct a census to be taken of all firearms in any 
area and empower any officer of Government to take such census. IS 

(2) On the issue of any such notification all persons having in 
their possession any firearm in that area shall furnish to the officer 
concerned such information as he may require in relation thereto 
and shall produce before him such firearms if he so req1,lires. 

~. (1) The Central Government may, by notification in the 20 
Official Gazette, direct that any power or {unction which may be 
exercised or performed by it under this Act other than the power 
under section 41 or the power under section 44 may, in relation to 
such matters and subject to such conditions, if any, as it may specify 
in the notification, be exercised or performed also by- 2S 

(a) such officer or authority subordinate to the Central 
Government, or 

(b) such State G~vernment or such officer or authority 
subordinate to the State Government, 

as may be specified in the notification. 

(2) Any rules made by the Central Government under this Act 
may confer powers or impose duties or authorise the conferring of 
powers or imposition of duties upon any State Government or .ny 
officer or authority subordinate thereto. 

30 

Power to 44. (1) The Central Government may, by notification in the 3c mde rain. . J 'OIletal GHette, make rules for carrying out t'" purposes of this 
Act. ". • . 

"' " 
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(2) In particular, and without prejudice to the generality of the 

foregoing power, such rules may provide for all or any of the fol-
lowing matters, namely:-

(4) the appointment, jurisdiction, control and functions of 
, licensing authorities; 

(b) the form and particulars of application for the grant or 
renewal of a licence and where the application is for the renewal 
of a licence. the time within which it shall be made; 

(c) the form in which and the conditions subject to which 
10 any licence may be granted or refused, renewed, varied, sus-

pended or revoked; 

15 

95 

(d) whe~e no period has been specified in this Act, the 
peJ'iod for which any licence shall eoJltmua to be iD force; 

(e) the fees payable in respect of any application for the 
grant or re~ewal of a licence and in respect of any licence 
granted or renewed and the manner of paying the same; 

(f) the manner in which the maker's name. the manufac-
turer's number or other identification mark of a firearm shall 
be stamped or otherwise shown thereon; 

(g) the procedure for the test or proof of any firearms; 

(h) the firearms that may be used in the course of training,/ 
the age-limits of persons who rna,. use them and the conditions 
for their use by Nch persons;. 

(i) the authority to whom appeals may be preferred under 
section 18, the procedure to be followed by such authority and 
the period within which appeals shall be preferred, the fees to 
be paid in respect of such appeals and the refund of such fees; 

(;) the mamtenal'lce of records or accounts of anything 
done under a licence other than a licence under section 3 or 
sec1lion 4, the form of, and the en1l.rils to; be made .. such records 
o:r accountfJ and the exhibition of such records or accounts to 
any police ofBcer or to aay officer of Government empowered 
in· this, 'behalf; 

(k) the entry and inspection by any pollce officer or by any 
dcer of Govel'llll'De1llt empowered in this behalf of any premises 
or other place in which urns or ammunition are or is manufac-
tured or in which arJm8 or ammunition are or is kept by a 
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manufacturer of or dealer in such arms or ammunition and the 
exhibition of the same to such officer; 

(1) the conditions subject to which arms or ammunition 
may be deposited with a licensed dealer or in a unit armoury 
as required by sub-section (1) of section 21 and the period on S 
the expiry of which the things so deposited may be forfeited; 

(m) any other matter which is to be, or may be prescribed. 

(3) Every rule made under this section shall be laid as soon as 
may be after it is made before each House of Parliament while it 
is in session for a total period of thirty days which may be com- 10 

prised in one session or ill two successive sessions, and if before 
thp expiry of the session in which it is so laid or the session immedi-
ately following, both Houses agree in making any modification in 
the rule or both Houses agree that the rule should not be made, 
the rule shall thereafter have effect only in such modified form or 15 
be of no effect, as the case may be, so however that any such 
modification or annulment shall be without prejudice to the validity 
of anything previously done under that rule. 

45. Nothing in this Act shall apply to-
(a) arms or ammunition on board any sea-going vessel or 20 

any aircraft and forming part of the ordinary armament or 
equipment of such vessel or aircraft; 

(b) the acquisition, possession or carrying, the manufacture, 
repair, conversion, test or proof, the sale or transfer or the 
import export or transport of arms or ammunition- 25 

(i) by or under ord.en; of the Central Government, or 
(ii) by a public servant in the course of his duty as 

such public servant, or 
(iii) by a member of the National Cadet Corps raised 

and maintained under the National Cadet Corps Act, 30 31 of IS41• 
1948, or by any officer or enrolled person of the Territorial 
Army raised and maintained under the Territorial Army 
Act, 1948, or by any member of any other forces raised and 
maintained or that may hereafter be raised and maintained 
under any Central Act, or by any member of such other 3S 
forces as the Central Government may, by notification in 
the Official Gazette, specifY, in the course of his duty as 
such member, officer or enrolled person; 
(e) any weapon of an obsolete pattern or of antiquarian. 

value or in disrepair which is not capable of being used as a 40 
firearm either with or without repair; 

56 01 1948. 
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(d) the acquisition, possession or carrying by a person of, 
minor parts of arms or ammunition which are not intended to 
be used along with complementary parts acquired or possessed 
by that or any other person. 

46. (1) The Indian Arms Act, 1878, is hereby repealed. Repeal of 

(2) Notwithstanding the repeal of the Indian Arms Act, 1878, and' :';'~I of 
without prejudice to the provisions of sections 6 and 24 of the General 
Clauses Act, 1897, every licence granted or renewed under the first-
mentioned Act and in force immediately before the commencement 

to of this Act shall, unless sooner revoked, continue in force after such 
commencement for the unexpired portion of the period for which it 
has been granted or renewed. 

\ 

GMGIPND.-L.S.I~(B, 1 S -u-l-,,-237'. 



APPENDIX I 
(Vide para 2 of the Report) 

MOtiOD in the Lok Sabba for reference of the BUI to Joint cOmmittee 

"That the Bill to consolidate and amend the law re1atln~ to erma 
and ammunition be referred to a Joint Committee of the Housel! 
consisting of 45 members; 30 from this House, nameIy:-

1. Shri Upendranath Barman 
2. Shri Missula Suryanarayanamurti 
3. Rani Manjula Devi 
-t. Shri Bibhuti Mishra 
5. Shri Mohammad Tahir 
6. Dr. Gopairao Khedkar 
7. Shri Chhaganial M. Kedari. 
8. Shri M. K. M. Abdul Salam 
9. Shri R. S. Arumugam 

10. Shri Vidya Charan Shukla 
11. Shri K. R. Achar 
l~. Shri Mathew Maniyangadan 
13. Shri Bhakt Darshan 
14. Shri Jagan Nath Prasad Pahadia 
15. Shri Raghubir Sahai 
16. Shri Ansar Harvani 
17. Shri Devanapalli Rajiah 
18. Shri Bangshi Thakur 
19. Shri Radha Charan Sharma 
20. Shri Satis Chandra Samanta 
21. 8,hri Ranbir Singh Chaudhuri 
22. Shri Hirendra Nath Mukerjee 
23. Shri K. K. Warior 
M. Shri Mohan Swarup 
25. Shri Shambhu Charan Godson 
26. Thakor Shri Fatesinbji Ghodasar 
27. Shrf Uma Charan Patnait 



26 

28. Shri Atal Bihari Vajpayee 
29. Shri Shankarrao Khanderao Dige, and 
30. Shri B. N. Datar 

and 15 members from Rajya Sabba; 

thlt in order to constitute a sitting of the Joint Committee, the 
quorum shall be one-third of the total number of members of the 
Joint Committee; 

that the Committee shall make a report to this House by the first 
day of the next session; 

that in other respects the Rules of Procedure of this House relat-
ing to Parliamentary Committees will apply with such variations 
end modifications as the Speaker may make; and 

that this House recommends the Rajya Sabha that Rajya Sabha 
do join the said Joint Committee Qnd communicate to this House the 
names of members to be appointed by Rajya Sabha to the Joint 
Committee." 



APPENDIX 11 

(Vide para 3 of the Report) 
Motion in the Rajya Sabha 

"That this House co:ticurs in the :reeommcmdation of the Lok Sabha 
that the Rajya Sabha do join in the Joint Committee of the Houses 
on the Bill to consolidate and amend the law relating to arms and 
ammunition, and resolves that the following members of the Rajya 
Sabha be nominated to serve on the said Joint Committee:-

1. Shri Ahmad Said Khan 
2. Shri Har Prasad Saksena 
3. Shrimati Maya Devi Chettry 
4. Shri B. Param.eswaran 
5. Shri N arotham Reddy 
6. Shri Onkar Nath 
7. Thakur Bhanu Pratap Singh 
8. Shri Govin.d Chandra Misra. 
9. Sardar Raghbir Singh Panjhazari 

10. Shri P. N. Rajabhoj 
11. Shri N. C. Sekhar 
12. Shri Faridul Haq Ansari 
13. Shri Anand Chand 
14. Shri B. D. Khobaragade 

. ' .. 
15. Shrimati Violet Alva. 
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(Vut~'par. 7 of the'Report) 
Stc~;M"'t showing pmf'tieuI'Clf"l of nt.e"I'J\OIf'I&ttU/repraen.tmtionB sec. 
~. b!I the IMfIt Committee mnd the action ta1cen.. tMrecm. 

I MClllDl'llkium 

00. 

3 Do. 

4 SUlJCStimt 

5 Memorandum 

6 Representaticm 

7 
Ii 

Do. 

Do. 

9 MemotIDdum 

J? KcpreMfttation 

11 Do. 

Do. 

IS DO. 

14 Sugeltion 

I! Do. 

Pront. whom received 

Thc National RiSe Association, 
India. New DelIIi. 

• 
-.~." 

Shri Bolakaranda M. C8riappa, 
NcwDelhi. 

Acti~n taken 

Circulated to Mar-
heft Uld evidence 
of . the Association 
taken on the 15th 
July, 1959-

Circulated to Mem-
heft· ad evidence 
of the Individual 
taken on the 18th 
July. 1959. 

Coor, l),istrict ConareS5 Commi- Circulated to Men-.-
ttee, Ponnampe; Cool'll. ben. 

• Government of Andhra Pradesh Do. 

Shti P. K. Choudhary, Otlcutta. Placed in the parlia-
ment Lib.." and 
M~mbers informed. 

" Shri a. Jamlhedji, Bombay 

Shri J. K. Prasad, Bombay 

Shri A. S. Barodawalla, Bombay 

Socialist Unity Centre of India, 
calcutta. 

'C" Ward Rile Club (Read •. , 
Bombay. 

Dr. S. S. AJlrwaia, Kail.sh 
Tehri, Allahabad. 

Shrimati Dhanbai R. Jamshedji, 
Bombay. 

Shri F. GaJijfe, Plriyapatna 
Talok, M),lOre. 

Shri salim Ali, Bombay. 

Shri Humayun Abdulali, Bombay 

Do. 

00. 
Do. 

00. 

Do. 

00. 

Do. 

Do. 

Do. 

00 . 

••..• ........ , .•..• ~~ ..••••• : .• ·.1 



AiftNDD: IV 
(Vide para 8 of the Report) 

List of witnesses who gave evidence before the Joint Com?Jlittee. 

SI. 
No. Name.s of me WitneueB 

t. Shri M. M. HaIU, Secretary, Home Depanment. Govc:rn-
ment of Weet BerapI 

2. Shrl M. O. Kaul, Secretary, Home Department, Govern-
ment of Uttar Pradesh .•••.•. 

3. The National Rifle AllOciation. India, .1Ikw Delhi;. , .. 
4. Shri A. N. Kaehyap, Secretary, Home Department. GoIIcJa .. 

ment of Punjab. • 

s. Shri Bolabranda M. Cariappa, New Delhi ••. .. ,. 

Date on which .11. Ii__ .,..tabla 

----------------- -----------..------

• 



APP~N~1:X. ~ 
MINUTES OF THE JOINT COMMITTEE ON THE ARMS BILL, 

1958 
I 

First Sitting 
. The COmmittee met from 10-30 hours to 11-20 hours on Friday, 

the 8th May, 1959. 
PRESENT 

Shri Upendranath Barman-Chairman. 

MEMBERS 

Lok Sabha 
1. Shri Missula Suryanarayanamurti 
2. Rani Manjula Devi 

. 3. 'Shri Bibhuti Mishra 
4. Shri Mohammed Tahir 
5. Dr. Gopalrao Khedkar 
6. Shri Chhaganlal M. Kedaria 
7. Shri M. K. M. Abdul Salam 
8. Shri Vidya Charan Shukla 
9. Shri K. R. Achar 

10. Shri Mathew Maniyangadan 
11. Shri Bhakt Darshan 
12. Shri J agan N ath Prasad Pahadia 
13. Shri Raghubir Sahai 
14. Shri Devanapalli Rajiah 
15. Shri Bangshi Thakur 
16. Shri Radha Charan Sharma 
17. Shri Satis Chandra Sarnanta 
18. Shri Ranbir Singh Chaudhuri 
19. Shri Hirendra Nath Mukerjee 
20. Shri Mohan Swarup 
21. Shri Urna Charan Patnaik 
22. Shri Atal Bihari Vajpayee 

ao 
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23. Shri Shankarrao Khanderao Dige 
24. Shri B. N. Datar. 

Rajya Sabha 
25. Shri Har Prasad Saksena 
26. Shrimati Maya Devi Chettry 
27. Shi'i Onkar Nath 
28. Thakur Bhanu Pratap Singh 
29. Shri Govind Chandra Mishra 
30. Sardar Raghubir Singh Panjhazari 
31. Shri N. C. Sekhar 
32. Shri Faridul Haq Ansari 
33. Shri B. D. Khobaragade. 

DRAFTSMAN 

Shri S. P. Sen Verma, Additional Draftsman, Ministry of I.aw. 

REPRESENTATIVES OF MINISTRIES AND OTHER OFFICERS 

Shri C. P. S. Menon, Deputy Secretary, Ministry of Hom, 
Affairs. 

SECRETARIAT 

Shri A. L. Rai-Under Secretary. 
2. The Committee held a discussion about their future programme. 
3. The Committee decided to hold their further sittings from the 

13th July, 1959 onwards. 
4. The Committee considered whether any evidence should be 

taken by them and whether it was necessary to issue a press com-
munique advising associations desirous of presenting their sugges-
tions or views before the Committee in respect of the Bill to submit 
written memoranda thereon. 

5. It was decided that press communique might be issued advisini 
Associations, public bodies etc. who are desirous of presenting their 
suggestions of views before the Committee in respect of the Bill to 
send written memoranda thereon to the Lok Sabha Secretariat by 
the 10th June, 1959. 

6. The Committee authorised the Chairman to decide after 
examining the memoranda as to which of the Associations, public 
bodies etc. ought to be called to give oral evidence before the Com-
mittee. I 



it 
? The Committee decided that one Officer from each of the eut.. 

ern and western borders of the country and one officer from the States 
of Uttar Pradesh or Madhya Pradesh or Rajasthan may be examined 
by them in regard to issue of arms licences to the public subject to 
permission being given by the Speaker. 

8. The Committee desired that copies of the following documents 
might be circulated to the members of the Committee:-

(i) The Indian Arms Act, 1878 as amended upto date. 
(ii) The Indian Arms Rules, 1951. 

(iii) Note on Arms Law in the U.K., U.S.A. and any other 
foreign country with relevant extracts thereof. 

(iv) Copies of speeches of members of the Central L~gislature 
on various Arms Bills discussed in the House. 

(v) Extracts of opinions received on the Indian Arms (Amend-
ment) Bill by Shri Uma Charan Patnaik, M.P. 

9. The Committee desired that for the benefit of the members of 
the Committee, different types of arms may be exhibited on one of 
their future sittings in one of the rooms in the Parliament House. 

10. The Committee then adjourned to meet again at 10.00 hours 
on Monday, the 13th July, 1959. 



II 
Second SiUiDt 

The Committee met from 10-00 hoW's to 10-45 hours on Monday, 
the 13th July, 1959. 

PRESENT 

Shri Upendranath Barman-C'hairman. 

2. Shri Bibhuti Mishra 

MIMBIM 

Lok Sabha 

3. Shri Mohammad Tahir 
4. Dr. Gopalarao Khedkar 
5. Shri Cbbaganlal M. Kedaria 
6. Shri M. K. M. Abdul Salam: 
7. Shri R. S. Arumugam 
8. Shri K. R. Achar 
9. Shri Bhakt Darshan 

10. Shri Jagan Nath Prasad Pahadia 
11. Shri Raghubir Sahai 
12. Shri Ansar Harvani 
13. Shri Devanapalli Rajiah 
14. Shri Bangshi Thakur 

15. Shri Radh.a Charm Sharma 
18. Shr1 Satta Chandra Samanta 
17. Shri Ranbir Singh Chaudhuri 
18. Shri Hirendra Nath Mubr'jee 
19. Shri Mohan Swarup 
20. Shri Shambhu Charan Godsora 
21. Thakore Shri, Fatesinhji Ghodasar 
22. 8hrt Uma Charan Patnaik 
23. Shri Atal Bihari Vajpayee 
24. Shri Shankarrao Khanderao Dip 
25.- Shri B. N. Dater. 
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Ra;lIa Sabha 
26. Shri Ahmad Said Khan 
27. Shri Har Prasad Saksena 
28. Shrimati Maya Devi Chettry 
29. Shri Narotham Reddy 
30. Shri Onkar Nath 
31. Thakur Bhanu Pratap Singh 
32. Shri Govind Chandra Mishra 
33. Sardar Raghubir Singh . Panjhazari 
34. Shri P. N. Rajabhoj 
35. Shri N. C. Sekhar 
36. Shri Anand Chand 
37. Shri B. D. Khobaragade 
38. Shrimati Violet Alva. 

DRAFTSMAN 

Shri K. K. Sundaram, Deputy Draftsman, Ministry of Law. 

REPRESENTATIVES OF MINISTRIES AND OTHER OFFICERS 

Shri C. P. S. Menon, Deputy Secretary, Ministry of Home 
Affairs. 

SECRETARIAT 

Shri P. K. Patnaik-Under Secretary. 
2. The Committee had a preliminary discussion on the provisions 

of the Bill and the nature of questions that might be asked to the 
witnesses appearing before the Committee on the 14th, 15th and 18th 
July, 1959. 

3. The Committee then adjourned in order to enable the members 
to see the exhibition of different types of arms arranged in Parlia-
ment House for the benefit of the members of the Committee, a. 
decided at their first sitting held on the 8th May, 1959. 

4. The next meeting of the Committee would be held at 10-30 
hours on Tuesday, the 14th July, 1959. 



10 

Third Sitting 

The Committee met from 10'30 hours to 13'00 hours on Tqesday, 
the 14th July, 1959. ' 

PRESENT 
8hri Upendranatb Barman-Chairman 

MEMBERS 

Lok Sa.bha. 

2. 8hri Missula 8uryanarayanamurti 
3. 8hri Bibhuti Mishra 
4. 8hri Mohammad Tahir 
5. Dr. GopaIrao Khedkar 
6. 8hri Chhaganlal M. Kedaria 
7. Shri M. K. M. Abdul Salam 
8. Shri R. S. Arumugam 
9. 8hri K. R. Achar 

10. 8hri Bhakt Darshan 
11. Shri Jagan Nath Prasad Pahadia 
12. Shri Raghubir Sahai 
13. 8hri Ansar Harvani 
14. Shri Devanapalli Rajiah 
15. Shri Bangshi Thakur 
16. Shri Radha Charan Sharma 
17. Shri Satish Chandra Samanta 
18. Shri Ranbir 8ingh Chaudhuri 
19. 8hri Hirendra Nath Mukerjee 
20. 8hri Mohan 8warup 
21. 8hri 8hambhu Charan Godsora 
22. Thakor 8hri Fatesinhji Ghodasar 
23. 8hri Uma Charan Patnaik 
24. Shri Atal Bihari Vajpayee 

35 
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25. Shri Shankarrao Khanderao Dige 
26. Shri B. N. Datar. 

Ra;ya Sabha 

27. Shri Ahmad Said Khan 
28. Shri Har Prasad Saksena 
29. Shrimati Maya Devi Chettry 
30. Shri B. Parameswaran 
31. Shri Narotham Reddy 
32. Shri Onkar Nath 
33. Thakur Bhanu Pratap Singh 
34. Shri Govind Chandra Mishra 
35. Sardar Raghubir Singh Panjhazari 
36. Shll P. N. Rajabhoj 
37. Shri N. C. Sekhar 
38. 8hri B. D. Khobaragade 
39. Shrimati Violet Alva. 

DRAFTSMAN 

Shri K. K. Sundaram, Deputy DrafUm,an. Ministry of Law. 

REPRESENTATIVES OF MINISTRIES AND OTHER OFFICERS 

Shri C. P. S. Menon, Deputy Secretary. Ministf'y of Home 
Alla.iTB. 

SECRETARIAT 

Shri P. K. Patnaik-UndeT Secreta.ry. 

W:rrmrss 

Shri M. M. Basu-Secretary. Home Department. GOVeTnment 
of West Bengal. 

2. The Committee heard the evidence tendered by the witness 
named above. 

3. A verbatim record of the evidence tendered was taken down. 

4. The Committee then adjourned to meet again at 09' 30 hours on 
Wednesday, the 15th July, 1959. 
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Fourth SittiDg 

The Committee met from 9:30 hours to 13'00 hours on Wednes-
day, the 15th July, 1959. 

PRESENT 

Shri Upendranath Barman-Ch4irm4n 

MEMBERS 

Lok Sabha 

2. Shri Missula Suryanarayanamurti 
3. Shri Bibhuti Mishra 
4. Shri Mohammad Tahir 
5. Dr. Gopalrao Khedkar 
6. Shri Chbaganlal M. Kedaria 
7. Shri M. K. M. Abdul Salam 
8. Shri R. S. Arumugam 
9. Shri K. R. Achar 

10. Shri Bhakt Darshan 
11. Shri Jagan Nath Prasad Pahadia 
12. Shri Raghublr Sahai 
13. Shri Ansar Harvani 
14. Shri Devanapalli Rajiah 
15. Shri Bangshi Thakur 
16. Shri Radha Charan Sharma 
17. Shri Satish Chandra Samanta 
18. Shri Ranbir Singh Chaudhuri 
19. Shri Hirendra Nath Mukerjee 
20. Shri Mohan Swarup 
21. Shri Shambhu Charan Godsora 
22. Thakor Shri Fatesinhji Ghodasar 
23. Shri Uma Charan Patnaik 
24. Shri Atai Bihari Vajpayee .., 
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25. Shri Shankarrao Khanderao Dige 
26. Shri B. N. Datar. 

Rajya Sabha 

27. Shri Ahmad Said Khan 
28. Shri Bar Prasad Saksena 
29. Shrimati Maya Devi Chettry 
30. Shri B. Parameswaran 
31. Shri Narotham Reddy 
32. Shri Onkar Nath 
33. Thakur Bhanu Pratap Singh 
34. Shri Govind Chandra Mishra 
35. Sardar Raghubir Singh Panjhazari 
36. Shri P. N. Rajabhoj 
37. Shri N. C. Sekhar 
38. Shri B. D. Khobaragade 
39. Shrimati Violet Alva. 

DRAFTSMAN 

Shri K. K. Sundaram, Deputy Draftsman, Ministry of Law. 

REPRESENTATIVES OF MINISTRIES AND OTHER OFFICERS 

Shri C. P. S. Menon, Deputy Secretary, Ministry of Home 
Affairs. 

SECRETARIAT 

Shri P. K. Patnaik-Under Secretary. 

WITNESSES 

I. Shri M. G. Kaul, Secretary, Home Department, Govern-
ment of Uttar Pradesh. 

II. The National Rifle Association, India, New Delhi. 

1. Shri K. G. Prabhu 
2. Sardar Daya Singh 

2. On the request of Shri K. R. Achar, member of the Joint Com-
mittee, the Committee agreed to hear the evidence of one Shri Kari-
appa of Coorg on the 18th July, 1959 regarding certain facilities en-
joyed by the Coorg community and the holder of Jumma tenure in 
Coorg in regard to the possession of arms etc. 
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3. The Committee then heard the evidence tendered by Shri M. G. 

Kaul, Secretary, Home Department, Government of Uttar Pradesh. 
A verbatim record of the evidence tendered was taken down. The 
witness, however, requested the Committee that the whole of the 
evidence tendered by him might be treated as confidential so far as 
persons other than Members of Parliament were concerned. The 
Committee agreed. 

4. The Committee thereafter heard the evidence tendered by the 
representatives of the National Rifle Association, India, New Delhi. 
A verbatim record of the evidence tendered was taken down. 

5. The Committee then adjourned to meet again at 09'30 hours on 
Thursday, the 16th July, 1959. 
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Fifth Sitting 

The Committee met from 09' 30 hours to 12' 35 hours on Thursday, 
the 16th July, 1959. 

PRESENT 

Shri Upendranath Barman-Chairman 

MEMBERS 

Lok Sabha 
2. Shri Missula Suryanarayanamurti 
3. Shri Bibhuti Mishra 
4. Shri Mohammad Tahir 
5. Dr. Gopalarao Khedkar 
6. Shri Chhaganlal M. Kedaria 
7. Shri M. K. M. Abdul Salam 
8. Shri R. S. Arumugam 
9. Shri K. R. Achar 

10. Shri Bhakt Darshan 
11. Shri Jagan Nath Prasad Pahadia 
12. Shri Raghubir Sahai 
13. Shri Ansar Harvani 
14. Shri Devanpalli Rajiah 
15. Shri Bangshi Thakur 
16. Shri Radha Charan Sharma 
17. Shri Satish Chandra Samanta 

. 18. Shri Ranbir Singh Chaudhuri 
19. Shri Hirendra Nath Mukerjee 
20. Shri Mohan Swarup 
21. Shri Shambhu Charan Godsora 
22. Thakor Shri Fatesinhji Ghodasar 
23. Shri Uma Charan Patnaik 
24. Shri At.ll Bihari Vajpayee 
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25. Shri Shan karrao Khanderao Dige 

26. Shri B. N. Datar 

Ra;ya Sabha 

27. Shri Ahmad Said Khan 
28. Shri Har Prasad Saksena 
29. Shrimati Maya Devi Chettry 
30. Shri Narotham Reddy 
31. Thakur Bhanu Pratap Singh 
32. Shri Govind Chandra Mishra 
33. Sardar Raghubir Singh Panjhazari 
34. Shri N. C. Sekhar 
35. Shri B. D. Khobaragade 
36. Shrimati Violet Alva 

Shri S. P. Sen Verma, Additional DTajtsman, MinistTY of 
Law. 

Shri K. K. Sundaram, Deputy Draftsman, MinistTY of Law. 

REPRESENTATIVES OF MINISTRIES AND OTHER OI'FICERS 

Shri C. P. S. Menon, Deputy SeCTetaTy, Ministf'1I of Home 
Affair •• 

SECRETARIAT 

Shri A L. Rai-Under Secretary. 

2. The Committee discussed the question whether or not the 
Bill should be confined to fire arms only or if it applies to arms in 
general whether any amendment in clause 4 is necessary. 

Discussion was concluded but decision was held over. 

3. The Committee, thereafter, discussed their programme of 
sittings. It was decided to conclude clause by clause consideration 
of the Bill by the 22nd July, 1959 and adjourn thereafter. 

4. The Committee then adjourned to meet again at 09'30 hours on 
Saturday, the 18th July, 1959. 
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Sixth sittiDl' 

The Committee met from 09.36 hours to 12.42 hours on Saturday, 
the 18th July, 1959. 

PRESENT 

Shri Upendranath Barman-Chainnan 

MEMBERS 

Lok Sabhb. 
2. Shri Missula Suryanarayanamurti 
3. Shri Bibhuti Mishra 
4. Shri Mohammad Tahir 
5. Dr. Gopalrao Khedkar 
6. Shri Chhaganlal M. Kedaria 
7. Shri M. K. M. Abdul Salam 
8. Shri R. S. Arumugam 
9. Shri K. R. Achar 

10. Shri Bhakt Darshan 
11. Shri Jagan Nath Prasad Pahadia 
12. Shri Raghubir Sahai 
13. Shri Ansar Harvani 
14. Shri Devanapalli Rajiah 
15. Shri Bangshi Thakur 
16. Shri Satish Chandra Samanta 
17. Shri Hirendra Nath Mukerjee 
18. Shri Mohan Swarup 
19. Shri Shambhu Charan Godsora 
20. Thakor Shri Fatesinhji Ghodasar 
21. Shri Uma Charan Patnaik 
22. Shri Atal Bihari Vajpayee 
23. Shri Shankarrao Khanderao Dige 
24. Shri B. N. Datar. 



4;, 

Ra;ya Sabha 

25. Shri Ahmad Said Khan 
26. Shri Har Prasad Saksena 
27. Shri Narotham Reddy 
28. Shri Onkar Nath 
29. Thakur Bhanu Pratap Singh 
30. Shri Govind Chandra Mishra 
31. Shri N. C. Sekhar 
32. Shrimati Violet Alva. 

DRAI'TSMBN 

Shri S. P. Sen Verma, Additional Draftsman, Ministry of 
Law. 

Shri K. K. Sundaram, Deputy Draftsm.an, Ministry of Law. 
REPRESENTATIVES OF MINISTRIES AND OTHER OFFICERS 

Shri C. P. S. Menon, Deputy Secretary, Ministry of Home 
Affairs. 

SECRETABIAT 

Shri A. L. Rai-Under Secretary. 

WITNESSI!'B 

I. Shri A. N. Kashyap-Secretary, Home Department, Govern-
ment of Pun;ab. 

II. Shri Bolakaranda M. Cariappa, New Delhi. 

2. The Committee heard the evidence tendered by the witnesses 
named above. • - I, 

3. A verbatim record of the evidence tendered was taken down. 
4. The Committee then adjourned to meet again at 09' 30 hours 

on Monday, the 20th July, 1959. 

833(B) LS-7. ·l' , , 
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Seventh Sitting 
The Committee met from 09'36 hours to 12'58 hours on Monday, 

the 20th July, 1959. 

I' 
j 

r' ",'" 

PRESENT 
Shri Upendranath Barman-Chairman 

MEMBERS 

Lok Sabha 
2. Shri Missula Suryanarayanarnurti 
3. Shri Bibhuti Mishra 
4. Shri Mohamma~ Tahir 
5. Dr. Gopalrao Khedkar 
6. Shri Chhaganlal M. Kedaria 
7. Shri M. K. M. Abdul Salam 
8. Shri R. S. Arumugam 

r, 9. Shri K. R. Achar 
10. Shri Rhakt Darshan 
11. Shri Jagan Nath Prasad Pahadia 
12. Shri Raghubir Sahai 
13. Shri Ansar Harvani 
14. Shri Devanapalli Rajiah 

,15. Shri Bangshi Thakur 
16. Shri Satiah Chandra Samanta 
17. Shri Ranbir Singh Chaudhuri 
18. Shri Hirendra Nath Mukerjee 
19. Shri Mohan Swarup 
20. Shri Shambhu Charan Godsora 
21. Thakor Shri Fatesinhji Ghodasar 
22. Shri Urna Charan Patnaik 
23. Shri Shankarrao Khanderao Dige 
24. Shrirnati Violet Alva. 

" ,/r, 
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Ra;Y4 Sabhc 

25. Shri Har Prasad Saksena 
-26. Shrimati Maya Devi Chettry 
27. Shri Narotham Reddy 
28. Shri Onkar Nath 
29. Thakur Bhanu Pratap Singh 
30. Shri Govind Chandra Mishra 
31. Sardar Raghubir Singh Panjhazari 
32. Shri N. C. Sekhar 
33. Shri Anand Chand 
34. Shrimati Violet Alva. 

DRAftSMEN 

, ...... 
.. 

,.-

,.~ ..... 
., ..... \ ... /. "'. 

Shri S. P. Sen Verma, Additional Draftsman, MiniBtry of 
Law. 

REPRESENTATIVES OF MINISTRIES AND OTHER OFFICERS 

Shri C. P. S. Menon, Deputy Secretary, Ministry 01 Home 
Affairs. 

SECUTAlUAT 

Shri A. L. Rai-Under Secretar'll. 

... ' .... , w; 

2. The Committee took up' clause by clause consideration of the 
Bill. 

3. Clause 2.-(1) The following amendment was accepted:-

1-.. •. In Page 2, line 32, 

for "firearms" substitute "artillery". 

(2) The Committee also accepted the following amendment 
subject to drafting changes being made by the draftsmen:-

',. 

In paee 3, line 7, 
after "other things" insert "and includes bombs, grenades, 

articles designed for torpedo service, sub-marine 
mining and anti-tank warfare and such other weapons 
as may be declared by the Central Government, by 
notification in the Official Gazette, to be prohibited 
arms;" 



The draftsman Was also directed to examine whether this amend-
ment should not form a separate part under the heading "prohibited 
ammunition". I 

Subject to above, the clause as amended was adopted. 

4. Clause 3.-(I)The following amendment was accepted:-
In page 3, line 26, 

omit "for purposes of sport". 
(2) The Committee felt that the Government might consider 

whether a provision could be made in the rules for allowing a licen-
see to use temporarily, for purposes of sport another licensee's 
firearms of the type for which he holds a license. 

The clause as amended was adopted. 

5. Clause 4.-(1) The following amendment was accepted:-
In page 3, line 33, 

1M "of any description" substitute "of such description as 
may be specified in that notification." 

(2) The Committee desired that the question of providing in the 
rules for transport of firearms packed in cases through an area 
specified by the Central Government under this clause might be 
examined, by the Government. 

The clause as amended was adopted. 

6. The Committee then adjourned to meet again at 09' 30 hours on 
Tuesday, the 21st July, 1959. 



VIII 
Eighth Sittm., 

The Committee ~et from 09'35 hours to 13'00 hours on Tuesday, 
the 21st July, 1959. 

PRESENT 

Shri Upendranath Barman-Chairmaft " , .. 
MEMBERS 

Lok Sabha 
2. Shri Missula Suryanarayanamurti 
3. Shri Bibhuti Mishra 
4. Shri Mohammad Tahir 
5. Dr. Gopalrao Khedkar 
6. Shri Chhaganlal M. Kedaria 
7. Shri M. K. M. Abdul Salam 
8. Shri R. S. Arumugam 
9. 8hri K. R. Achar 

10. Shri Bhakt Darshan 
11. Shri Jagan Nath Prasad Pahadia 
12. Shri Raghubir 8ahai 
13. Shri Ansar Harvani 
14. 8hri Devanpalli Rajiah 
15. Shri Bangshi Thakur 
16. 8hri Radha Charan Sharma 
17. Shri 8atish Chandra Samanta 
18. Shri Hirendra Nath Mukerjee 
19. Shri Mohan Swarup 
20. 8hri Shambhu Charan Godsora 
21. Thakor Shri Fatesinhji Ghodasar 
22. Shri Uma Charan Patnaik 
23. Shri Atal Bihari Vajpayee 
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24. Shri Shankarrao Khanderao Dige 
25. Shri B. N. Datar (in the Chair from 11'53 to 11~57 hours). 

Ra;ya Sabha 

26. Shri Har Prasad Saksena 
27. Shrimati Maya Devi Chettry 
28. Shri Narotham Reddy 
29. Thakur Bhanu Pratap Singh 
30. Shri Govind Chandra Mishra 
31. Shri N. C. Sekhar 
32. Shri Anand Chand 
33. Shrimati Violet Alva 

DRAFTSMEN 

Shri S. P. Sen Verma, Additional Draftsman, Ministry of 
law. I i 

REPRESENTATIVES OF MOOSTRIES AND OTHER OFFICERS 

Shri C. P. S. Menon, Deputy Secretary, Ministry of Home 
Mairs. 

SECRETARIAT, 

Shri A. L. Rai-Under Secretary. 

2. The Committee resumed clause by clause consideration of the 
Bill. i 

, ,,' , 
c 

3. Clause 5.-The following amendments were accepted:-
(a) In page 3, 

(i) line 37, 
after "transfer" insert "convert". 

(Ii) line 39, 

" 'J 

.,,: 

after "transfer" insert "conversion". 
(b) In page 4, line 1 

, ., :,~ 

for "arms or ammunitions" substitute "firearms or ammuni-
tions or prescribed arms." 

The Draftsman was directed to carry out consequential amend-
ments where necessary. 
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(2) The Committee felt that the proviso should be con:fined to 

sale or transfer of arms or ammunitions in respect of which a 
licence is .required under clause 3 or 4 of the Bill. 

The Draftsman was directed to submit a revised draft of the 
clause for consideration of the Committee. 

4. Clczuses 8" 7.-These clauses were adopted without any amend-
ments. 

5. Clause a.-The following amendment was accepted:-
In page 5, line 9, 

for "six month" substitute "one year". 
The clause, as amended, was adopted. 
8. Clause 9.-The following amendments were accepted:-

(i) In page 5, line 13, 
fOT "eighteen" substitute "sixteen". 

(U) In page 5, 
for lines 32-36, substitute-

"(2) Notwithstanding anything in sub-clause (i) of 
clause (a) of sub-section (1), a person who has 
attained the prescribed age-limit may use under 
prescribed conditions such firearms as may be pres-
cribed in the COUl'Se of his training in the use of 
such firearms: 

Provided that different age limits may be prescribed in 
relation to different firearms." 

The clause, as amended, was adopted. 

7. Clczuse 10.-The following amendment was accepted:-
In page 6, 

for lines 12-17, substitute-
" (b) a person being a bona fide tourist belonging to any 

country as the Central Government may, by notifi-
cation in the Official Gazette, specify, who is not 
prohibited by the laws of that country from having 
in his possession any arms or ammunition, may, 
without a licence under this section but in accordan-
ce with such conditions as may be prescribed, bring 
with him into India arms and ammunition in rea-
sonable quantities for use by him for purposes only 
of sport and for nQ other purpose. 
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E%'planation.-For purposes of clause (b) of this proviso, 
the word "tourist" means a person who not being a 
citizen of India visits India for a period not exceed-
ing six months with no other object than recrea-
tion, sightseeing, or participation in a representa-
tive capacity in meetings convened by the Central' 
Government or in international conferences, asso-
ciation or other bodies." 

The clause, as amended, was adopted. 
8. Clauses 11 and 12.-These clauses were adopted wjthout any 

amendment. 
9. Clause 13.-Sub-clause (1) and (2) were adopted without any 

amendment. 
Sub-clause (3) (a) (i) was held over. 
Sub-clause (3) (a) (ii) and (b) were adopted without any 

amendment. 
10. The Committee then adjourned to meet again at 09' 30 hours 

on Wednesday, the 22nd July, 1959. 



IX 

Ninth Sitting 
The Committee met from 09'30 hours to 13'17 hours and again 

from 14'30 hours to 15 00 hours on Wednesday, the 22nd July, 1959. 

PRESENT 

Shri Upendranath Barman-Chairman 

MEMBERS 

Lok Sabha 
2. Shri Missula SuryanarayanamurU. 
3. Shri Bibhuti Mishra. 
4. Shri Mohammad Tahir 
5. Dr. Gopalrao Khedkar 
6. Shri Chhaganlal M. Kedaria 
7. Shri M. K. M. Abdul Salam 
8. Shri R. S. Arumugam 
9. Shri K. R. Achar 

10. Shri Bhakt Darshan 
11. Shri Jagan Nath Prasad Pahadia 
12. Shri Raghubir Sabai 
13. Shri Ansar Harvani 
14. Shri Dcvanapalli Rajiab 
15. Shri Bangshi Thakur 
16. Shrl Radha Charan Sharma 
17. Shri Satish Chandra Samanta 
18. Shri Ranbir Singh Chaudhurl 
19. Shri Hirendra Nath Mukerjee 
20. Shri Mohan Swarup 

. ~ 1 • 

21. Shri Shambhu Charan Godsora 
22. Thakor Shri Fatesinhji Ghodasar 
23. Shri Uma Charan Patnaik 
24. Shri Atal Bihari Vajpayee 
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25. Shri Shankarrao Khanderao Dige 
26. Shri B. N. Datar. 

Rajya Sabha 
27. Shri Har Prasad Saksena 
28. Shrimati Maya Devi Chettry 
29. Shri Narotham Reddy 
30. Shri Onkar Nath 
31. Thakur Bhanu Pratap Singh 
32. Shri Govind Chandra Mishra 
33. Sardar Raghubir Singh Panjhazarl 
34. Shri p. N. Rajabhoj 
35. Shri N. C. Sekhar 
36. Shri B. D. Khobaragade. 

DRAFTSMAN 

Shri S. P. Verma, Additional Draftsman, Ministry of Law. 
REPRESENTATIVES OF MINISTRIES AND OTHER OFFICERS 

Shri C. P. S. Menon, Deputy Secretary. Ministry of HO'I'Re 
Affairs. 

SECRETARIAT 

Shri A. L. Rai-Under Secretary. 
2. Committee resumed clause by clause consideration of the Bill. 
3. Clause 14.-The following amendment was accepted:-

In page 8, line 5, 
after "peace" insert "or for public safety". 

The Committee desired that the Government might consider 
providing in the rules for a licensing authority to hear an applicant 
for a licence when the licence is to be refused and the case is a border 
line one. 

The clause, as amended, was adopted. 
4. Clames 15 and 16~These clauses were adopted without any 

amendment. 
5. Clause 17.-The following amendment was accepted:-

In page 9, line 17, 
after "peace" insert "or for public safety". 

The cl~. use, as amended, was adopted. 
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6. Clause 18.-The clause was adopted without any amendment 

7. Clause 19.-The Committee felt that it ought to be provided in 
this clause that in case the police Officer was satisfied with the expla-
nation given by the person who was carrying arms or ammunitions 
he need not seize the arms or ammunitions. 

Subject to above the clause was adopted. 

8. Clause 20.-The clause was adopted without any amendment. 

9. Clause 21.-The following amendment was accepted:-
In page 12, line 32, 

for "fourteen" substitute "thirty". 

The clause, as amended, was adopted. 

10. Clau.ses 22 to 34.-These clauses were adopted without any 
amendment. 

11. The Committee adjourned at 13'17 hours and reassembled at 
14' 30 hours. 

12. Clause 35.-The clause was adopted without any amendment. 

The Chairman, however, announced that consideration of this 
clause could be reopened in case any constructive proposal for its 
amendment was received from Members. 

13. Clauses 36 to 4~.-These clauses were adopted without any 
amendment. 

14. Clause 44.-The clause was ado~ted without any amendment. 
The Committee desired that the Government might issue instruc-

tions to the State Governments to take a decision on applications for 
renewal C'f licences within a specifted period. 

15. Claute 45.--Thp following amendment was accepted:-
In page 21, line 29, 

after "under any Central Act" insert, 
"or by any member of such other forces as the Central 
Government may, by notiftcation in the Official Gazette, 
specify". 

The clause, as amended, was adopted. 
16. Clause 46.-The clause waF adopted without any amendmeDt. 
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17. Clause 5.-(Vide para 3 of the Minutes of the Eighth Sitting 

held on the 21st July, 1959). 

The following further amendments were accepted:-
In page 4, 

(a) in line 1, for the words "any arms or ammunition", subst'~ 
tute the words "any firearm or any other arms of such 
class or description as may be prescribed or 'anyammunl-
tion"; 

(b) in line 5, for the words "any arms or ammunition", .ubstt-
tute the wordS "any firearms or ammunition In respect of 
which a licence is required under section 3 or any arms in 
respC<'t of which a licence is ~equired under section 4"; 

(c) in line 9, 10 and 14, for the words "arms or ammunition", 
substitute the words "firearm, ammunition or other arms". 

The clause, as amended, was adopted. 

18. Clause 13.- (Vide para 9 of the Minutes of the Eighth Sitting 
held on the 21st July. 1959). 

The following amendments were accepted:-
In page 7, 

(a) in line 19, om-it the word "or" at the end; 
(b) after line 19, insert the following proviso, namely:-

"Provided that the licensing authority may grant a licence 
in respect of any other smooth bore gun' as aforeSaid for 
bonafide crop protection where having regard to the cir-
cumstances of any case it is satisfied that a muzzle loading 
gun will not be sufficfent for such protection, or". 

The clause, as amended, was adopted. 

19. Clause t.-The following amendment was accepted:-
In page I, line 4, 

fOT u1958" substitute "1959". 
The clause, as amended, was adopted. 

20. Enacting formula.-The following amendment was accepted:-
In page 1, line 1, 

jor "ninth" 8'Ub~tit"ute "tenth". 
The enacting formula, as amended, was adopted. 
21. The Committea decided that the evidence tendered before them 

may be laid on the Tnble of the; House. 
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22. The Committee further decided that after the evidence is laid 

on the Table, the memoranda submitted by the Associations/individual 
that tendered evidence before the Committee might be placed in 
the Parliament Library for reference of the Members of Parliament. 

23. The Committee decided to ask for extension of time for the 
presentation· of their Report upto the 13th August, 1959 and in the 
absence of the Chairman Shri Satish Chandra Samanta and alterna-
tively Shri Raghubir Sahai were authorised to move the necessary 
motion in the House. 

24. The Draftsman was authorised· to carry out minor changes of 
drafting nature in the Bill, if necessary. 

25. The Committee then adjourned to meet again at 15' 00 hours on 
Tuesday, the 4th August, 1959. 



X 
Tenth Sitting 

The Committee met from 15.02 hours to 16.00 hours on Tuesday, 
the 4th August, 1959. 

PRESENT 

Shrt Upendranath Barman-Chairman 

MEMBERS 

Lok Sabha 

2. Rani Manjula Devi 
3. Shri Bibhuti Mishra 
4. Shri Mohammad Tahir 
5. Dr. Gopalrao Khedkar 
6. Shri Chhaganlal M. Kedarla 
7. Shri R. S. Arumugam 
8. Shri Vidya Charall Shukla 
9. Shri K. R. Achar 

10. Shri Mathew Maniyangadan 
11. Shri Bhakt Darshan 
12. Shri Jagan Nath Prasad Pahadla 
13. Shri Raghubir Sahai 
14. Shri Ansar Harvani 
15. Shri Devanapalli Rajiah 
16. Shri Bangshi Thakur 
17. Shri Radha Charan Sharma 
18. Shri Satish Chandra Samanta 
19. Shri K. K. Warior 
20. Shri Mohan Swarup 
21. Shri Shambhu Charan Godsora 
22. Thakor Shri Fatesinhji Ghodasar 
23. Shri Uma Charan Patnaik 
24. ,Shri Atal Bihar! Vajpayee 
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25. Shri Shankarrao Khanderao Dige 
26. Shri B. N. Datar. 

Ra;ya. Sabho. 
27. Shri Ahmad Said Khatl 
28. Shri Har Prasad Saksena 
29. Shri Narotham Reddy 
30. Shri Onkar Nath 
31. Thakur Bhanu Pratap Singh 
32. Shri Govind Chandra Mishra 
33. Sardar Raghubir Singh Panjhazari 
34. Shri N. C. Sekhar 
35. Shri B. D. Khobaragade 
36. Shrimati Violet Alva. 

DRAFTSMEN 

Shri S. P. Sen Verma, Addi.tional Draftsman, Ministry of Law. 
Shri K. K. Sundaram, Deputy Draftsman, Ministry of Law. 

REPRESENTATIVES OF MINISTRIES AND OTHER OFFICERS 

Shri C. P. S. Menon, Deputy Secretary, Ministry of Home 
Affairs. 

SECRETARIAT 
Shri A. L. Rai-Under Secretary. 

2. The Committee considered the Bill as amended and adopted 
the same with the following amendments:-

(i) In clause 9(1) (b) (ii),-
before "repair" insert "conv.ersion". 

(ii) In clause 35,-
(a) after "premises" insert "vehicle". 
(b) after "such persons" insert-

"in respect of whom there is reason to believe that he 
was aware of the existence of the arms or ammuni-
tion in the premises, vehicle or other place". 

(iii) fOT clause 44 (3), substitute,-
"(3) Every rule made under this section shall be laid as 

soon as may be after it is made before each House of 
Parliament while it is in session for a total period 
of thirty days which may be comprised in one session 
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or in two successive sessions, and if before the expiry 
of the session in which it is so laid or the session 
immediately following, both Houses agree in making 
any modification in the rule or both Houses agree 
that the rule should not be made, the. rule shall 
thereafter have effect only in such modified form or 
be of no effect, as the case may be; so however that 
any such modification or annulment shall be with-
out prejudice to the validity of anything .previously 
done under that rule." 

3. The Committee then considered the draft Report· and adopted 
the same with necessary consequential changes arising out of the 
acceptance of above amendments. 

4. The Committee decided that the Report might be presented to 
the Lok Sabha on the 10th August, 1959 and laid. on the Table of 
the Rajya Sabha on the same day. 

5. The Committee authorised the Chairman and in his absence 
Shri Raghubir Sahai, to present the Report on their behalf .and to 
lay the evidence on the Table of the House after the presentation of 
the Report. 

6. The Committee authorised Shrimati Violet Alva, and in her 
absence Thakur Bhanu Pratap Singh to lay the Report of the Com-
mittee and the evidence on the Table of the Rajya Sabha. 

7. The Committee decided that Minutes orDissent, if any, might 
be sent to the Lok Sabha Secretariat so as to reach them by 17.00 
hours on Saturday, the 8th August, 1959. 

8. The Committee then adjourned. 
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JOINT COMMITTEE ON THE ARMS BILL, 1958. 

MINUTES OF EVIDENCE TAKEN BEFORE THE JOINT COMMITTEJ: ON THE ARMs BILL, 11158 

Tuesday, the 14th July, 1959 at 10' 30 hours. 

PRESENT 

Shri ,Upendranath Barman-Chainnan 

Ml:MBIlRS 

Lok Sabha 

2; Shri Missula Suryanarayanamurti 
S. Shri Bibhuti Mishra 
4. Shri Mohammad Tahir 
5. Dr. Gopalrao Khedkar 
6. Shri Chhaganlal M. Kedada 
7. Shri M. K. M. Abdul Salam 
8. Shri R. S. Arumugam 
9. Shri K. R. Achar 

10. Shri Bhakt Darshan 
11. Shri Jagan Nath Prasad Pahadia 
12. Shri Raghubir Sabai 
13. Shri Ansar Harvani 
14. Shri Devanapalli Rajiah 

15. Shri Bangshi Thakur 
16. Shri Radha Charan Sharma 
17. Shri Satis Chandra Samanta 
18. Shri Ranbir Singh Chaudhuri 
19. Shri Hirendra Nath Mukerjee 
20. Shri Mohan Swarup 
21. Shri Shambhu Charan Godsora 
22. Thakor Shri Fatesinhji Ghodasar 
23. Shri Uma Charan Patnaik 
24. Shri Atal Bihar Vajpayee 
25. Shri Shankarrao Khanderao Dige 
28. Shri B. N. Datar. 

Ra;ya Sabha 

27. Shri Ahmad Said Khan 34. Shri Govind Chandra Mishra 
28. Shri Har Prasad Saksena 35. Sardar Raghubir Singh Panjhazari 
29. Shrimati Maya Devi Chettry 36. Shri P. N. Rajabhoj 
30. Shri B. Parameswaran 37. Shri N. C. Sekhar 
31. Shri Naroth'am Reddy 38. Shri B. D. Khobaragade 
32. Shri Onkar Nath 39 Shrimati Violet Alva. 
33. Thakur Bhanu Pratap Singh 

DRAFTSMAN 

Shri K. K. Sundaram, Deputy Draftsman, Ministry of Law 

REPRESENTATIVES OF MINISTRmS AND OTHER OFFICERS 

Shri C. P. S. Menon. Deputy Secretary, Minist", of Home Affairs 

SECRETARIAT 

Shri P. K. Patnaik-Under Secreta",. 

WITNBSS EXAMINED 

Shri M. 14. Balu-Secretary, Home Department, Government of Wen BengaZ. 

(W;tness was called in and he took his seat). 



Chairman: We have particularly 
called Shri Basu to give us an idea 
about the eastern border, especially, 
of which he is fully conversant. Along 
with that, if the Members think that 
on other points he, as Home Secretary, 
may give Us certain facts and opinions 
which can benefit the Committee, they 
may ask questions. 

I am putting a few questions and 
then the Members may follow from 
their side and ask any new points or 
supplement what I have already asked. 
Now, we thank you, Mr. Basu, for 
coming here to give evidence. 

The Statement of Objects and 
Reasons makes it clear that the inten-
tion of the Bill is that after the 
attainment of Independence we want 
to modify the present law which is 
80 years old in such a way that on 
the one hand this Bill can give 
security of person and property to the 
citizens of this country in consonance 
with the security of the State. To 
what extent it can be modified in that 
light to adjust with the rights and 
duties of the citizens, we are here to 
deliberate upon. Also, in regard to 
the necessity of dealing with this pro-
blem, we could apprise the Members 
of the Committee about the border 
problems. 

I may specifically point out one or 
two facts in this regard. Of course 
the security of citizens of the States 
is mainly the duty of the Home 
Department, that is, the police; but 

,inspite of that, with our limitations 
in several respects, we fail to give 
security to each and every citizen, 
especially in the border, and there are 
border instances which are frequent. 
In that light, I shall cite an example. 
It is a thing which happened recently, 
on the 10th or 11th April last in 
Cooch-Behar district in one of its sub-
divisions. There was an instance 
where certain people from East 
Pakistan crossed the border suddenly 
In day-light and caused certain 
~vages, burnt houses and killed one 
or two men and carried away certain 
properties including cattle. The 
border posts that we have got there 
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were of no help at that time. These 
are the circumstances. The Com-
mittee has to consider whether any 
sort of protection on the spot could be 
given to mitigate this evil by arming 
the border people with firearms. 
What Is the diftlculty in that regard? 
First of all. we would like to know 
the diftlculty as to why the State is 
not able to give protection in such 
cases which are frequently happening. 
Secondly, what is your suggestion so 
far as this Bill is concerned as regards 
the liberalising licence for firearms in 
the border areas? 

Shrl M. M. Bull: Would you want 
me to say only about the border areas 
particularly or just the possible effects 
of some of the liberalising provisions 
in the whole of West Bengal and not 
necessarily on the border areas? 

Chairman: You can also speak 
generally. 

Shrl M. M. Basil: I shall take the 
border question later on. We really 
do not feel happy about some of the 
so-called liberalisin, provisions made 
in the Bill. 

Chairman: You may first speak on 
the provisions of the Bill. 

Shrl M. M. Basu: I want to refer to 
certain clauses of the Bill speciAcallT 
and that will help to illustrate the 
points. Take the case of clause 3 first. 
It is said that this clause is going to 
liberalise the existing provisions in so 
far as no licences will be required for 
possession and control of, or for carry-
ing, arms other than firearms. Clause 
3 is a liberalisation of the existing 
provision in the Arms Act. Under the 
existing provision, a man must not go 
about armed with arms like spears, 
sw.ords, daggers, etc. That prohibition 
is very salutary and I think it should 
remain. Otherwise there will be 
nothing to prevent rival groups clash-
ing with each other. We have had 
such experiences before. It is not 
necessary to have a licence ~or pur-
chasing or controlling arms, but it 
should be necessary to have a licence 



for movins about carrying arms. As 
it is, I do not see the object of clause 
3. 

ChalnnaD: The Committee is con-
templating rather seriously whether 
this should be an Arms Bill or Fire-
arms Bill. So far as clause 3 is con-
cerned, your point is not only fire-
arms, bu t all kinds of anns should be 
restricted. 

Sbri M. M. Baln: Not for all pur-
poses. It should not be necessary to 
have a licence for purchasing or own-
ing or controlling any such arms. I 
can have a dagger in my house, but I 
cannot move about armed with the 
dagger without a licence. As I said, 
my main reason is to avoid clashes 
between rival groups. 

Chairman: You say under the exist-
ing Act, no citizen can go out armed 
with any kind of arms whatsoever. Is 
it not a fact that in certain areas, 
there are customs whereby people 
carry arms while gOing out? In the 
northern districts of Bengal, boWs and 
arrows are commonly carried by cer-
tain classes of people. Your law can 
punish them, but it is not being done. 
The law is observed more in the breach 
than in compliance. 

Shrl M. M. Rasn: If an ordinary 
individual goes with a spear, we arc 
prepared to tolerate it, but not when 
groups do it. 

Chairman: Toleration by the execu-
tive i!l one thing, but legislation is 
quite another thing. For instance, 
though this provision of law is being 
violated every hour in the day the 
State is not. taking steps. 

Sbrl M. M. Basu: We do take steps 
as soon as two groups clash. We also 
prosecute them for the breach of the 
Indian Arms Act. 

Chairman: That is your view about 
clause 3. In that case, can you giv~ 
us an idea of the definition of 'arms' 
which you have in mind? 

Shri M. M. Basu: We can have the 
same definition as is' found here 
except that it should be added that 

a 
no person shall go about armed with 
arms without a licence. I-

Sardar R. S. pan,t ..... ri: What about 
kiTJ)ans? 

Sbri M. M. Bun: They are exempted. 
There is the general exempting clause. 
I am only speaking of the general 
provision. 

Sbri Mlblmml. TaIdr: Suppoee • 
citizen of India wants to have a gun 
or rifie for purposes of sports. It is 
only for that purpose that clause 3 has 
been introduced that for purposes of 
sport a man can keep a gun or rifle 
without a licence. 

Shri M. M. Baln: I quite agree with 
the object of clause 3. I am only 
asking for a provision for arms other 
than firearms. 

Sbri Achar: Is it not better to con-
fine this law to fireanns and leave 
arms to be dealt with according to the 
Criminal Procedure Code? 

Shri M. M. Rasa: The title of the 
Bill is Arms Bill and not Firearms 
Bill. The definition of arms also 
includes arms other than firearms. 

Chairman: As regards the definition 
of arms and firearms as put down in 
this Bill, have you got any suggestion 
to make? 

Sbrl M. M. Rasu: It can remain as 
it is, except that in the definition of 
'firearms' in clause 2(1 )( e), after 
artillery, hand-grenades, etc. you can 
add 'pyrotechnic pistols' to make it a 
little more illustrative. 

Chairman: In the present Act, 
section 4 says: 

.. 'Arms' includes fireanns, bayo-
nets, swords, daggers, spears, spear-
heads and bows and arrows, also 
('un non and parts of arms and machi-
nery for manufacturing arms." 

But it is not a wider definition than 
the one given in the present Bill in 
clause 2(c). 

Do you support itT 



Shrl M. M. Buu: It is all right. I 
support it. . 

Chairman: Don't you think that the 
words "any deadly weapon" would 
include many more weapons than put 

'down in the existing Act? 

Shri M. M. Basu: I can't think of a 
more comprehensive definition of arms 
than is given in the Act. 

Shrl Datar: You just now said some-
thing about pyro-technics. Is it not 
included in the expression 'fire arms'? 

Shrl M. M. Basil: Under the defini-
tion of firearms, clause 2(e) (i), there 
are some illustrations of fire-arms: 
artillery. hand-grenades, riot-pistols, 
etc. It is only to make it more illus-
trative. 

Shri Datar: We need not necessarily 
define it. The expression "firearms" 
includes these things. Will th8.t not 
be sufficient? 

Shri M. M. Buu: That will be suffi-
cient. That is a very minor point. 

Shri Datar: Can you explain the 
expression "pyro-technics"? 

Shri M. M. Basu: Pyro-technic pistols 
can be used as a sort of fire-arms. 

Shri Datar: What do they exactly 
mean? 

Shri M. M. Basu: That is some sort 
of weapon discharging projectiles. 

Shrlmatl Violet Alva: What is the 
meaning of pyro? 

Shrl M. M. Basu: For a correct defi-
nition, I will have to consult 
dictionary. 

Shri U. C. PatDalk: Mr. Basu has 
told us that he has no objection to a 
man possessing weapons, like, swords, 
daggers and all that in his house, just 
as it is in England where a man can 
have any firearms in his house, but 
cannot go out with firearms. Well, is 
ae aware that in the tribal areas, going 
out with weapons is not only cus-
tomary, bllt it ia necessary in view 01. 

the forests being infested with wild 
animals and as such, does he treat it 
as an exception? 

Shri M. M. Basu: Carrying of 
kirpans by Sikhs and carrying of 
spears, etc. by tribal people can be 
allowed. I am only stating the general 
position that nobody should go out 
armed with swords, daggers, spears 
and all that. I can define definite 
categories like, catrying of kirpans by 
Sikhs and carrying of spears, etc. by 
tribal people. There is a separate 
clause for exempting de1inite cate-
gories in the Act. 

Chairman: Are these things exempt-
ed, carrying of bows, arrows, spears 
and all that? 

Shri C. P. S. Menon (Oftlclal of the 
MInIstry): Under the rules they are 
exempted. 

Shri Mohammad. Tahir: Carrying of 
kirpans is a constitution right. 

Shrl Dlftar: It is not a constitutional 
right. In fact, this question was raised 
when the Bill was before Parliament. 
I had the earlier records of the Con-
stituent Assembly looked up. A Motion 
had been made by, I Qelieve, Mr. 
Kamath, that this also should be one 
of the fundamental rights. That was 
di~cussed and ultimately, it was nega-
tived. So, we cannot call it a funda-
mental right. 

Shrl Mobammad TahIr: So far as 
carrying of kirpans is concerned, that 
has been allowed. 

Shri C. P. S. Menon (Ofllcial of the 
Ministry): For Sikhs. 

Chairman: Carrying of bows, arrows, 
spears and all that by tribal people, 
are all these exempted in West Bengal 
also? 

Shrl M. M. Rasu: I know, they are 
exempted. Whether in exercise of the 
rule making power or under the Act, 
I do not know. 

ChaIrman,: Is there any notification 
exempting carrying of bows, arrows, ~ 
spears and all that by the tribal 
people? 



Sbri M. II. Buu: I cannot tell you 
.off-hand. I have an 'impression that 
they are exempted. 

ChaI.rmaD: Mr. Menon says that they 
are exempted. 

Sbrl C. P. S. MeaOll (ometal of Uae 
MiDiatry): They are exempted not 
only under the rule making power 
but also under the power of exemption 
clause in the Act. 

I invite your attention to The Indian 
Arms Rules, 1951, Schedule II, page 
33. Within the areas specified in the 
first column of the table, the arms, 
ammunition and military· stores 
described in the second column are 
excluded from the operation of such 
prohibitions and directions contained 
in the Act as are indicated in the 
third column. As regards item I, it 
says, for the whole of India except 
the State of Punjab and Union Terri-
tory of Delhi, all those arms, ammuni-
tion and military stores described in 
the second column are excluded. In 
column 3, it is stated that the prohi-
bitions can be retained if the State 
Governments so desire.' These powers 
are delegated to State Govemments. 
Then, item 3 relates to Punjab and 
Delhi and item 4 relates to Punjab 
and Himachal Pradesh. Item 5 
relates to whole .of India except all 
districts on the external rand frontier 
of India. That item relates to cer-
tain kinds of stores, lead and so on. 
Items 8 and 9 are omitted. We 
thought .it unnecessary in view of the 
items 1 and 2. They are already 
excluded. 

8hrl Datar: Mr. Chairman, may I 
make a suggestion that Mr. Basu now 
is here as a witness. Let us put what-
ever question we have to him in the 
first instance and afterwards let us 
have a general discussion. Let us 
economise his time also. 

8hrl M. M. Bull: My next point is 
about the proviso to clause 3. This 
proviso is in order except that we 
think that the licence-holder should 
be made liable for any act or omission 

that may be committed by the person 
carrying the firearms either in the 
presence of or under the written 
authority of the licence-holder because 
he may be a servant ~r any irrespon-
sible person who cannot be relied 
upon and he may unconsciously or 
deliberately lend the use of firearms 
to some designing criminal or dacoit. 
The proviso is all right except that the 
licence-holder should be made respon-
sible if his servant does anything 
which amounts to an offence under the 
Act. The licence-holder should be 
made responsible, or in other words, 
should be punishable for any act or 
omission committed by the servant, 
under this proviso. 

Chairman: There is a general rule 
that the principal is liable for the 
agent. Apart from this, it is for the 
Court to judge as to who should be 
made liable, depending upon the type 
of offence. Supposing, a servant of 
a licence-holder goes and shoots a 
man. 

Sbrl M. M. Basu: Not for all offences 
like murder, etc. 

Shrl Ahmad Said Khan: If I under-
stand you right, you lay that the res-
ponsibility should be of the licence-
holder if any offence is committed by 
his servant with his firearms. 

8hrl M. M. Bull: Yes, in a way 
because after all we are allowing a 
person to carry firearms without any 
licence since we belie-ve that the 
licence-holder who is a fairly respon-
sible person would not entrust his 
firearms to anyone in whom he has no 
confidence. Therefore, it is fair that 
the responsibility should be the 
licence-holder's. 

Shrl Ahmad Said Khan: Suppose he 
kills somebody. In that case, do you 
think that the owner of the firearms 
should be pu~ished for that? 

. Shri M. M. Basu: Not for every 
offence committed by his servant. 
The servant is not a responsible man, 
though in lome cases he may be. All 
that I am saying is that there shoul. 



be some respol1l1bility thrown upon 
the licence-holder. 

Cball'ID&Il: Will it not be covered by 
the general law that the principal is 
responsible for the agent. 

Sbrl M. M. Buu: That may not hold 
good. 

Sbri U. C. Pataalk: May I know if 
you would like to draw a distinction 
between servants carrying it in the 
presence of the licence-holder and ser-
vants carrying it in the absetlce of 
the licence-holder? Secondly, may I 
also know whether you would like to 
bring that servant within the category 
of retainer making it easier for one to 
get one or more retainers for the pur-
pose? Is that possible? 

Sbri M. M.Basu: I am only speak-
ing about the contingency in which 
the firearms can be misused by the 
retainer in the absence of the licence-
holder. The only solution of the diffi-
culty will be that the servant should 
have also a retainer's licence. 

Shri C. P. S. Menon (Omclal of the 
MlnIatry): This is apart from the 
retainer's licence. That will not be 
excluded. That is a different thing. 

Shri Mobammad TahIr: If a person 
carries firearms, without ammunition, 
what will happen? 

Shrl M. M. Buu: He may also carry 
ammunition. The person may carry 
ammunition or he may carry both. 

Shrl Mohammad Tahir: If he carries 
firearms, but not ammunition? 

Shri M. M. Buu: There is no harm. 
But the retainer may carry both fire-
arms and ammunition in the absence 
of the licence-holder. 

Sbri Mobanlllwl Tahir: We may 
exclude ammunition. Then what will 
be the position? 

AD hon. Member: Nobody will 
carry firearms without ammunition. 

Sbri MMammad Tahir: Let us sup-
pose that he takes it for renewal or for 

repair. For these purposes ammuni-
tion is not required. 

Sbrl C. P. 8. Meaoa (Oliclal of tile-
MlnIatl')'): In that case, suppose & 
licence-holder send!'! hi!'! man to buy 
ammunition. What happens? Or,. 
should he himself go for that? 

Sbri Achar: What kind of responsi-
bility he wants from him? Suppose 
the servant commits murder. 

Chairman: He has already ex-
plained his view that the licence-
holder should not be held responsible 
for all kinds of offences committed 
by his servant. 

Shrl Aehar: What is the kind of 
responsibility that he wants? 

Shrl M. M. Baau: That is a matter-
for precise drafting. I am saying this 
only for considerations of public safe-
ty. If a servant is asked to carry the 
firearms by the licence- holder, the 
former being not a l'esponsiblt.· person 
-not always responsibleo-is likely to 
give it to some designing person who 
may misuse it and return it within 
three or four, hours. 

,,) mr~ : ~ flti~"r ~~'fr 
11ft ~ 'tf~ ~ ~ 'ifrJi ~ Iti) 
f(iiIl~ ~ ~ i5'{f~ -ai ~ ~ ~ 'R 
IPff srf~;:" \IPI1lIT ·~r i ? 

Chairman: He wants to know this: 
While you have no objection for a 
citizen keeping arms in his house, 
what is your objection if he takes 
them outside his house. 

Shrl M. M. Buu: You mean theslt 
daggers and spears? 

Chairman: Ya 

Shrl M. M. Buu: My objection is 
this: If several persons carry daggers 
and spears, we have the experience or 
rival groups coming to clashes fre-
quently. If it is no offence to go 
about armed with daggers and spears· 
and if people do that non-challantly, 
then when passions are roused, rival 



lJ'Oups will come to clash and there 
will be breach of peace. 

C\' 'mI_ : ~ IIftt ~ ,,~r 
1.1.r (l1tt1: ri ~ .q m flf'l' ;mt ~) 
q:m~l.:enqlli"( ri'qr ~ 
q ~r 'IN'( 'IT1f aq'~ WJ1f ... W ifl 
~~ ? 

'5ft ~ ~ "'" : q: m ftf1.( 
~flft~~f I 

ShrlmaU Maya Devi Cbettl')': May 
1 seek a clarification? What are the 
firearm and weapons that are going 
to be prohibited? What are the wea-
pons that_ the public are going to be 
prohibited from. carrying? 

Shrlmati Alva: We are on a speci-
tic issue now. 

Chairman: That point, Mr. Menon, 
has already mentioned that under the 
rules certain weapons in certain areas 
have been exempted. 

Shrl Khobara&,ade: Mr. Basu said 
that the principal should be held res-
ponsible' for the acts of his agent or 
SCl'vant while carrying the firearms in 
his absence. Under Criminal law the 
principal cannot be held responsibll' 
for th(' commissions and omissions of 
his l'ervant. I want to know whether 
Mr. Basu has got any idea as to what 
particular offences are to be specifi-
cally mentioned here for which the 
principal can bt' held responsible for 
the acts of his )Iervant. 

Shri M. M. Rasu: From the public 
safety point of view, the servant who 
carries the firearms must at least 
possess a temporary licence. 

Chairman: There should be some 
provision to that effect so that in the 
cas£' the agent or the servant does 
something which is beyond the res-
ponsibility that has been entrusted to 
him the principal also may be held 
responsible. That is his general 
obs£'rvation. 

Shrl Khobarapde: Under the pro-
visions of Criminal law the principal 

, 
cannot be held responsible, if his 
agent or servant commits dacoj~y or 
murder. 

C ........... : That is a very wider 
juridical point. We shall consider 
that later. He has expressed his 
general oplDlon. There should b~ 
some provision as a check a,ainst 
misbehaviour by the carrier. He has 
said that he has got no particular 
point in view and this is his general 
impression. 

Sbrt M. M. Bua: It j~ generally 
unsate. 

Sbri .. ,hablr Sabal: I wanted to 
know whether you would permit us to 
put questions to the witnl'ss on every 
clause on which he expresses his 
opinion or would you likE.' us to con-
fine our questions atter he has finished 
his· views on the whole Bill? 

Chairman: That is better, of course. 
But in the meantiml' ('ertain points 
may arise. 

Shri Sekhar: I would like to ask 
MI'. Basu, in view of his suggestion 
that if people are allowed to carry 
daggE.'rs and spears outside whenever 
they go there is the likelihood of 
clash between rival groups. Wf' 
know that there are many groups of 
people gOing about with different 
types of weapons. I want to know 
whether there are clashes between 
rival groups frcquE.'ntly because of 
this. 

Chairman: It has aJJ'('ady been ex-
pressed by Mr. Menon that though 
under the law they are prohibited.· 
yet under the exemption power the~' 
have been exempted to carry thest> 
weapons in the areas where there is 
('on fusion. 

Shrl Sekhar: I am not asking about 
the exemptions. I want to know whe-
ther any such clash was brought to . 
his notice and whether there are tre-
quent clashes between rival groups. 
What ill his experience? 

Sbrl M. M. Buu: Not because of 
exemption: but it is frequent common 



4Xperien~e that rival groups clash 
-with each other. 

Chairman: You have no knowledge 
. ..of such clashes which had happened 
:and happen,even now. 

Shrl M. M. Buu: There are clashes. 

Shri Sekhar: Is it because of 
.- allowing these people to arm them-
. selves with these weapons? 

Chairman: It is a question of 
opinion whether it is because of 

. exemption Or without exemption. 

Sbri Mohammad Tahir: A li<:ensee 
must be a responsible person. Suppos-
ing A ..... . 

Chairman: Do you ask some infor-
mation from him? 

Shrl Mohammad TahIr: I want his 
.. opinion. 

Cbalrman: His opinion does not 
. count; our opinion will count. 

Shrl Fatehsln&'h Ghodesar: In 
. Bombay one does not require a 
licence to go armed with a sword; a 
sword is a much more bigger weapon 

··than dagger-in Pachmarhi etc. 
The tribal people go with bows and 
arrows. They don't possess any 
licence. Now, are they to possess a 
licence to go outside with these wea-
pons? Are we liberalising our policy 

,or restricting the possession of arms? 

Shri Datar: It . is for us to consider 
. and not fOr the witness. 

Chairman: As regards Clause· 4, 
· i.e. the emergency clause, supposing 

we do not have a clause like this in 
this Bill, what would be the difficulty? 

· What is the present difficulty without 
this clause? 

Shrl M. M. Ban: Clause 3, I said, is 
already guilty of this omission. If 
Clause 3 is retained and Clause 4 

· goes, then all the more apprehension 
is there. If Clause 3 remains, then 

· Clause 4 must remain because it will 
supply the omission of idea in Clause 
3. ~t least in disturbed areas I will 

.' have. the power to say that every-

8 
body carrying an arm must posseaa a 
licence. 

Cha'b1Du: What is the present posi-
tion? 

8hri M. M. Baau: There is nothing 
like Clause 4. No one can go out with 
arms without a licence. 

Shrl Datar: Section 15 in the Act . 

Shrl M. M. Baau: Clause 4 is sup-
. posed to act as a check on the 
liberalisa tion . 

Shrl U. C. Patnaik: May I know 
whether it'is not possible to provide 
for the same thing under section 144 
Cr. P.C. or, some other thing? 

Shri M. M. Rasu: Any action can 
be taken under sec. 144 Cr.P.C., but 
we are speaking of a safety measures 
as a special law. 

Shri U. C. Patnalk: If in a parti-" 
cular place there is likelihood of a 
disturbance, cannot the same thing be 
done under sec. 144? 

Sbri M. M. Basu: Provided, we 
know there is a likelihood.' For in-
stance, what happened on Indepen-
dence Day? Two perfectly peaceful 
processions suddenly came into clash 
with each other. We did not even 
dream of promulgating sec. 144 in 
that area. It is not always handy. It 
is handy, but not always. ". 

Chairman: In the beginning you 
have replied to a question that it can 
be done. 

Shrl M. M. Basu: It can be done. 

Chairman: As regards the parti-
cular incident you mentioned, it comes 
to the same thing: unless the incident 
happens you can neither enforce 
clause 4 nor sec. 144. 

Shrl M. M. Basu: Quite true. At 
the same time, if there is a continued 
emergency, not only would I resort to 
the powers under sec. 144 but also 
under clause 4 of this Bill, practically 
disarming everybody so long \s the ~. 
emerl~ncy COlltionues. ., 



CIudrman: Can't you do it by sec. 
144 which is e~ercising the same power 
.as is proposed to be provided under 
dause 4? 

Shri M. M. Basu: Sec. 144 I would 
:resort to only in a time of emergency 
jn respect of public order. Clause 4 
goes further. If there is an emergency 
I would also ensure that no man 
-carries or keeps under his control any 
:.Sort of arms without licence. 

Chairman: Why can it not be done 
'under sec. 144? 

Shri M. M. Basa: I can't ask him to 
desist from keeping arms. That is a 
preventive section. 

Chairman: Suppose sec. 144 Cr.P.C. 
is amended a lit LIE' and power is taken 
by the State that in cases of such 
.emergency the citizens can be pro-
. hibited from using any kind of arms 
and be asked to surrender all their 
.arms, as is contemplated here to the 
. nearest police station? 

Shri M. M. Baaa: If that be the 
()bject, then it is served as much by 
clause 4 as the proposed amendment 
-of sec. 144. There is hardly any 
difference between the two. And it is 
'more appropriate to have that pro-
vision in an Arms Bill than in the 
Criminal Procedure Code. 

Chairman:' What about the other 
~ountries, England, U.S.A. etc.? There 
is no Arms or Firearms Act there in 
Canada. It il served by the Penal 
Code. 

Shrt M. M. BasD: In England there 
is a firearms Act. 

Chairman: But not an Arms Act. 

Shri M. M. Ban: Ours is a special 
country. Thilt is aJ:ol that I can say. 
How often do we hear ot gatherings 
or groups clashing with each other in 
England? There is the difference in 
the conditions. 

Shrl Khobararade: Sec. 144 pro-
vides for disturbances, unlawful 

ass,emblies and so on. So there is no 
need for clause 4 . 

Chair1l1an: As regards the conclus-
sion we shall discuss this matter among 
ourselves. It is only on ascertaining 
-the views of the witness or, any parti..;. 
cular informatlon from him that we 
might devote our time. 

Shri Khobaragade: I want to know 
what are the special reasons for this 
particular provision to be incorporated 
in this Act. 

Chairman: He has given one reason, 
that without this provision he cannot 
under section 144 just promulgate an 
order and ask every person to deposit 
all kinds of' arms, as is provided in 
this clause. 

Shri Datar: Or to take licences. 
Shri Khobaragade: If clause 4 . is 

needed to deal with disturbances, sec . 
144 is quire sufficient. 

CbalrmaD.: It is a matter of opinion . 

Shri Ahmad Sald Khan: Do you 
think there should be licences for 
weapons other than firearms or only 
for firearms? 

Shrl M. M. Basu: There should be 
licences for arms other than firearms 
only when a man goes about armed 
with those arms. 

Shri Ahmad Sald Khan: Is it not a 
fact that even in the British time 
there was no licence on swords and 
Ipears in some States? 

Shrl M. M. BaSIl:· I have already 
referred to section 13 of the existing 
Act which requires licence only for 
going armed with the arms; it does 
not require a licence for possession or 
control. I am only pleading for the 
retention of the substance of the exist-
ing section 13 of the Act. 

Shri B. P. Saksena: May I remind 
Mr. Basu that we have been deliberat-
ing on this Bill with the purpose of 
liberalising the provisions of the Act? 

Chairman: That is there in the 
Statement of Objects and Rea80na 
itsel1. 



Ihrl M. 111. Basa: I started by say-
ing that we have some doubts. Then 
I come to sub-clause (3) of clause 13 
which is the most important liberalis-
ing provision in the present Bill. This 
sub-clause (3) is said to be on the 
lines of the English Act, sub-section 
(2) of section 2. That is not quite the 
position. Under the English Act, the 
certificate or the licence shall be 
granted if the licensing authority is 
satisfied that the applicant "has a good 
reason for purchasing, acquiring, or 
haviRg in his possession the firearm 
or ammunition in respect of which the 
application is made". This corres-
ponds to item (b) of sub-clause (3), 
namely, "a licence under section 3 in 
any other case or a licence under 
section 4, section 5, section 6, section 
10 or section 12, if the licensing 
authority is satisfied that the person 
by whom the licence is required has 
a good reason for obtaining the same". 
This is exactly the provision in sub· 
section (2) of section 2 of the English 
Act. But item (a) of sub-clause (3) 
is something different. There is a 
positive direction to the licensing 
authority that he "shall grant" 
licences in certain specified cases. We 
may test the wisdom of this provision 
with reference to an extreme case-
shall we say, a vagabond or a beggar. 
Suppose a vagabond or a beggar 
wants to keep a firearm to protect 
himself against personal injury which 
he fears. He has "good reason", and 
he claims to have a gun. Under 
clause 13, SUPPOSe the licensing 
authority has to give him (I licence. 
Yet, a vagabond Or beggar has abso-
lutely no place where he can safely 
store his gun without its falling into 
the hands of dacoits etc., in which 
case public safety is in danger. Can 
we authorise refusal of a licence in 
such a case under item (ii) of clause 
14(1) (b) where it says that the 
licensing authority shall refuse to' 
grant a licence if it "deems it neces-
sary for the security of the public 
peace to refuse to grant such licence"? 
There is one possibility here. In item 
(ii) the words used are "public peace" 
We have been advised that "public 
peace" may be slightly different 
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from public: safety because I am 
thinking of a vagabond whose gun 
may fall into the hands of criminals. 
or dacoits, and thereby public safety 
may be endangered. "Public peace" 
is usually associated with controlling 
unlawful assemblies~ riots, etc. But if' 
my gun falls into the hands o~ 
dacoits and criminals, public safety is. 
endangered. That is why the English 
section uses both the expressiens,. 
namely, the certificate shall be grant-
ed if the licensing authority is satisfied 
that the man "can be permitted to 
have in his possession the firearms or-
ammunition without danger to the 
public safety or to the peace". 

Chairman: WithO\!t danger to the-
public? 

Shri M. M. Hasu: Yes. without 
danger to the public safety. 

Chairman: How can you say that 
the vagabond will create danger to. 
the public? 

Shrl M. M. Basu: As I said, he gets. 
a licence; he has no place where he 
can keep his gun; that gun may faU 
into the hands of dacoits or criminals, 
and the latter may use that gun on an 
individual, for committing theft, or 
arson and so on. So, I am conclud. 
ing that thereby public safety is in 
danger. Clause 14(1 )(b) (ij) says 
that the licensing officer shall not 
grant the licence if there is any 
dangel' to public peace. What' we 
suggest is that on the lines of the 
English Act, the words 'public safety" 
should also be ~ncluded. The English 
Act uses both the expressions and 
says; 

"Without danger to the public 
safety or to the peace". 

Shrl Menon: Could you read it along 
with the previous sub-clause 3? 

Shri M. M. Buu: That is my first 
point. My second point is this. In 
such a case as I have mentioned, 
namely, in the case of a vagabond or' 
a beggar, under clause 14(b) (i) (3) 
can the licensing officer refuse the 
licence? The wording here is: 



'"to be for any reason unfit for 
• licence under this Act". 

In the English Act, in section 2 ( 2) 
.. he words are more specific, namely: 

"if he is unfitted for any reason 
to be entrusted with such a 
firearm." . 

"This is more specific. We have here 
the words 'unfit for any reason'. 
"The meaning of this is rather vague 
and diffused, and it is liable to be in-
terpreted away in a different sense 
which .,....e may not like. Why not be 
more precise and say 'is unfitted to be 
entru!.ted with any firearm'? 

Shri Datar: Is not this expression 
wider? Will not the term 'unfit for 
any reason' include the vagabond 
within its scope? 

Shri M. M. Basu: Vagabond is also 
included under the English Act, with-
in the sCOPe of the term 'unfitted to 
be entrusted with a firearm'. 

Shrl Datar: But the purpose which 
you have in view can be served by 
bringing a vagabond within the scope 
of the term 'to be for any reason un-
fit for a licence'? 

Shri M. M, Rasu: That may be one 
way of looking at it. There is a 
;slight shade of difference between the 
term 'unfitted to be entrusted with 

.1l firearm', and 'unfit for a licence'. 

Shri Menon: On a point of clarifi-
-cation. Our draftsman says that it is 
not worded properly in the U.K. Act, 
'whereas here it has been drafted 
better .. 

Shrt M. M. Basu: We are only 
'pointing out what strikes us. 

Shri Datar: That was considered. 
Shri U. C. Patnalk: Would . Shri 

:Basu like to accept the British Act 
where it lays down certain specific 
.categories like persons of unsound 
mind, persons convicted of criminal 
cffences, persons who are habitually 
drunken, and so on. Would Shri 
Basu like this particular clause to be 
'changed so as to include all those 
persons? 

11 
Shri M .. M. Buu: Those provisioM 

are in the' U.K. Act, and in the pre_ 
sent Bill. Just as the English Act 
states . certain prohibitions, likewise, 
our Bill also lays low certain prohibi-
tions in clause 9. 

Shri Achar: It is a question of 
drafting. 

Shri Menon: That is covered here. 

Shri M. M. Buu: I am only speak-
ing about clause 13 here, and not 
about clause 9. 

If really we must vary, we can do 
so, but if our clause is to be on the 
lines of section 2 of the English Act, 
why specify under claUse (a) certain 
categories where it must be obligatory 
for the licensl.ne authority to grant _ 
licence, and then under clause (b) 
give the discretion to the licensing 
officer to grant the licence if he is 
satisfied that there is a good reason 
for the same? 

Chairman: I think the general 
reasoning is that it should be within 
the ordinary right of a citizen to 
possess a smooth bore gun having a 
barrel of not less than twenty inches 
in length, subject to the license. 

Shri M. M. Buu: My point is this. 
In sub-clause (3) of clause 13, th' 
drafting may be slightly different. 
Why not say in sub-clause 3(a) also 
that the licensing authority shall 
grant a licence under section 3, where 
he is satisfied that the licence is re_ 
quired for protection or sport and so 
on. Why not USe the word 'satisfied' 
here also? Otherwise, by contrasting 
the language of clause (a) and clause 
(b), one may say that under clause 
(a), the licensing authority shall 
grant the licence, even if the fellow 
is a vagabond. Practically, it comes 
to that. 

Shri Datar: It is a constructive ap-
proach, and not merely a negative ap-
proach. 

Chairman: We want to liberalise the 
provisions as regards the smooth bore 
gun. 



Mrt. II_em: These two things where 
We have made it more obligatory, 
are exempted under the U.K. Act. 

Shri M. M. Basu: Under clause (a) 
there is no provision about his beine 
satisfied that the gun is really needed 
for protection or sport and so on. 

Shrl Meson: Under U.K. Act, point 
22 bore rifles are exempted. 

Shrl M. M. Bua: The licensing 
authority must be satisfled under 
<Clause (a) also, that is to say, the 
licensing. authority must give the 
licence provided he is satisfied that it 
is really for sport or protection. 

Shri Menoa: In (i) and (ii), the 
reasons have been mentioned already. 

Shrl M. M. Basu: I must be satisfied 
that the reason exists. The vagabond 
will say, 'I need a gun for protection', 
and the licensing authority may even 
challenge him and say, 'You are a 
vagabond, you have nothing to pro-
tect, so, why should you be afraid'? 

Chairman: The wording here is crop 
protection. 

Shrl M. M. Buu: The licensing 
authority must be satisfied under 
clause (a) also. 

Chairman: It comes to this that you 
w.ould not like to make any distinc-
tion between small arms and big 
arms. 

Shrl M. M. Basa: Let there be dis_ 
tinction .... 

Chalrmaa: The citizen should have 
the right ordinarily to possess a 
smooth bore gun. 

Shri M. M. Basu: ...... but under 
claUSE: (a), the licensing authority 
shalr grant the licence for protection, 
if it is really satisfted that there is a 
need. That is my point. 

Shrl Aehar: Here, the wording is 
'bona fide crop protection'. So, how 
does the question of vagabond etc. 
come in? 

Shrl M. M ..... : I am speaking of 
pers!'\!\111 protection. 

12 
8hrl Menon: They are all there. 

Shr! M. M. Basu: Bona fide crop 
protection comes in the third cate-
gory. The first two categories are 
'protection' and 'sport'. 

If a vagabond comes and tells me· 
that he needs a gun, I must have the 
discretion to tell him that he is a 
vagabond and he does not have any-
thing to protect, and he does not need 
a licence. But according to the pre-
sent wording, he must be given a 
licence always. If the licensing. 
ofHcer refuses, he will appeal, and the 
appellate authority will decide. 

Shrl Datar: The vagabond will not 
be allowed to hold it. 

Shrl M. M. Buu: Therefore, should 
not clause (a) say that the licensing 
authority shall grant a licence if he is 
satisfied that the gun .is required for' 
bona fide crop protection or sport or 
for personal protection. When once: 
the word 'shall' is th~re, it is very 
difficult even fOr the appellate auth:· 
rity to refuse the licence. 

Shrl Menon: Therefore, it will mean 
something more, that the licensing' 
authority has to be satisfied that it is 
necessary for him to have it for crop 
protection etc. 

Cbairman: How can the appellate 
authority say 'No'? 

Shrl M. M. Buu: The obligatory 
'shall' will make it more obligatory. 

,,) f'"J.fW f",,: .t q sr.:;r IJ. ~ 
""t'fT i flli IflfI' t{~r g) ~ i flli 
ttlli, 1ft, ffi... iflA ~ ,,~~ Wfl-
W~ f~", "I11f ""= ~ ~T f~ENm ~r 
"""' I ~W ~ m • __ !fCf 'ffT ~ 
i I ~ri~, ~'('i;i?:, fm~lI~ 
~f~ ~ lfif,,~ iii Ifl~ 3I'AT ~ 
i , al ~i[ \1FPI;rT ~ i fir; ~ q 
W q: ~ RmqJ '{W'fT ~ i' ? 
ChaInDaa: That is the hon. Mem-

ber's opinion, and Shri Buu ·woulcf 
certainly support it. 



Slad BlbhuU MWua: Wben we want 
these guns tor crop protection etc., 
sometimes it takes months and Jean 
to get the lioence. Does Shri Basu 
want that any provision should be 
made in this Act, so that the appli-
cations for licence may be disposed of 
within a certain limited period? 

Shrl Datar: Let us understand what 
the witness says, instead of trying to 
convince him of our views. 

Shrl Blbbutl Mlsbra: I am asking 
hUn whether he wants any such pro-
vision to be made here. I want to 
know what his experience is, whether 
he wants to liberalise it or not. What 
does he feel about the matter? ' 

Chairman: If Shri Basu has any-
thing particular to say, he may say it. 

Shri M. M. Basu: There will always 
be some delay. After an application 
has been received, the man's ante-
cedents will have to be verified. Sup-
pose some cultivator comes and says 
that he wants a licence for bona fide 
crop protection, I cannot take him for 
granted; it may be that he has no 
cultivable plots, or he has no crops to 
protect; therefore, I must send it to 
the thana officers to find out whether 
he is really in need of a gun. 
The report will come through differ_ 
ent stages and so there will be some 
delay. 

Sbri Bibbutl Mlshra: Do you want 
any time-limit in the matter of appli-
cation for getting licence? 

Shrl M. M. Buu: Now a district 
magistrate has to take action under 
numerous laws. If a time-limit is 
fixed under each single law saying he 
must pass final orders within three or 
six months then it would be very 
ditRcult for the magistrate to carry it 
out. 

Shri U. C. Pam .. : May I ask him 
to lOok into the two aspects of it-
No.1, 12-bore gun which can be used 
for protection and sport and No.2. 
muzzle loading gun to be used for 
crop protection? Shri Basu seems to 
lay more emphasis on the muzzle 
loading gun which is more Or less 

u 
antinque nowadays rather thaD on th. 
12.bore gun. ' .I" 

.' Shri M.'M. Basu: I am speaking on 
all kinds ot guns for protection,. 
sport and crop protection. Whether' 
tb-ey are muzzle loading guns or other 
guns makes no piffere*e. I am' 
speaking of the suitability of the per-
son apply;ng for a licence. Sub-
clause (3) makes 'it obligatory to 
grant a licence. 

Shrl B. D. J[hobarapde: I want to 
ask something about sub-clause (2) of 
clause 9. ," 

Chairman: We have already passed 
'On to the next clause. He is simply 
expressing his opinion 'on the provi_ 
sions of the Bill. After that, you can 
ask him questions. 

ShrlM. M. ..... : Then I came to 
clause 15. Although this is on the 
ines of the Enllish Act • • . 

Chairman: What about clause 14(2)1 

Shri M. M. Basu: I would also have' 
attacked that but for the wording. 
"such person does not own or possess, 
sufficient property". The term "sulB-' 
dent property" is used. So, there is. 
ample discretion vested on the licens-
ing authority. 

Then, coming to clause 15, we think 
that the existing provision for one 
year is much better, although the pro· 
vision in the Bill is on the lines of 
the English Act, because the duration 
of three years may mean that the gun, 
may not be inspected for a fairly long, 
interval. If there is a shorter inter-
val between renewals the interval 
between inspections would also be, 
/ihorter. If it is missing it will be 
detected much earlier and police e6-
quiry will be initiated and that will 
Jessen the danger to public safety. 

Cbalnnan: Inspection is different 
from renewal. 

Shri It. M. Buu: But inspections are 
not made except at the time of re--
newaJ. That ill the normal practice. 

C .......... : Then every man will' 
have to go for renewal frequently. 



Sbrl Adaa.r: What are your reasons 
:fOr your view? 

Slui M. M. Basa: Loss of ~ IUn will 
be detected at a shorter interval. So, 
police enquiry can be initiated at once 
and that will lessen the danger to 
public safety. 

Shri U. C. PatDalk: In that case, 
would yOu like to reduce it to one 
month or two months? 

Shri M. M. Basu: We have to look 
to the convenience of the licence-
holders also. One year is the golden 
mean. 

Then regarding clause 9(l)(a)(ii), 
our point is that the criterion should 
be whether the offence is punishable 
with imprisonment for not less than 
six months and not whether the man 
has actually been sentenced for not 
less than six months. Because, our ex-
perience is that different trying courts 
impose different sentences for the 
same type of offence---one court may 
inflict a sentence of three months and 
another a sentence of nine months. 
So this prohibition should be condi-
tional on the nature of the offence 
which is committed and not on the 
penalty which is actually inflicted. 
'The nature of the offence will indicate 
the gravity of the offence. Therefore, 
it should be a man "who has been 
sentenced on conviction of any offence 
involving violence or moral turpitude 
which is punishable with imprison-
ment for a term of not less than six 
months" and not that he has been 
actually sentenced to a term of six 
months. 

Chairman: It is a bigger question. 
Recently we have amended the Cr.P.C. 
_d now for many offences which 
were previously punishable up to 
three months it is six months' im-
prisonment. 

Shri M. M. Basu: The duration is 
not material. The point is that we 
have to take into account the sen-
tence which can be inflicted. That 
really indicates the nature of. the 
<offence and the gravity of the offence, 
.and not the actual sentence. 

14' 

Shrl B. D. KbHal'arade: Under 
clause 9(2) a person who has com-
pleted the age of fourteen can get a 
licence for target practice. I want to 
know ,whether it can be reduced to 
ten. 

Shri M. M. Basu: I think it is all 
right. The revised draft of this Bill 
was at our instance; that is to say, 
this particular clause was introduced 
at our instance. In the original Bill 
there was no such provision and we 
insisted on some such provision being 
retained. This is quite in order. 

Sbrl Rarbublr Sabal: I understood 
from what Shri Basu has said just 
now that instead of conviction the 
nature - of the offence should be 
considered for prohibiting or granting 
licence. 

Shrl M. M. Rasu: Yes, the nature 
of the offence in terms of the sentence 
that can be inflicted. 

Sbrl Ragbblr sahal: I want to know 
whether actually before Or after the 
conviction the nature of the offence is 
judged. 

Shrl M. M. Basu: Perhaps I have 
not made myself clear. Suppose a 
fellow has been convicted for an 
offence. Now the criterion would be 
not what is the length of the sentence 
that has been inflicted upon him actu-
ally but what i!! actually the offence 
for which he has been convicted, 
namely, whether it is an offence 
punishable for not less than six 
months, and not whether he has been 
actually sentenced for six months. 

Chalrman: In other words, you 
want the maximum punishment to be 
taken into account. 

Sbri M. M. Basu: Yes. The punish-
ment indicates the gravity of the 
offence, and not the sentence. Simi-
larly, under clause (iii) you may 
kindly consider providing a period 
after the expiry of the term of the 
bond-three years or flve years-be-
cause usually under the preventive 
sections of the Criminal Procedure 
Code, Chapter VIII, the period for 



-Which a ~n is bOund d6Wti in one 
year or two years. Nt Is tht! actual 
practice. SO, there shbul~ lJe a tut-
~ provision fbr a period of three 
years or five years after the expiry 
of the term of the bond daring which 
he should not be eligible foQr ,a 
licence. 

Chalttnan: So, you want to be mote 
hard than the criminal court. 

S1in M; M. iDsu: 'hie CrittUnal 
Procedure ~ode is only for ens \iring 
good behaviour for a certaiIi period by 
reason of his activity. For granting 
a licence to a man we insist on a 
higher standard. In answer to the 
point just nftW raised by th'~ hf1n. 
Chairman, may I ask why it has been 
provided in sub-clause (ii) for a 
fijrth~r perIod til' fiVe y-E!ait' aiter the 
expiry of the s~tenc~? Ori the saffle 
ar,ument; I am pleadinll t4at under 
clause (iii) there should be a further 
period after the expiry of the bond. 

Chairman: Here he has been con· 
victed. In the other case it is prac-
tically for the saiety of the area, and 
it is meant as a p'rklutklnar)' step. 
There, it is the juaic~ by 'kbortt 
tbe gUilt is IftOved. 

ShM M; M; Basa: He bas eSpiated 
the sin, so to say. So, why imp'o&e 
a further period? 

Slij-l Menon: It is oniy prohibition. 
That man will come aPin under 
clause 14 OJ) (i) (3). dilly he is 
not prohibited. 

SIri.. M, mau: We a" iltlggt'5t-
ing that the peftM of }trt)liltittion 
SBotlltl tit! for soM~ pet'11:Id after the 
expiry of the bond. 

Shrl Mellon: Then he should con-
tinue his bond if he is 80 danproUil! 

Sht1 M. M. Bi81t: ontl!re.~ cer-
tain pet1ple iNhOtnwe clllUim convict 
lor liny specifit trltence, BUt b-ecaulle 
of theit behllviouf we bind ttlertl for 
the 111lture of th'elr acti"'ities and for 
v.thich they are b10tirtd down untler 
ttle Criminal Procedure Code. 
598 (B) L.S.-2. 

C~: Fbr any cdtlflttlUJit ~ a 
seriotii niture or pt~du"'. be has 
t9 promulgate the order under sec-
tion 110. 

sllri M. M. Basu: I come next to clause 1'7. 'f atn saying jIl tHis pure-
ly troIn the pUJaiic safety poli'lt of 
view. These are not acadenUc obser-
vatiOl'ls. Clause 17(3)(c) is more 'lr 
less at o~r instance because we came 
across cases where a man having 
been convicted by the Chief Prl'-
sid~hCY 1tiagilitrate, Caleutta, com-
pt~e1y suppteMed the fliet of the 
convietitm and tOok out a iicenee from 
the '[)ittrict Miiilistt-ate of a district. 
My point is this. Under elM:I.se (c), 
it the H~nee was obtaJnetl by tht' 
suppr!ssion of material informatioll 
or oi1 the basis of wrong iitf6mlation, 
all that you can do is to suspend or 
to rh'oke the licence. Why shou!d 
a man e!leaP~ penalty firi" baYing 
made a fjls~ statement anil obiained 
a licence! on the basis of a laue statc-
ittent? In the l!fnrlish Act aiSCI, there 
is PtoV'isiort to avoid sueH tl1lnp. 

Shrl M ..... : 
seetitm there. 
Sktibn h~re. 

Thett! I. a p-.lty 
There is no penalty 

8tIri M. M ..... 1 The English Act 
makes it an offence which is punish-
atii~. The only penalty which thay 
pOdtbly be attracted is clause 30 
wiilch is not a~UC&tile Here. There 
is n'& t:latist! in whiCh a sPecific penal-
ty hal;' b't!en imPosed. Ciause' 30 at 
the 8il1 is a gerterai clause: 

"30. Whoever contravenes any 
condition of a licenoe or, any pro-
vision of this Act or any rule 
made thereunder, for which no 
PWlishmeni is provided elsewhere 
in ,this Act shall be puniahabIe 
with imprisonment for a term 
which may extend to three 
months, or with fine which may 
extend to five hundred rupees, 
Or with both." 

You cannot really say that this is a 
contravention of the proviSions of 
sub-clause (3) (c) of clause 17. ThiJ. 
is not really a contravention. 



,'Sllft 11 __ :, There js also & tent-
rll prQvlsion where it is laid down':-' 

Shri II. M. Basa: Clause 30 pro-
vide for a general penalty where 
there is a contravention ot the pro-
V.iODS of this Act. It I make a false 
statement, then does it mean a con-
travention under this ,clause! 

Slut Acbar: What is the basis for 
contravention? Is it an ddavit or • 
report? 

Slut M. M ...... : It the man sayl 
that he hu never been convicted 
under the- Arms Act, and it I can 
prove he has been convicted, then it 
comes under clause 17(3)(c). Th.t 
clause is meant for such cues. After 
I detect it, the utmost that I can do 
is to revoke or suspend the licence. 
Now, under the English Act, apart 
from revocation or suspension, there 
is a180 a penalty. Section 2(10) says 
that if any person makes any state-
ment which he knows to be false for 
Ule purpose of procuring whether for 
himself or any other person a draft 
licence under this section he shall 
fer such offence be liable to im-
prisonment for a term not exceeding 
tllree months and so on. That is an 
offence for making a false statement 
or suppressing material particulars. 

Slut 'Aehar: We have the natur~ 
of the report understood, but in India, 
how far such evidence of the de-
partmental officers and their report 
could be accepted on the basis of 
which you want to convict the man? 
So, unless you take his own ,tate-
ment specifically, . . . 

Shri M. M. Basa: Assuming thrl'l! 
is such an evidence-under clause' (c) 
you cannot even suspend or revoke 
if there is no evidence-on the basi!' 
of which you are suspending or 1'e-
voking, I am saying that there should 
be also prosecution on the basis of 
the same evidence. He would be a 
dangeroUS man if he completely sup-
presses the fact of conviction by some 
court and takes out a licence from 
t)le District Magistrate. He is the 
sort of, man of whom we rJ;lust be· 
.... re. 

~: Is not the ~Jd!). of 
false statement beforl! a public .er~·'· 
vant provided for in the Act? 

8br1 .. M. Basa: Section 193 IPC 
provides for it, but it should be m.de ' 
a specific offence here also. 

81ut Aehar: Are we to convict a, 
man or prosecute a man just because 
the police inspector says, ''he h3~ 
come and told me so .nd so," 

Sbrl Datu: He is not a maeistrate. 

C ............ : If by his own statement 
it is proved that he has made a fall1e 
suppression of facts, in that case, it 
is punishable. 

Slut Datu: It is a judicial matter. 
It is an offence. 

CbaInaaD: If we find that it is not 
sufficient we shall consider. 

SIlrt II. II. Bull: I can prove t,y 
collateral evidence that he has sup-
plied Wtong or false information to 
the licensing authority. We have had 
cases like that, and we telt power. 
less'to proceed against the man. 

Then, I come to the proviso under 
clause 5. I did not touch clause 5 
at all thus far. It is only for m)' 
clarification rather than to put in a 
Viewpoint, In this proviso, it i. 
said: 

..... that a person may, 
without holding a licence in this 
behalf, sell or transfer any arms 
or ammunition which he lawfully' 
possesses for his own private use 
to another person who is entitled 
by virtue of this Act to have, or 
is not prohibited by this Act from 
having, such arms or ammuni·. 
tion . . ." etc. 

Let us see the force of these two 
alternatives. The man who is not 
prohibited by the Act' from having 
in his ,pOsBeUion any arms-natural-
ly you cannot sell to him if he is 
prohibited-But even if he is entitled 
by, virtue of this Act to have t.h(· 
arms, it does not mean, that he 
actually possesses a licence or is 
qualified. ' to have a licence. FO,r 



example, under elBuse 13(3), 'a cUlti-
vator Can Say that "I am entitled' to 
hwve a licence for firearm for protcc-
tkm ,of my farm" and at the samt! 
time say that "I am not prohibited 
ander clause 9 from possessing. 
licence". Can I seil to him!' . :~' 

Shrl Menon: He is entitled to pos-
sess, but not to have a licence. 

Shrl M. M. Basu.: Could that not 
be made clear lUi in the English 
Act, where it is specifically made 
clear that a man must have a licence 
before anybody could sell to him. 
Section 11 (1) in the English Act says 
.thi.t no person shall sell or transfer 
to any other person any firearms or· 
ammunition unless that other person 
produces a firearm licence authoris-
illj( him to purchase, or is exempt 
and so on. 

SbrI Mea_: This is partly taken 
from our present Act. One is licence 
and the other is exemption. Both (It 
them are covered. 

SJati .M. M. BaSu:, ·Would it not 
create any difficulty? 

Shri PatDaik: Shri Basu has pre-
sen*ed to us his point of view. I 
think we can consider it. That makes 
a distinction. ' 

Chairman: If it is not much of a 
change, we can consider it and oree 
that there is no difficulty. 

Shri M. M. Basu.: It is said here: 
"who is not entitled by virtue 

of this Act or any other law tor 
the time being in force to have, 
at is not prohibited from having" 
etc. 

What is the purpose of having this 
word 'or' here? This might create 
difficulties. It should be ~and' and 
not 'or'. Not only should he notbe' 
prohibited, but he should also be 
entitled; The same phrasing appean 
in clause 10 also. B~t in clause 2Q 
the' phrising is different. There the 
word used is 'and' and not ·or'. -It 
says: 

"(b), delivers any ·arms Or' am-
munition into the possession of 

another person without prevIo18-
. Iy ascertaining that such other 

person is entitled by ",irtaeof tliie 
Act or any other law tor the time 
being in force to have, and is 
not prohibited by this Act . . .". 

~, I thought there was some deli-
berate motive behind this. 

Shrl B. C. Sharma: It is mentioned 
somewhere here that the court while 
convicting a person' for an oftenee 
under this Act, may state in the 
judgment that the person shall be 
prohibited from having a llcenC!'. 
This is meant to cover such cases. 

Shri M. M. Bull: Then, sub-clause 
(7) to clause 17 says: 

"A court convictin, the holder 
of a licence of any offence uRder 
this Act or the rules made there-
under may also suspend or re-
voke the licence." 

My submission is, if the court con-
victs the holder of an offence under, 
Bny Act and not necessarily under 
this Act, the court should be equally 
competent tp suspend or revoke the 
licence. For instance, if a gun d· 
misused and a murder is committed 
with it, the court should be compe-
tent to suspend or revoke the licence. 

Cbairman: In that CBSe the diffi-
culty will be that the court will have 
to list. that under such and such 
penal offences, the court is entitled 
to suspend or revoke the licence. 
Here we have given the court power 
to revoke the licence if he commits 
an offence under this Act. 11 W~ 
mak~ it too wide, to cover any kind 
of offence, there may be difBculties., 

Slut M. M, Bua: It should be done 
only if the court is satisfied. It halt 
to justify the order lor revocation. 

. -Chairman: It may be too wide. 
Even as it is, the executive 'authority 
can revoke the licence at any time. 
, " 

'Shrl M. M. Bua: All these points 
are entirely concerned with the pub· 



lic ~ty point of view. May I make 
another observation a,bout wb,i,dl my 
Gov~nqleQt ~~~. ven !-,,~~~ . ,It 
is about ,~a~ l~ ~ .hasJ;W~g 
to do w:iih p'~biic s.;.l~~f ~~i~
tions. Tb.e ,State. Gpvel:~t ~'9d 
have powers of revision in cases 
w~e no .ppeal haa been fi~ 
against· the Ucenaiq authority an~ 
alsC) in cases where an appeal bas 
been filed agaJnst the order of the 
~pellate authority. the appellatt' 
.Uihority not beine the State Govp.rn· 
ment. At present the State Gotern. 
ment is exercising that revWoilal 
jurisdicti~n. 

Chairman: qene~ally ~ appel1~te 
authority is the State Governmerit. 

Shri M. M. Basu: In our State, the 
District Magistrltte ia tile licensing 
authority, the Di.isional ComDrls-
.ioner is the appellate authority and 
the State 'Government is the re.ising 
authority. 

. CIaaIrmaD: The Commissioner ill 
.180 an executive. 
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. Shri ... M. Basa.: Under clause 18 
(1), the Com,iriiftioner's or4er slijli 
'?e flItaI. There is no proVision lor 
revision. 

8hri Achar: Who shall be the final 
authority-the State Government or 
the Central Government? 

8bri M. M. Basa: The entire Arms 
Act is intended to be lldmiiIlsierecs 
through the aaency of the Bt*te Gov-
ernment. That is why there is it 
sweeping clause here which says that 
~e Central Government may", no-
tification dele,ate any of i& Pcntets 
to the state GoV~rnnienta. All ~wer~ 
except the rule-making power under 
section 44 and the uemptiri* PctWer 
undet section 41 can be de18glllted to 
the State Government. I think it is 
the policy of the Government of 
Inclia to delegate all the powers 
accordingly. 

8hrl Datal': Will you please clarify 
tNt POSitiOD re.ardinl powers of re-
vision? 

.~~.M, •. M. ~r W~.,,~ ,a~ ~al 
~s pot b4;e~ fil.a. the _te ~vern
~n~ should ~v~ po~er Qf reyisio~. 
W~,re 8.IJ. ap~~ bas ~ ftlecl. the 
State 9ov~r~ellt sho.'l-Id have 
ppw~ of r~.visi~n~gainat the order 
of the appellate authority. 

SilrI 8. D. igaoi.rqaci~: T~re is 
the posslbiiiiy of . misuse of these 
powers by the State Government. 

shii M. M. Buu: Already power 'is 
given to the ap~llate au~horit1 who 
is an executive officer. The licensing 
authority is the District MagUitrate 
and the appellate authority is the 
Oivlsioilal Commissioner. 

8~ B. D.KIlo~e: My su~
mission is tnat you should giVe the 
power of revision to the judiCial 
authority and Qot to tbe Q:eeutive 
authority. Otherwise, there is th~ 
possibility of millUe of theH POwers. 
I would like to quote' one instance 
f~~ ~e ~:ya &.~~ DeQa~. I~ Was 
quoted by Shii BhuiJesb: Gupta in the 
Rajya Sabha. He qiiott!d one eUinple 
wJl~e ~ ~~. wh~ belqDled to ~e 
Comml,Ulist Party was refused licence 
b~ Qf pOliii~1 a~liation. Tbl.i 
was a genuine case. If we live all 
the powers to the executive autho-
rity, then there is the danger of nus-
dSe. 

811ft Bar Pn8a4 su.eaa: On a 
pomt .lJf order, are w, loqk~ upon 
Mr .. ~¥ as ~ ap~~~ au~or~ty 
to whom we the M~bers.of the 
eoaWiitee ~emaking our complaints 
and- grievances? 

8Iarl B. D. DObanrade: I only 
want a clarJ,ftcat!on. To clarJ~ IIU' 
pOint I quoted lUI instance given by 
libri Bhupeah Qupta ill the RaJ,.. 
Sabha. There" one licensing autho-
rJtl' and there is one ."pellate autho-
rity. Supposin., 'fie give the revi-
sionary powers to hi,h court . 

~:On wllat material can 
the Hi,h Court decide? 



8hrl htar: This is a matter for the 
executive authoritY, not fbr the judi-
cla~ authority. 

Chall'llUUl: He has asked one ques-
tion'. Mr. Basu, if you want to ans-
wer, you can answer. 

SJ;arl M., ~" .... u; My only answer 
is, our system of licensin, firearms 
has 'to bE! conceived m the conteXt of 
maintenance of law and order. 
Therefore, the licensing authority 
should not be the juctieial authority. 
'!be licensin&, authbrity should be 
somebody who can view the desir-
a.,ility or suitability of the applicant ii, t.he cont~xt of the law and order 
situation. Fo~ example, clause 13~3) 
(b) qefinitely says, the licenSIng 
authority must be 'satis'fled that the 
person by whom the licence is re-
quired has 8 good reason for obtain-
ing the same. For this purpose, the 
executive authority is a better 
agency for d.eCiding the question' of 
,ranting a licence, than a judicial 
authority .. 

Now, I come to the a~pellate autho-
rity. The appellate authority should 
also be somebody who is connected 
with the general administration of 
the region in which the appllcant 
lives because he would be in a posi-
tion to appreciate the viewpoint, of 
the licensing authority. In our State, 
the licensing authority usually is the 
district magistrate and the appellate 
authority is usually the Divisional 
Commissioner and I claim that the 
Divisional Commissioner who is con-
cerned with the subject of general 
administration will be in a better 
position to decide upon the suitability 
of the applicant for a licence. 

Shrl K. R. Achar: Is it not a fact 
that .in England the appellate autho-
rity 1& the court? 

Shrl M. M. Bua: I was speaking of 
~aw ~nd. qrd~r situation as obtahilng 
In thIS country. 

Slari ~hablr ,S~: At the pre-
sent momerit the hcensing authority 
is the district magistrate almost 
everywhere in the . country and the 

appellate authority is the Divisional 
Commisslbnel'. WOUld you agree to 
maki~B tq~ licepsin, authority u the 
S.n.M. who kno~s ., hiS t~~il very 
well and' t~e appellate atithonty ... 
the dis~r~ct maJistr~te? Both Qi them 
are executive officers but in view of 
the larger number of, a~Ucationa 
that would now be placed before 
them, after the passing of this Bill, 
i~ ;,..o~td be easier for a sUb-dfvildOnal 
~~Str~te to d~ide those appUca-
tiona and the appJic.nts COUld go tor 
ap~al in the court of district magis-
trate rather than the Divisional Com-
missioner who is far awey. Would 
you al1'ee to that? 

Shri M. M. Buu: It is just a ques-
tion of selectinc who of the two 
executive officers should be tile" 
licensinl authority and the appellate 
aut!lqriq., eitber the sub--divisienal 
magistrate ~J1d the dUitl'iet maptrate 
or the district magistrate and the 
divisional commissioner. 

SlIrl 11. C. PatpiJt: Mr. ChairmaD, 
as Mr. Beau h. told u.. Ucenslns Of 
firearms is a matter ot t.w and oMer and, therefore, h,: is of opWon that 
the divisional commissioner should be 
the proper appellate authority. I 
think, Mr. BRsu will adinit that in the 
provisions of the Cr. P.C. relatin&, to 
public law and order, the district 
judge is generall)" the a~llate or the 
:revisionary authority. ~y We know, 
Sir, from Mr. Basu, whetl'ler it is op-
erating a hardship or handicap to State 
Governments if the district judge is 
the appellate authority or the revi-
sionary authority as regards the law 
and order and matters relating to 
puoUc tranquillity are concerned? 

Shri M. M. Bua: The district judge 
is the appellate authority where there 
is conviction of a specific oftence. 

Shrl t7. C. PatBalk: He is 'also the 
revisionary authority as far as the 
sections 144 and 145 of the Cr. p.e. 
m concemed. The:re is concurrent 
jurisdictfon between the Rich' 'Court 
judge ~d iQe SeuiODS j1!ldge m .ame 
of the public tranquillitY matten. 



SIu:i .... Bull: My information is. 
usually th8J' do not interfere. 

8IIri U. C. Pa1:Dalk: Whether they 
, interfere 'or not, there is the jurisdict-
'ion of the Sessions judge over the 

~ ofders of the sub-divisional magistrate. 

8Iarl .. .. Bull: I have not got a 
. copy of the Cr. P.C. here. 

8brl U. C. PatDalk: They can either 
JO to the High Court or to the Sessions 
Court. Is the State Government feel-

,ing any difficulty over that e6tablished 
position? 

8Ilri II. II. Buu: For years and 
years the divisional commissioner has 
been the appellatle authority. 

CbalrmaIa: There is one difference. 
Under section 144 of the Cr. P.C. there 

"iii a regular trial, evidence is taken and 
: the district judie hall ,ot material to 
',decide the cue. Here, the district 
jud,e has no evidence. 

8brl J[. B. Achar: In England, the 
appellatle authority is the court. I 

:would like to know from Mr. Baflu 
'whether he knows about it. What is 
'his opinion on thatTTake the specific 
: instance of h,land. 

Cllairmaa: Mr. Buu. his question 
is that in England, the appellate 
:authority is the court and not an exe-
:cutive department. 

Slui Datar: Is that the position? Is 
'that correct? 

8h1'l II. M.; BaIIII: I will have to look 
it lip. 

8bri B. D. Khobarapde: Supposing 
in Kerala, the Communist Govern-
ment issue licences to communists only 
and not to any other person, what 
will be the ef!ect. 

0bainDaD: We shall consider that. 
,8hrl Datu: You want that eltheor 

'the State Government or the Central 
'povernment should have the authority 
',to modify or reverse the orders pallsed 
~y tlle ...•••• 
: Shri'lI. 11. ..... : Some Govern-
ment authority. 

,:&0 

Sbrl Datal': In what cases? W m=11t 
"ppeal does not lie? 

Sbrl M. M. Buu: In appropriate 
cases. Even when an appellate order 
is passed, it should be capable of be-
ing revised by a still higher authority. 
Where an appeal has not been ftlled, or 
having been filed a certain order has 
been passed in either case there should 
be a further forum of revision. 

8hri Datu: According to you, the 
Qrder of the appellate authority, what-

, ever it is, should be subject to revision 
by the State .Government. 

, Shrl II. M. BuR: Or, as you saki, 
'the Central Govenunent. As you 
know the Central Govenunent's power 
is delegated to the State Government. 

Sbrl.,...: You want the State 
Government or the Central Govern-
ment.. 

8bri M. M. Basu: The State Govern-
,ment. 

The other points I have are very 
minor points. For example, in sub-
clause (b) (iii) of clause 45, the ex-
emption provided has been weighed 
heavily in favour of certain Central 
organisations only. . 

8bn C. P. S. MeDon: We are bring-
in, in an amendment to that suh-
clause. 

8hrl M. M. Buu: According to my 
formula, the words "or State Act" 
should be inserted. after the words 
"any Central Act" occurring in that 
sub-clause. 

Sbrl C. P. S. Menem: Our idea WIllS 
that sub-clause (b) (i) should cover 
it, because you know Central Govern-
'ment's powers are delegated to the 
States. But, now we are bringing in 
an amendment as per the West Bengal 
Government's view. 

ChaIrmaD: Now you can speak 
about the border question. There are 
two points that I want to 18,. First 
of all, all the members are very in-
terested to know about it and there-
'fore I would request YOU to speak 
slowly. Secondly, as you were already 



told, any statement ·that you make here 
cannot be withheld from Par'liament, 
even if it is confidential. In making 
any statement about border incidents, 
you will remember this point. 

Shrl M. M. Bua: There are certain 
things which I will not be in a posi-
t~O'!l to divulge. In . regard to th~ rest, 
J can tell you that we propose to do. 

o 

; 'We do not think that a solution to 
this problem will really lie in arming 
as many people as po88ible. I do not 
think that t114t will meet the necessi-
ties -of the case. We are at present 
thinking on different lines altogether, 
namely, reorganising our entire border 
security forces in a more effective 
manner. In this particular case which 
was mentioned by the honourable 
Chairman, it so happened that two 
'bOrder outposts happened to be eight 
miles apart from each other and the 
incident happened in between. We 
are now devising a different system. 

We are thinking of reorganising Our 
border forces entirely, in collaboration 
with the military authorities and we 
believe it is going to be very effective. 

CbalrmaD: With the help of the 
Defence Department? 

Shri M. M. Bua: In consultation 
with them. 

CbairmaD: You do not think that, 
apa.rt from military installations, your 
polJce autposts will be helpful. 

,,~hrI M. M. Buu: Our reorganised 
pollce outposts will certainly be help-
ful I am not thinking of the Army 
at all. Our idea is also to form vil-
lage . defence parties in the border 
areas and to give arms to them. ins-
tead of issuing arms to individuals 
w,e are going to organise groups Uk~ 
vmage defence 'groups and iSSUe arms 
to them, .. 

'Shrl U. C. PatDaIk: It is, cl1.dte good 
t~ depend upon OUr armedforcet ns 
w,ell, as the State Government'e. border 
1q;r;ces. . 
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Shrl M. M. Baa: There will be our 

border security force, but it will be 
reorganised in an entirely different 
fashion. 

8hr1 U. C. Pataalk: There _r:e iwo 
different things, namely, Government 
having forces raised at Government 
cost and amted at Government ex· 
pense; and desirable type ot civilians 
being encouraged to have arms at 
their own expenses. Have the Gov-
ernment ot West Bengal examined 
this problem from this angle? 

8hrl M. M. ada: We are having re-
course to both methods; We are .e-
ing to organise Our own border forces 
and we are also thinking of equipping 
with arms village defence parties ill 
the border areas so that they might 
act in an organised fashion. 

8hrl U. C. Patnalk: You al'e cominc 
back to what the honourable Chair-
man has said. I want to know whe-
ther it is possible to allow desirable 
people to arm themselves. You can 
draw a distinction between people 
and desirable people. You are baving 
village defence parties. May I know 
whether you are taking in those par-
ties people who have got arms and 
whether you are thinking of glvmg 
arms more freely to the people? 

8hrl II. M. Basa: We are certainly 
arming the village defence parties 
which are organiSed under our aus-
pices. Perhaps I have not been clear. 
My entire objection to clause 13(3) 
of this Bill is that the discretion should 
be with the licensing authority. They 
should be ·satisfied that arms are re-
ally needed. In regard to these vil-
lage defence parties, we are satisfied 
that they should have arms. That is 
why We are arming them, and we are 
organising them. 

Shri U. C. PatDalk: You have not 
followed my question. I am not talk-
ing of your arming certain village 
defenee parties by giving them rifles 
or bEen-guns or sten-guns. I am just 
asking whether you are ·thinking in 
terms ,of villagers in border al'e8S who 
may be ghren more freely arm llcenees 
or utfl&led either by conscription or. 



on a volU$lry bf8is ~91' viU. de-
fence work in tbe~ areas. 

Slrri M. M. Basa: It should not be 
made obligatory to give them such and 
~h..... ~, 

SIni U. C. Pa&Dalk: I am afraid you 
are not lookinl at the q\lestion from 
the view-point of sOhle of us. AI~ 
though law and order is the duty of 
the State Government, we are anxious 
to know whetber people voluntarily 
or bv methods of conscription or 
wha~ver it ,may be, a~e being utilised 
with their own we~pons in which 
case y.ou must be thinkin, in terms 
of jiving freer licences to villagers. 
It is not a CJuestion of West Bengal's 
vie\\, in the matter, as to whether you 
are thinkin, in terms of military de-
fence or in terms of organising vmag~ 
d.tance RUtiea or in terms of allow-
ing individuals arming themselves to 
defend their family aqd property at 
the time of border incursions. 

Sllri M ••• Bull: Whether we are 
thiakiq in terms of that is more than 
what I can say. As ~gards the de-
sirability of it, I should certainly al1'ee 
that 'people in the border 8l'eas should 
be orlanised into villa,e defence 
parties and groups and they should be 
armed. 

SIrrI U. C. Pa&Daik: To repeat my 
question again, giving arms by Gov-
ernment is a dU!erent thing. I want 
to know whether you can give them 
freer use of arms, or organKe rifle 
association Or otherwise utilise them 
for a sort of villa,e defence work, if 
your village guards are not functIon-
ing properly. Or if the Army orga-
nisation is not able to come to the 
rescue of villagers, whether the people 
should be given themselves the right 
to think of their own defence-I am 
just pointing out the psychological 
thing. It is one thing to depend upon 
the Army or the Village Defence party. 
If I am a resident of the village liable 
to enemy incursion. to have the eon-
fl4ence that if it comM to my family 
or ~yself' being at~cked, I' have a 
double b~l ';un or ~e ~th me 
-which I can use myself-are you 
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thi~ki~I,' ~n .i~ this sort of C()n-
fi4~~.e to the vill~Jers Of bomr 
are&$'t 

8Ilrl •• M. 1Iua: Provided lbe ID-
dividual is oona14ered suitable br us. 

~B. N .... ~: I ,wiah ~ .. 
:s..u to. Iglply bis miqd ye-q care1",Uy 
to ~is point whic~ we are t~inl tp, 
Q\,,-lte. In tlut lJor4er .,,18 tbeJ;'8' 
have been some troubles lately and 
even tM Prime )limfler ~ .• cl in 
Pllrliantent that it is ~ot ~~le 19r 
our Army and for o~r PQl~e ,PJ:Ces 
to. be ,J)J'e.ent ~l over the place aqhe-
sl'Dle time. The ppsition, ~l1'fore,. 
amounts to this: on ~ount ~f tbe 
emaacw...u.on of Qur ~le by r ...... n 
of the NmS .. c:t a,nd civil 4isa~il~ties. 
in the put, Qur p,eop)e in the border-
areaa axe almost compl~ly 4elpless. 
It may be .that it is 1'1l1Per ~i~ult fOl" 
the Goverqment to fOl1Dulate a scheme· 
whereby th-ey can mobilise the human 
material of the border ""eas here and, 
now. But I do wish to .. know very se-. 
riously whether the West Bengal GOY-
ernment baa aDP~~ its mind very 
carefully ,,~formulated lUlythiDl. 
like a tentative s~heqle 60 that the· 
people of the bp~~r areas can ~hem
selves be organised for purposes of' 
defence in view of the cOJl~lng 
danger of incursions h"om o~tslde. I 
mean that since we are discussing this 
Arms BUI at the present moment W!e 
want very much to be sure as to .what 
sPecial provision, if any, ought to be 
made in regard to our border areas" 
where Govemment might be. asked by 
the legislature to ,0 out of its wa.v 
and to mobilise the man-power and to' 
distribute the anns, of course by tak-· 
ing special precautions in regard to 
security and all that. But has the· 
West Bengal Government formulated' 
any tentative scheme? If it has not,. 
naturally Our border ...... . 

~ M. M ..... : It is .lready our 
policY to enco~Ble the formation of' 
individual ;roups of people or village 
defence party, whether they are caned 
village ~efence p~!ty Rr r~is~nce· 
party or 'i\'hatever name It l1lJ:r~. I 
can also ~i t~~ wl)ere~er t~e,re iff • 
person possessing already al'llftl h~ !,~. 
made usl! of by askin, him to bacome-" 



• member of the village defence party. 
Of cOUr.Je the Government is also go-
ina ahead with their own 6cheme of 
reorganisation of border security 
forces. This is another measure, N. 
encouraging people to form them-
selves into village groups and by issu-
ing arms to them. 

8hrl U. C. P.tiaaik: May I ltnow 
~hat steps we ~re taking (a) *0 or-
ganise rifle institutions in the border 
areas and (b) to organise national 
VOlunteer' force in the border areas. 
You have already said that you are 
or,anising the village de:ence party 
and the resistance party. As re,aI'ds 
the Indian Arms Bill what steps are 
being taken to liberalise the grant of 
licences as far as possible and not to 
refuse any licence unless you think 
that somebody's antecedents or in-
clinations are anti-national? What 
steps are you taking to give them as 
many weapons are possible? 

Shrl M. M. Rasu: We have already 
liberalised the working of the pro-
visions of this Act. As I said earlier, 
even in the cases where the licensing 
authority diftered on the issue of 
arms and on the matter being brought 
to our notice, we are very lenient in 
such cases and are granting the 
licence. The first defence would be 
an entirely reorganised border 
security force. Secondly in answer 
to Mr. Mukerjee, we are encouraging 
the local people in the border to fonn 
themselves in~o re.sistance parties and 
equipping them with arms anq incl-
dentally enlisting as membel'El of this 
party all the persons who already hold 
these arms. Thirdly about the Natio-
nal Volunteers, we have District 
battalions including those who can 
be called on three days' notice and 
sometime, even on 24 hours notice; 
it all depends upon the nature of 
emergency. 

Shrl U. C. PatJULlit: Rifle Clubs? 
ShrI M. M. Basa: We have the West 

Bengal Rifle Association; it is practi-
cally co~fln~ tQ ~~ple ~n pal~t~. 
In the distrl(~ts we h,.ve been. trylDI 
to o~ rifie c~~bs ~iiateci, to .. thl! 
parent organisation. There is not so 
far much eriiiiusiasm in evidence. 

• 
lilarl aa,luIblr llach: The Weat. 

Bengal GOVemnutDt is considerin. in. 
tenns of reoraantaation of their ~
der. forces and the formation of vill-
ale defence parties to meet the in-
cursion from Paki!tan. But till tht!ae 
two things are completed, have you 
got any objeptiQn to giving licence 
freely to deserving persons in those 
areas ",ho could resist the Palti.taII 
attacks? 

S~ M. M. Rasu: We have nu· 
objection to an individual ,etting tne 
licence, provided he is according to 
us suitable. That is the overriding 
$afegllard. We must consider whether· 
the man deserves the licence befofe 
we sanction it. 

8hrl Rarhublr Sabal: May I know 
how many licences have been issued 
with a view to resist these attacks?' 
The reorgansation of border security 
forces will take time; but the attacks 
continue. What 6teps have been 
taken so far to resist those attack.? 

Sbri M. M ..... : Relardin, the 
granting of licences to individuals we-
have been following a liberal· Policy. 

li!Ihrl R!1rhblr S~: Is the numb., 
adequate? Could you give us the 
number of licences issued? 

Shrl M. M. Ban: It is a question 
of statistics. I have not got with me 
now these statistics. 

Shri U. C. PatDaik: Mr. Basu ·has 
given us a very good point which 
should open our eyes i.e., the licensing 
officers in the border areas have been 
refusing licences to deserving people. 

Shrl M. M. Basu: To indicate that· 
we have been following a very liberal 
policy in issuing licences I mention1!d' 
that. This is why the State Govern-
ment want the power of revision in 
the Bill. There are many cases where 
licensing may be necessary in border· 
areas. There are officers very libera}· 
or very stiff. When certain cases 
where the licensing authority because 
of some insufficient reason or other 
has unduly rejected the issue of-
licence are brought to our notice we 
consider them leniently. ' 



8Iui Datar: .1 want to put before 
lrOQ. another side especially in view 
-of your expressed opinion that the BiJI 
• more liberal than what it ou,ht to 

-ave been. That is what you have 
-expressed, in some cases. I want to· 
Gow whether in certain con-
iiDaencies, the liberal provisions of 
this Bnl will have to be tightened, 

.-pecially in the border areas, where 
there is also the possibility of abuse 

.of the licences, and perhaps, of the 
SlDug,ling out of certain arms. I 
'want your, answer on this point. 

8Iart M. M. Ban: Quite true: I quite 
..,ree that especially in the border 
.areas, such a position may arise. I 
..,oke of the different clauses in the 

.aJDtext of the possibility of their 
~ abused generally. But if what 
~I apprehend comes to be true, then 
. it is a terrible risk in the border areas, 
.... d, therefore, the liberal provisions 
lIbould be kept a little in check. I 

,do not know how it can be drafted. 

Shl1. Datar: Anyway, you agree 
-with me! 

Sbri M. M. Buu: There may be 
,disloyal people in the border areas 
:ao. 

Slart aacu.a. CbaraD Sbanaa: What 
;about smug,ling into! 

8hri Datu: I have asked about 
.smuggling out. 

ShrImati Violet Alva: There is also 
~the question of. smuggling in_ 

8hrl M. If. BuD: Arms are being 
.smuggled into. In the Lok Sabha 
Secretariat's letter, there is 'a refe-
ftDce to the fact that there is the 
-danger of arms falling into the hands 
or foreign agents. I think the reverse 
"tendency is n\ore manifest; more 
-arms are srtluggled into the country 
-than are taken out. , 

81ar1 Khobarapde: I would invite 
-your attention to sub-clause 3 of 
-clause 14, under which the 1icensing 
-authority can refuse to disclose 
ft88Ons· for refuaal to grant a Ucence 
if he considers that It will not be in 

public interest. I want. to know what 
those eueptional circumstances are 
in which it will not be in public 
interest to furnish a copy of the 
refusal order! 

Unless, one gets a copy of the 
refusal order, it is not possjble tor 
one to preter an apPeal. For prepar-
ing the grounds of appeal alJlo, the 
copy of the order is are very essential. 

Sbrl M. M. Bull: I .think Shri 
Menon can answer this better than I 
ean. 

Shrl Datu: We shall answer that 
question. There may be secret infor-
mation against a particular person 
which it may not be advisable to 
divulge in the public interest. 

&hrl Kbobarapde: I am asking 
this question to the witness, and I 
want to know what his view is. He 
has been dealing with this particular 
aspect, and we want to benefit by his 
experience of so many years. 

shit M. M. Ban: This provision was 
drafted by the Gentral Ministry, so, 
they can say what sort ot contingency 
they had in mind. 

Shrl Blblllltl MIlIbn.: I want to 
know how many arms have been 
lJUluggled into India and ho.w many 
have gone from India into PaJdstan 
during the last three years? 

Shrl M. M. Bull: I could not pos-
sibly say off hand. 

Ch. Baablr SiD&'h: In view of the 
special conditions in the border areas, 
does Shri Basu feel that there is any 
necessity to have special provisions 
tor the border areas in this Bill? It 
may be both ways, as you have sug-
gested or as some other hon. Mem-
bers teel. . 

Slid Datu: We have got provisions 
,lready there. 

~ ,Sbrl If. M. Baaa:If the worst comes 
to the ·wont~' I should Jlar.e Powers 
to suspend all the 'provisions inre-
rard to the border areas. 



iJMi ~,c. h.~: D~n, the 
~ rWe. -mne P9.Pple h44. ~nce 
for ba)J. a Qaze. w~ -or. 19, Btve 
you tried ,~ ~eview those licences? 

SIIrl M. ..Buu: We have not 
reviewed them sO far. I think the 
list of people whe) have been exempt-
ed ~ ta~n" out a lic~nce under 
the Act, practically remains the same. 

Sbri U. C. PatDalk: In the case of 
the section 27 exemptees. ar~ you 
having a record of the number of 
weapons et~. with them'? . 

Shri M. M~ Basa: We have a full 
record. Each divisional commissioner 
is expected to send us an annual re-
port on the administration and work-
ing of the Arms Act; there is a 
special heading in that report in re-

gard to persons exempted from bold-
in, thes, 1ic1m~. ill, nuin~r of ,uns. 
that they popess, the type of IUns 
tAat they possess, :revo~v~rs, pistols,. 
even sword~ If.nc:i so on, because 1;hey 
are covered by the existin, Arms Act. 

8brt U. C. Pataaik: Do you keep. 
any record of tut? 

Sbri M. M. Buu: Though it is not 
menti(med. ev..). arms fjiealer is ex-
pected to keep a record of all the-
purchasell. 

OUirmaa: We are thankful to Shri 
a.su f:>r givin, us ~nli,h1ening re--
plies and a number of suggestions on. 
various points. 

(The witnf'sS then withdrew) 

The Committee then adjourned.. 
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C~: You have submitted your 
memorandum. If you have lot now 
anything by way of amendment of 
what you have already stated in your 
memorandum or any additional new 
point to' make before this Committee, 
yOu may briefly statt!. 

Sbri Prabbu: I would like to eluci-
dale point by point from the memo-
randum. One or two points may 
come up newly. As it is, there is no 
specific point afresh; whatever comes 
up, if you permit me, I will take 
them up. 

In our memorandum we have first-
ly requested that the title of the 
Act should be "The Firearm Bill" and 
the provisions should 'confine to the 
firearms only. I have, also mentioned 
that the inteJ')tion of the Bill should 
be to control the p~session etc. of 
the firearms only, as . the restriction 
of the other arms, as defined in the 
section of the Bill e.g. sharp edged 
weapons and other deadly weapons 
can be empowered under the provi-
sions of the Cr. P.C. and the relevant 
Police Acts. It. ia. felt . tba~ the All 
India Act is not necessary for the 
purpose of restrl~Ung the pOssession 
aDd use of such arms, which Is appa-
rently the intention of the proposed 
bill. In this there is nothing. 

ChaIrmaD: Just one q~estion. The ." 
present definition of the arms is cer-
tainly Wider' than the existing Act. 
Do you think-if the present deftnl· 
tion in the Bill be restricted to thos. 

kinds of arms which are already 
mentioned in the existing Act-that 
there should be no control on other-
annsT 

Sbrl Prabbu: There is no contr~ 
usually on the arms as defined in this. 
Act. When there is an emergency r 

the provision has been made that the 
Government by notification issue such. 
of those arms which will require-
licence etc. My contention is that 
it will be very clifftcult, once if yoU' 
include daggers, swords etc. undelO 
this definition which are in the pos: 
session of people, by notification -tOo 
license them and to make them licen-·· 
sees. I do not know wbat an elabo-
rate process it will be. Perhaps at 
the most carrying could be restricted' 
-I mean taking out such arms. 
Normally also Govemment does not. 
want in any way to restrict the pos· 
session .... 

Cbairman: You said just now if at 
all necessary, only the taking out 
arms may be restricted, but not keep-· 
ing arms. 

Sbri Prabhu: That appears to be' 
feasible. 

Cbainuan: If it is feasible to them; 
you will not object. You don't' 
absolutely want to control arms? 

Sbri Prabbu: In ordinary circum· 
stances I don't want. 

Shri Datar: What do you say about. 
emergency?' Will it not be necessary-

. to control other arms also? 

Sbri Prabhu: It is quite necessary;'. 
there is no doubt about it. 

Sbri MeaoJl: Would you like too 
aUow anybody to bring a large DlllIt--
ber of daggers into the country with-
out licenee? 



r,' 

,S..,I .... JtIna: Can that not be con-
trolled by some other Acts? --Sui MeboD: It would not be pos-
sible to have a number of Acts con-
trollin, Arms. 

Sbri Dobarapde: Could you tell 
me whether there are any provisions 
i!1 ,other Acta which could be utilised 
to oontrol other ,deadly weapons'? 

Sbri Pnbhu: I am not a lawyer. 
But Section 144, as it is called, of the 
District Police Act in our State .,ro-
hibits the carrying of 'such deadly 
weapons. I have not taken a lawyer's 
oplnion. Such provisions could be 
made use of at State level. 

Sbri IUlobarapde: These provisions 
are quite sufticient to regulate and 
control the acquisition and possession of such weapons. 

Sbrl Prabbu: Certainly so. 

CbaIrmaD: Clause" may be retain-
ed only so far as custody of the arms 
is concerned; but you suggest that 
taking out should be prohiQited. 

Sui Prabhu: What I mentioned 
was, suppose every house has a dag-
ger, sword or something of the sort. 
Praetically, many of the weapons are 
usually possessed by these people. 
When they know that no licence is 
~uired, then many will possess these 
weapons. If on one fine morning, YoU 
issue an order that a licence is re-
quired, tqen the. licensing of these 
things wilt be a diftk:ult process. What 
ilppears to me to be practicable is 
only the banning or the restricting of 
the carrying of such weapons, as is 
done under the Police Act. . . . 

SbrI KbobancacJe: Or the exhibi-
tion of such arms openly. 

Sui Pnbbu: ... or the carrying 
of sueh weapons in case of riots and 
such other cases under section 144. 

ChaInDaIl: So, you have expressed 
yourself on that point. I "hope you 
will restrict your remarks, to those 
points where you have got some 

modifications to make anel, w~ 
are important. 

Shrl·Datar: We have gone throu8b-
the memorandum very carefully. 

Shrl Menon: Have you compared it. 
with the provision in clause 45(d) •. 
where the Act does not apply to cer-. 
tain cases, as, for instance, to minor-
pari.? 

,Shrl Pnbba:'lbat iI true. 

Shrl MeDon: That meets your point?' 

Shrl Pnbbu: Yes. I now come to 
claUSe 2(c) relating to de.finition oC 
'arms'. The definition of 'arms' 
given in the Bill is not specific., 
or is rather too, wide. Since anythine. 
can be converted into serviceable' 
weapon, the last clause seems 1110· 
wide and contradictory to the exemp-
tion granted to the domestic and 
agricultural implements. If possible" 
the articles. of domestic and agrieul-· 
tura} u.e which are proposed to be . 
exempted may be enumerated or jJ.;, 
lustrated. 

Sbrl MellOD: I think you have not: 
read lines 14 to 16 properly. TIIe-
words are 'but does not include arti-
cles designed solely for domestic 01" . 
agricul tural uses and weapons incapa..· 
ble of being used' otherwise than as; 
toys .... ". You have taken this 
phrase to apply to the former phrase;, 
it applies to 'weapons' and not to arti-
cles designed for domestic or agri- . 
cultural uses. 

Sui Oatar: There ought to be ., 
comma, after the word 'uses'. 

Sbri U. C. Patnalk: Under this: 
clause, you would say that a VeT)' bi& 
lathi with which the skull can be . 
fractured isa deadly weapon? 

Sbrl Prabhu: The wording here is ; 
'incapable of being used otherwise . 
·than as toys'. What we want is tbat. 
domestic and agricultural implements" 
should be exempted. 

, Sbrl Datar: The word 'incapable' . 
governs only the word 'weapons', 



Shrl Prabhu: Then, it is all ri.ht. 

Sui Menu: You cannot take 
· 'weapons' with the previous plirase. 
It is 'weapons incapable of beihg 

··used'. 

CbainDaD: What is youI' view about 
· deadly weapons? Will a big lathi be 
a deadly weapon? 

Shri Prabhu: Anything that pro-
duces deadly rysplts ~'!~.~ b,e de-
fined as a deadly weapon, but that 

· does not mean that it is a deadly 
-weapon. 

Shn AIuIwl Sal" It"": Perhaps 
what h~ really means is that there 
sht)uld be a defl.nition in the Bill 
that things like swords, daggers, 

· sPears etc. should be regatded as 
weapOns and not othel" things. I 
think that is what he means. 

Shrl Prabhu: I was referrinc to 
· articles for domestic or agricultural 
use; it has been explained to me that 
this para does not a1tect thos~ things, 
and that articles for domestic use 
will be exempted. 

In regard to clause 2(e), .the words 
'or other forms of energy"'bccurring 
in the deflnition are vague, since 
thley appear to cover the weapons 
like air rifles wherein projectiles are 
cllscharged with the force of compres-

-'Sed air or COt ras and are open to 
interpretation variedly, wherein any 

· potential energy can be converted 
blto kinetic enereo; which d~ not 
seem to be the intention of GOvern-
ment. The words may, therefore, 
be deleted or substituted by 'or other 
fbnns of like energy', that means, 

· explosives etc. 

The definition of firearms has been 
put in such a way as t~ ex~lude 
anns, but what happens ultimately is 

· that the two definitions are broucht 
into one, by these words being put 
in. 

$hr. "fJIloil: Had you come to the 
exb~bition yesterday, you would have seen a irehade throWer which 

. is just worked by a spring. w6uid 

. you lik~ that to be defined as a 
.flreamit 

3tJ. 

81lr1 Pra'hb: It conies udder car-
riers. 

8hrl .enon: It is not a carrier; it 
is a discHarger. There is a big 
grerialle, which is dischar,ed from a 
big barrel, which is woiked by a 
s~.t?:n, only .. Y.ou ,just. r~lease the 
spnng, and It IS discharged. 

8btt U. C. PltUlk: In that case, 
even the catapull where pot~iltiAI 
energy is converted into kinetic 
eneriy will come within this deftiti-
tion. I think other devices where 
po~ential energy dm be converted 
into kinetic energy will also come in; 
even the throwing of a stone will 
come in. 

Shri Prabhu: What is sought to be 
dOne by making a sel)irate crefinition 
of 'arms' has been taken awty by 
putting in these wordS 'other foriilS 
of energy'. I do not think thi!te is 
any necessity at all to put in these 
words. Anything could be brought 
under this definition as. a firearm. lIor 
instance, an air rifie can be treated 
as a flreartn ..... . 

Shrl Nli1\~a: Of course, it is. 

SbH U. C. PAlbalk: A ,rehade 
which moves under the action or a 
spring is also an expl~ive, arid it 
works like an e~1011ft. 

Shri MimOD: A grenad~ is an .,x-
ploSive, but the grenade discbarpr is 
not an explOsive. 

Shri U. C. Pataalk: The' definition 
is such that a grenade itself is a 
firearm. It may be discharged by 
spring action, or it Irtay be a rille 
grenade. 

Shrl Menon: It is not a rifle 
grenade; it is a discharger. It was 
shown in the exhibition yesterday. 
It is' of En,lish make, ahd they use 
it in the 'hr. 

Shri U. C. Patnalt: On the musket! 

Shri "'on: Not on the musket. 
There is just a barrel with the spria&; 
the grenade is put in, and when the 



level is released, the spring action 
discharges the grenade. 

Shrl Prabha: I would again request 
that ait" rifte should be exempted. 

,Shri Meaon: Then, again, there is 
nuclear energy. Where will you 
bring it in? 

Shrl Prabb,,: These could be con-
1rolled by other Acts. 

Shri Datar: What is your exact 
opposition? 

8bri Prabbu: My opposition is that 
whatever Government has kied to 
sive us by putting in a separate 
definition of 'arms' is sought tQ be 
taken away by this phrase. 

Sbri Datar: How has it been taken 
a,way? 

Shri Prabbu: For, anything can be 
defined under this definition as a 
;firearm. There is nothing to prevent 
Government or anything else from 
defining anything as a firearm under 
this clause. 

Chairman: What he means is that 
anything that can be thrown is a pro-
jectile. By other forms of energy, 
probably 'muscle energy' 'is meant. 

Shri Prabhu: I entirely agree with 
your assurance. 

'Shri Datar: But you are putting 
a wide interpretation. 

S1' 

Shri Prabhu: If nuclear and other 
things could come in, I say that 
other kinds of 'like' ·energy may be"-
put in. 'Like' means nuclear or 
:something of the sort. 

Sbrl Datar: We may consider 
~'other kinds of like energy". 

Sbri Menon: He means explosives. 

Shri Prabbu: Yes. 

Shri Datar:'Like' does not mean 
"identical' . 

Shri Prabhu: "Like" would cover 
explosives. 

Sbrl Datar: "other forms of like 
energy". That is what he wants . 
.598 (B) LS-3. 

Sbri Menon: We shall conslllt, tile 
Law Ministry. 

Shrt Prabbu: Clause 2(e) (iii) 
appears to have been made :from 
the definition of "cannon" eiven in 
section 4 of 'the Indian Arms Act. 

.sbri Menon: (iii) does not refet' 1&-
it. It must be (iv), 

Shrt Prabhu: Apparently it is Rett 
intended to be applied to light Ire-
arms or sporting . weapons, etc. It 
should be made a little clear. 

Shri Datar: If any clariftcation is 
needed, we can do that. 

Sbri H. P. Saksena: What cleue 
are you dealing with? 

Shri Prabhu: I was dealing witb 
clause 2(e) (iv). It is put in as (iii). 
It is in the memorandum-a _s-
print. 

Chairman: We are supporting it. 
Sbri Prabba: I now come to lection 

4. 

Shri Patnalk: What did you ... -
gest at page 3(i)-"prohibited alW8"? 

Sbri Prabbu: We have not sUM--
ted anything. Then in regard to 
clause 4, I have a few WOrdl to .. y. 
Clause 4 of the Bill, at page 3, l'1IIlS 
as follows: 

"If the Central Government is 
of opinion that having regard to 
the circumstances prevailing· in 
any area it is necessary or 
expedient in the public interest .... 
no person shall acquire have in 
his possession or carry arms of 
any description .... unless he holds 
in this behalf a licence .... ". 

Here, a small difficulty comea in. 
When a person in Uttar Prade.II, in 
Agra, purchases something aad 
passes through Delhi Station. . . 

Sbri Menon: 'Ibis is an emerpacy 
section. You are mixing it up. 

Shri PlI.tnalk: I think Shd Pra"llu 
has alrendy spoken on this su~t 
and has '1Ullested a definition tor 
'arms'. In view of this deftnition this 



·m.,-,JJe deJeted. That is his view. I 
thinf. 

.Sbri Menon: I think he is thinking 
of the proviso to clause 3. 

Sardar Daya Sinch: In clause 4 
you :nave said that nobody can be in 
posseiillion of arms or carry arms ~ 
a particular area where it has been 
Pf'ohibited due to some emergency. 
Let ns take a sportsman who is 
trave~ling from Delhi to Dehra Dun. 
He has to travel through Meerut 
which is declared a disturbed area 
and c:l1'rying of firearms is prohibited. 
But :f they are concealed in cases, it 
should be all right. The aTms should 
innt be exhibited as it is done even 
today. In the Meerut area, if it is 
cC'nsidered an emergency and carry-
inlJ of weapons is prohibited, there 
soo~ld be nothing to stop people from 
passing through Meerut and carrying 
arms if those arms are concealed in 
cases, and not exhibited. Carrying 
will be all right. 

Sbri Patnaik: Being ill possession 
of any of these arms-bow and arrow 
too--is a1.ways an offence. 

Samar Daya Sinlh: Exhibition of 
firearms in that area should be 
stoppP.d because of the emergency 
e.dlltlng in the town, but if a person 

.. -is passing through that station and 
is carryinr the arms in a case, it is 
of no danger. A~cording to the 
clause, even if a person is carrying 
the arms in a case, he is punishable. 
My sugrestion is, if a person IS car-
rying any arms concealed in cases, it 
should not be an offence. Only he 
should not exhibit them in the dis-
turbed area. 

Sbrl Datar: You mean carrying 
them in cases and not exhibiting them. 
Not concealed. 

Sarelar Daya Slncb: Yes. 

Sbri Datar: In the case of travellers 
pauillJ through a prohibited area. 

Safllar Day. Singh: Suppose by 
any chance he is withheld or detained 
at a station or place by the breakage 
of transport. as long as the arms are 
in cases, it should be all deht. 
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Shri Datar: It should not apply t() 

any permanent resident of that area; 
Is that your suggestion? 

Sardar Daya Singh: If any party 
which is passing through or btaying 
at a phire which is a disturbed a·rea, 
and is keeping arms packed in cases, 
they rh')ulrl not be punished. Exhibi-
tion :>f ar:ns in that area may be-
considpreti an infringement. 

Shri R. C. Sharma: What about 
thOSe who have an all-India licence? 

Sllrdar Daya Slnlh: In a disturbed 
area, they cannot exhibit. They can 
carry arms as long ao:; they are in the 
case. f\T ow. even possession is an 
infringement. 

Chairman: You a,re referring to 
firearms. Clause 4 only referp too 
arms otrer than firearms. 

Sardar Daya Slnlh: Even for other" 
arms. In :;,!oing out and shooting~ 
you do not have only firearms, but. 
you have spears. daggers and hunting 
knives. 

Shri Prabhu: Arms are also defined 
as firearms. 

liihri Datar: What he says is, "carry 
arms of any description". That in-
clude firearms. 

Sardar D:1ya SIRch: It is not that 
guns alone are used in· shikari. 
Spears, da~gers and hunting knives 
are also used. People go on hog-
hunting fOl which they carry spears 
and other things. 

Shri Datar: He suggests that the 
Wl'Tds "arms of any description" may 
include firearms. 

8hri Prabhu: The definition of arms 
include firearms. 

Chatrmau: Under dause 4, while 
p::Jssing through a rC9tricted area, no 
pc!rson :::ha 11 carry arms unless he 
holds a licence in this behalf, issued 
in accordance with the provisions of 
this Act. 

Sardar Uaya Slnlh: Is it the arIDs 
licence or the special licence whim 



b ref"!rred to here? If it is the arm8 
lit'enC9. it is al~ right. Even if he 
holds a licence, he should not carry 
the arms in the restricted area in an 
exhihited way. 

Shri Datar: Suppose a person is in 
possessIOn of certain arma in Agra 
and they have to be carried across 
Delhi which is a restricted area. 
You say this particular restriction 
should nOi apply while you carry the 
arms across Ute restricted area. But 
you are going. beyond that and you 
are also including the persons who 
are residents of that place. That will 
defeat the object of the c1au!le. 

Sardar Daya Singh: The l'esldents 
will keep the arms in their houses 
whereas CI person from outside will 
be carrying the arms with him. My 
only submission' is, a person should 
be punished only if he exhibits the 
arms openly while moving in a res-
trictE'd area. But if a man residing 
in thnt area wants to carry spears, 
hunting knives, daggers, etc. to a place 
where it is not restricted for the sake 
of sport, he should be allowed to 
carry them in a closed manner. 

Chairman: We understand what 
you have in mind. 

Shri Prabhu: The proVIsIons of 
section 5 appear to prohibit the re-
pairs and testing of one's own 
licenc;ed firearms also, without 
having a necessary licence therefor. 
Therefore, a provision seems to be 
necess8'ry to exclude the obtaining of 
a li~ence in such cases. As long as 
the eon version of a weapon is already 
made an offence under the Act, the 
concession of repairing one's own 
arm is not likely to be misused, 

Sbri Datar: Can arms be repaired 
by private persons? 

Shri Prabhu: I am referring to 
minor repairs and not major repairs. 
Suppose a pin requires sharpening. 
It is a hobby with many. 

,Chairman: If it is not properly 
mended and something untoward 
happens, who is I'esponsible? The 
person who keeps arms is also ex-
pected to keep it in good repair. 
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Sbri AluDad Said' Khan: Suppose • 

man has got a licence and. he -...vanta 
to test his gun. Under this clause, 
he must have a licence for it. I 
think a person should be allowed te 
test his arms without a licence. 

Shrl C. P. S. Menon: I am told 
these words "test", "prove", etc. are 
technical terms. These are the words· 
used in the U.K. Fil'earms Act and 
We have taken it from there. We' 
cannot claim we are more advanced 
than U.K. in this respect. The U.K. 
Act also says: 

"No person shall manufacture, ' 
sell, transfer, repair, test or 
prove, or expose or offer for sale 
Or transfer .... " etc. 

Proving is a technical operation. 
Only certain approved establishments 
are allowed to do it.' Now we are 
only allowing the ordnance' factories 
to do it. 

Shri Prabhu: I entirely agree, but 
our request is that in the case of an 
individual testing his own arms, a 
small clarification is necessary. 

Shri C. P. S. Menon: As I said, we 
have taken these words from the 
U.K. Act. They· are not used in the 
ordinary meaning; they are techni-
c'al terms. 

Sbri Ahmad S~id Khan: In Britain" 
they know what the word actually 
means. But here our people do not' 
understand what is meant by testing, 
proving, etc. 

Shrl Prabbu: YeR. That is why we. 
request that some clarification should 
be there for its interpretation in this 
country. 

Sbri Datar: Clarification in the 
sense that he can make minor re-
pairs, etc? 

Shri Prabbu: Yes; something like 
that. 

8ardar Daya SiDrb: Clause 6 says:. 
"No person shall shorten the 

barrel of a firearm or convert an 
imitation firearm into a firearm 
unless he holds in this behalf a 
licence' .... ". 



Is it the arms ncence or special 
litence whicp is referred to here? 

'Shri C. P. S. Menon: It is the same 
lieence mentioned in the previous 
clause 5. 

'.; 

'Bardar Daya SiDCh: Let us say half 
an inch of barrel is damaged by fal-
l~ down from a tree, this can be 
~ended by anybody. 

Shri C. P. S. Menon: It should be 
done only by a person with a manu-
facturing licence. 

Sardar Daya Sinch: Anybody 
should be able to do it. There is 
nothing technical about it. 

'Coming to claUSe 9(1) (a) (ii), it 
is' stated there: 

"who has been sentenced on 
conviction of any offence involv-
ing violence or moral tUl'pitude 
to imprisonment for a term of not 
less than six months, at any time 
during a period of five' years 
after the expiration of the sen-
tence, or". 

Shri Datar: What is it that you 
want? 

Sardar Daya Sinch: You should 
not punish a person twice for the 
same offence. After conviction, the 
cancellation of the licence is another 
pUnishment for the same offence. 

Shrl Datar: It is a restriction on 
le~ting a licence. How can you 
c~'nsider it as a second punishment. 

Sardar Daya Siach: That is my 
,view. 

Shrl Prabhn: In clause 9(b) (2) for 
the words "a point 22 bore rifle" 
oc;curring in the sub-clause the words 
"a point 22 small bore rifle of low 
"elocity using rim fire cartridges" 
&lIould be substituted, as it is not the 
Iptentio'n of the Bill to allow the 
children of ages between 14 and 18 
,.ears to handle high velocity rifles. 

Slui Datar: Your suggestion can 
be included in the rules. 
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Shri Menon: We do not want to 

clutter up the Act with all that in-
formation. 

Shri Prabha: My contention is that 
it is already given to us. 

Shri Menon: Then low velocity 
will have to be deftned. 

Shrl Priabha: You need only say "a 
point 22 small bore rifte of low 
velocity using rim fire cartridges". 

Shrl U. C. Pataaik: The rim fire 
cartridge, we are told, will go 1,200 
ft. per second and the central fire 
2,500 fl. 

,Shrl Menon: What is rim fire cart-
ridge? This will how to be defined. 
It may be less powerful now. To-
morrow there may be iDother make of 
'22 rifie which may rim fire ca..-tridge 
and be more powerful. 

Shri Prabhu: For all these days it 
has been the same. In rim fire the 
striker hits the rim of the cartridge 
to explode. In the central fire the 
stdker hits the centre of the cartridge 
for explosion. That is the clear dis-
tinction. .. 

Shri Menon: What I meant was that 
the world is going on changing. There 
is so much progress. What is con-
sidered low velocity cartridge today. 
can after some time be made a high 
velocity cartridge by putting more 
explosives in it. So, jf we define it 
like that there is the danger of fresh 
legislation to amend the definition 
being required frequently. So, it is 
much better to' define it in the rules 
which we can alter according to the 
circumstances. 

Shrl U. C. Patnalk: You can say 
"point 22 bore as prescribed". 

Shri Prabha: Instead of that, I 
would like to retain the present word-
ing. 

Secondly, regarding the ages of 
children, you can make it 10 to 18 
instead of 14 to 18. Point 22' small 

, bore rifte is just like an air rifle. Even 
in regard to recoil shock and every-
thing there is no difference between 
this and an air rifte. This is charged 



with gun powder whereas the other 
is compressed with air. That is the 
distinction. Even Shri Sircar has sug-
gested that boys from the age of ten 
could be allowed for such practice. 
We have boys who are doing practice 
from the age 6 or 8. They are doing 
it exceedingly well. There is .no reason 
why we should restrict it when we are 
doing it elsewhere. 

Shri B. D. Khobararade: Do you 
really think that boys of th~ age of 
ten can do this practice? 

Shri Prabhu: It is done in the club 
premises under the safety rules and 
under the supervision of the inspector. 

Shri Datar: Is not 14 a reasonable 
age? 

Shri Prabhu: I think we can put it 
at ten. 

Shrimati Alva: How is it in other 
countries? 

Shri Prabhu: There is no ban for 
children to practise. 

Shri B. D. Khobarapde: You have 
atated that the practice will be under 
the supervision of the autho~ties 
where there are rifle clubs. But in 
most of the districts we have no rifle 
clubs. In such places, if any child 
wants to practise should we allow him 
to get a licence? 

Shrt Prabhu: It is not. the intention 
to give licences to them. For giving 
licences an age is prescribed. This 'is 
for boys who are practising in the 
rifte clubs. 

Shrt B. D. Khobararade: Supposing 
there are no rifle clubs'? 

Shri Prabhu: He has to wait till he 
comes of age. 

Shri MeDOll: We have definitely 
stated "under prescribed conditions" 
and "in the course of his training". 

Shri Prabhu: I want to know what 
provision you are making for . the 
training of children in towns and 
villages where there are no rifle clubs. 

Shrl Meaoa: It is not confined to 
rifle clubs. It is done even in schools. 
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Shri Datar: Don't you think that a 

boy aged ten would be too young to 
practise? 

Sardar Daya SiDCh: My son aged 
nine is.a good shot. 

Shri Datar: That might be aD 
exception. Then, do you understand 
the risk involved? 

Shri Prabhu: In a city like Ahmed-
abad I have trained with air rifle boys 
from the age of eight onwards, abcMlt 
5,000 to 6,000 of them, during the lallt 
10-12 years, and believe me we have 
not had a single instance of any 
accident, because we strictly enforce 
the safety regulations. We impress 
on the boys the necessity for the safety 
regulations in such a way that they 
will remember them throughout their 
life. Because, between ten and fourteen 
is the age when they will easily take 
to this. My request is to delete the 
words "air rifle" from this. 

ChairmaD: There are two types. 

Shrl Datar: He wants to remove 
"air rifles" completely. 

Sardar Daya SlDch: We have· both 
the types of air rifles here. 

Shri U. C. Patnalk: Let the witnan 
tell us why he does not want any res-
triction regarding air rifle. '. 

Shri Datar: Qo you want that it 
should be exempted altogether? 

Shrl Prabhu: My submission is that 
air rifles are toy guns or toy riftea 
and they are not in any way 
dangerous. 

Chairman: We are told that the 
high-velocity ones are dangerous. 

Shrt Prabhu: I have brought here 
with me the slugs that are used on 
both the types. With what air pres-
sure they can hit anybody, I do not. 
know. This' air rifle (showing a 
model) does not require any licen~; 
it requires a licence in Delhi. Sir, if 
you will not feel offended, I say I am 
prepared to take a shot from this air 



rifle from my colleague Mr. Daya 
Singh and show you that it will not go 
beyond a small deep wound. And I 
will take it out also. 

Shri Datar: We will not allow it. 

Shrl Prabhu: Sir, my life is certainly 
dearer to me and I would not risk it. 
But I am so sure about it. I can take it 
on my hand, on my chest also. If you 
permit me, Sir-I do not know 
whether it is parliamentary language 
br not-I would say it is ridiculous 
that we should include air rifles. On 
the one hand in the Arms Act of an 
independent nation we have given so 
much, and I do not know with 
what force these bullets can go and hit 
anybody. 

Shri Datar: If you are going to take 
the risk, we have no objection. 

(At this stage Shri Prabhu demon-
strated to the Committee the shot from 
an air rifle by firing it in the air.) 

Shri Prabhu: You see, Sir, this is' 
the force. And these pellets require 

. no licence. 

Shri Da'-r:'We put this question to 
the Harne Secretary to the Govern-
ment of Uttar Pradesh that the Rifle 
'Association wants a complete exemp-
tion so far as air rifles are concerned. 
He sa~ that there are air rifles and 
air rifles and all cannot be exempted 
altogether; some are"' certainly risky, 
others may be innocuous. 

Shri Prabhu: If Government feels 
that a particular type is risky, its 
import could be banned or its manu-
facture could be banned. But the 
very idea of putting the air rifle under 
the licensing system mars the whole 
show and it produces a psychological 
feeling that this still requires a licence. 
You can say that such-and-such 
powerful air rifles will not be import-
ed or allowed to be manufactured. A 
child will feel "this reqqires a licence 
an~ I cannot handle it as a toy". And 
after all, what is it made of? 

Shri Datar: According to you all air 
rifles are quite safe? 
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Shrl Prabhu: I am certainly pre-

pared to argue with your experts that 
an air rifle is not a dangerous weapon. 
If a point 22 bore rifle could be rele-
gated from the group of powerful 
weapons to liberalised licensing, air 
rifle should go unlicensed. If you feel 
there are one or two types which are 
dangerous, you may ban their import 
or manufacture. Under the present 
Act there is only one. type, namely 
B.S.A. of a double-spring nature which 
requires licence. But its import could 
be banned-if that is your intention-
and we can watch for five years. 

Shrl Datar: We shall consider this 
question. 

Chairman: According to his oplDlOn 
a point 22 bore rifle is more dangerous; 

Shrl Prabhu: And there are many 
weapons we have exempted from the 
Arms Act. 

Shri U. C. Patnalk: 'In regard to the 
weapons used by your Rifle Associa-
tion, are they confined to point 22 and 
air rifles? 

Shri Prabhu: We use weapons of 
three or four kinds. With a child we 
begin on air rifle training. And air 
rifle training we begin at the age of 
six, seven or so. Till about the age 
of -ten he goes on with this. And 
then he takes to the point 22 bore 
rifle. Point 22 is a small bore rifle 
with rim fire cartridge. In a long 
distance it goes further; but for target 
practice it is effective only up to fifty 
and hundred metres; beyond that it 
has no effective range. That is num-
ber two. The third kind of weapon 
used by us is the centre-fire cartridge 
rifle, that is big bore. And then the 
point 12 bore gun, that is the smooth 
bore gun or shot gun. Under one of 
the clauses here, licences in respect of 
the point 12 bore guns are to be given 
liberally; and I would certainly 
request, when the clause comes, that 
the Rifle Clubs be also included 
therein. 



SbrJ U. O. PatDaik: Or rather, in 
clause iJ(3) (a> (H) you can say "point 
22 bore rifle or an air rifle or a pOint 
12 bore gun". 

Sardar Daya Slnrh: Not point 12 
,bore, but shot gun. 

Shri Menon: What is your ['eason? 
1t is not in the memorandum. 

. Shri Prabhu: Because the Rifle Clubs 
also practise with these weapons, and 
just as we have liberalised the point 
22 rifle for the members of the Rifle 
Clubs the same facility, if it is avail-
able for sport, could be made avail-
able for target practice also. 

,Shrl C. P. S. Menon: Won't it be 
,covered by clause 13(3)(a)(i)? Sub-
.clause (a) (i) will cover shot gun, 
smooth bore gun. It does not cover 
.point 22 bore, and that is why we have 
speciflcally mentioned it in sub-clause 
,(ii). But smooth bore gun is already 
.covered under sub-clause (i). The 
man can take a licence under sub-
.clause (i). But he cannot get one for 
point 22 bore under that clause, and 
that is why we have brought it under 
(ii). 

Shri U. C. Patnaik: Mr. Menon, 
.please consider if it is possible to give 
smooth bore guns also to the rifle 
.association so that the members of the 
. association can use them, 

Shri C. P. S. Menon: This has been 
·considered. It is already there in 
,sub-clause (i). 

Chairman: Even outside the Rifle 
Club you can have it. 

Shrl Prabhu: It was already clari-
ll.ed that this includes target prac-
tice also. 

In clause 13, line 20, beginning with 
the words "in respect of a point 22 
bore rifle or an air rifle to be used for 
target practice by a member of a 
Tifle club or rifle association", I would 
also add "rifle club and rifle associa-
"tions". 

Shrl B. D. Khobararade: What is 
:the difference? 
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Shri K. O. Prabha: The difference 

is that under the Bill the individ~ 
members of the club are entitled to 
get a licence, but the clubs themselves 
are also possessing licence under fonn 
15 of the present Act and we are now 
saying that the licensing of these point 
22 bore weapons and other facili,ties 
should be extended to the clubs also. 

Shrl C. P. S. Menon: Is it neceS881'Y? 
We do not want to make this a big 
volume by adding everything. When 
Government recognises a club, it goes 
without saying that they will give the 
club licences. There is absolutely no 
question of it. 

Shrl K. G. Prabhu: The Govern-
ment of India has been very kind 
enough to give facilities to thc rifte 
club. Since 1951 Government of India 
have sent a number of circulars to 
the State Governments. The State 
Governments have taken copies of 
them and sent them to the diswict 
authorities for implementation. But 
the state of affairs, believe me, at the 
district level, are the same or wone 
than before. That is because they 
consider perhaps that the speeches 
made in Parliament are political onlY. 
Somehow they do not feel any change 
in the atmosphere at the district level. 
I can give a number of instances 
where many of us ..... . 

Shri B. D. Khobararade: For 
example? 

Shrl K. G. Prabbu:. For example, for 
renewal of licences, much delay is 
caused ..... . 

Shri B. D. Khobararade: What is 
the usual period? 

Shri K. G. Prabhu: 24 hours. Under 
the permission one month's period is 
given. 

Shrl Datar: When circulars are 8eI1t 
down to the district authorities for 
this purpose, is it your case that they 
are not complied with? 

Shri K. G. Prabha: I do not want 
to bring in controversial things here. 

Shri Datar: You are entitled to ~ 
that. 



Slarl K.. G. Prabbu: District authori-
ties do not feel any change in the 
atmosphere. 

Sbri Dat&r: It is perfectly open to 
you to bring to our notice any case 
wbere what is stated in the circular 
is not complied with. I can tell you 
that. We do not want to hear vague 
charges. It is perfectly open to you 
to bring any charge against any parti-
cular officer in that connection. We 
shall have that matter enquired into 
by us as well as by the State Gov-
ernment. 

SIIri K.. G. Prabbu: I do not con-
sider it as a charge. I withdraw it. It 
is not my intention to refer to any 
charges here. What I mean to say is 
that after passing of this Anns Act 
in this country, the district authorities 
should feel that there is really a 
change in the atmosphere. 

Slari Datar: Why do you anticipate 
tba~ they do not feel so? You said 
that the political speeches made in 
Parliament are not being pursued: 
What is your charge? I am prepared 
to J'ursue it. 

llIri It. G. Prabbu: I tender my 
apology for the same. 
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Slari Datu: What is the qualification 

f~ membership in your association? 

Ibri It. G. Prabba: We have request-
I!d in the first instance that every 
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member who should be admitted to 
the cl ~i> will be approved by the Dis-
trict Magistrate. There is no member 
of. a recognised rifle club whose name-
has not been approved. It is a 10nl' 
process ,and it takes time, three months 
and four months, and by that time one 
loses his enthusiasm: 

Sbri B. D. Itbobarapde: What is 
the reason for this delay? 

Shri K. G. Prabhu: This is not their 
only work. They have to conduct an 
enquiry. 

Sbri B. D. Khobara,ade: Is it a 
routine enquiry? 

Shri K.. G. Prabhu: They go to the 
Police after enquiry. They get in· 
writing that so and so is approved for 
being enrolled as a member of the 
club and before that the committee of 
the rifle club passes a resolution that 
he is admitted as a member. 

Sbri U. C. Patnalk: I wanted to. 
know from Mr. Prabhu a little more 

. details ·about the rifle association. It 
. is true that he has now told us that 
the antecedents of the applicants are 
properly screened. Would you kindly 
tell us what are the activities of the 
association and what is the kind of 
training you give to the boys or the-
young people? 

Cbalrman: That is a general ques-
tion and you may please keep it in 
mind. Before that I would like to 
know whether you have got any other 
comment on the provisions of this 
Bill. 

Sbri K. G. Prabbu: With regard tc> 
clause 18(4), we suggest that no fe.e-
should be prescribed for appeal. . 

Shri Datar: You do not want any 
fees to be prescribed? 

Shri K. G. Prabhu: That is correct. 

Chairman: We shall consider it. 

Sbri Datar: It will be a nominal!' 
court fee, Re. 1 or 80. 



Shn B. D. Dobarapde: I would 
like to know whether it is possible for 
any aggrieved party to prefer an 
appeal without getting the order 
passed by the lower court. 

Shri Prabhu: This Bill provides 
that it will be given to the applicant 
except in cases of public nature. 

Sbri B. D~ Khobarapde: That means 
they will be debarred from preferring 
an appeal. Without getting a copy of 
the order, the aggrieved party will 
not be able to prefer an appeal. 

Cbairman: The rifle association is 
not a competent body to pass an 
opinion on that. 

Sbri B. D. Khobarapde: I just 
wanted to know his experience. I 
want to know whether he has experi-
enced any difficulty in getting the 
licences for the members of the Rifle 
Association. 

Chairman: He is not directly con-
cerned with these things. His opinion 
will be just like a layman's opinion. 

Shri Khobararade: He may have 
dealt with a number of cases for 
licences. In some instances the 
licences might have been refused. 

Chairman: Here the witness appears 
as an expert witness. We should 
specifically confine our questions to 
particular association as regards Its 
functioning. As regards other matters, 
there are so many and his opinion 
will be just like the opinion of a 
common man. He is not an expert 
witness as regards that. 

Shri Prabha: Section 21(2). 

Chairman: You have already 
answered. 

Shrl Datar: He wants the period to 
be three years; otherwise it becomes 
difficuit, he says. 

Shri Prabhu: The weapons are 
under the custody of Government. 
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Supposing my licence is canceU_ 
today, I deposit my weapons in the. 
police custody. The arms are deposit· 
~ for safe custody also. There are: 
so many cases in which we are to· 
intervene with the Government. The 
licence is renewed on the one hand. 
and confiscated on the other hand. 
T~e District Magistrate has no autho-
rity to condone the delay. 

Shri Menon: All your reasons are' 
eliminated by the provisions already 
made in the later sub-clauses. 

Shrl Prabhu: Sections 30 and 31-
There appears to be no provision to 
condone the delaying renewal of. a. 
licence or such other technical offences 
committed unintentionally. The licens. 
ing authorities may ·be authorised to. 
condone the bona fide lapse/lapses. It 
may also be substituted that during, 
the grace period permitted for the 
renewal of a licence, the licensee 
should be anowed to possess the 
weapon and should not be required to 
deposit the same as under the existing 
rules. 

,Sbri Menon: I would like to know 
how you would provide for the con· 
donation of offences in the Act which 
prescribes penalties for those offences. 

Sbri Prabhu: Technical oftences are 
practically committed by man,. 
people. 

Shri Datu: We shall see whether 
there are any breaches of technical 
provisions. 

Shri Prabhu: Section 41-Regarding 
t.hls I have said that there should be 
no exemption. 

Shri Patnaik: What are your. 
grounds for saying that? I wanted to 
know whether in Bombay area there 
,re reports that ammunition from'. 
some of the exemptions are going to' 
undesirable hands. 

Shri Prabha: I have mentioned 
about this in my memorandum. One-
is undesirable elements; there is 
regular. trade channel also. When· 
ammunition comes, :r: can hold it to· 



.any level. I would not say that all 
·are doing it. 

Shri Datar: We have understoQid 
_you. 

Sbri K. R. Achar: You say that 
-there should be no exemptions at all. 
.But there are certain instances where 
· exemptions are granted. Do you 
.know the conditions in some places? 

Shri Datar: You ask the Coorg man 
.about that; he does not know about it. 

Shri Patnalk: Regarding this punish-
· ment, you have put down three years 
· for almost all the contraventions 
.·except only one case. May I know 
whether you would like to place all 
the contraventions on the same foot-· 
ing or would you like that some 

. contraventions, particularly for hand 
grenades, artillery weapons etc. there 
should be a different type of punish-
ment more deterrent than this? 

Shri Prabhu: Punishment usually 
is according to .... 

Sbri Datar: ...... gravity of the 
. offence. 

Shrl Patnalk: Would you like to 
. suggest more deterrent punishment 
for anti-national and anti-social ac-
· tivities .of a deliberate nature. 

Shri Prabhu: Certainly. 

1!oT) r. i.f~ ""': ~~rqfcr li~r~, 
'iR'r~ fif~ ~ ~T{tfi~ ~ 1Ifr'{ "{r{tti ~ 

'it~M lt~F~ 'fiT ~'fTif ~ crT ~ :;;n;:r;fT 
~crr ~ f'fi ~~i ~ fl'ii~ ~~ ({.ii 
~Tm;r lt~~'IfiT ~I~ m ;f ~ 
~1l tfjl:{ iiJ~ f~r~~Cfr.r ~n: ;f :JI"~t \iIlT 
~ Ifi'TlriJ i.' OilfT ~r <fill!" l1il.~ ~, ,,'\1: 
fllffi {t~ act> ~~ m ~ :a~1f +f ~~ 
ftr4 g'lt t? 

Shrl Prabbu: It is a correct point 
:;and our Association has been started 
· since last 7 years. 
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Shrl Blbhuti Mishra: It was started 
in Ahmedabad long ago. 

Shri Prabhu: It was started in 1938. 
All over the country we have started 
only 7 years ago. It is the very thing 
and it is with that aim which the 
Hon'ble Member has mentioned we are 
all striving to build up an organisa-
tion which will make us internally se: 
cure from all kinds of fears in the 
minds of people. To give only one 
example, in Khera district-Mr. 
Patnaik will bear witness; I took him 
over the whole district; it is notorious 
district for dacoities and other things. 
The Gram Raksha Dal or the Village 
Defence Organisation was reorganised 
and today they have 60,000 ~ained 
men in the Village Defence Organisa-
tion in one District. The organisation 
is run by one spirited man, Ii pre~re
volutionary, Samalbhai Patel. Today 
there are hardly any dacoities . 

Shri Patnaik: Shri Bibhuti Mishra 
is asking this question. Why is it net 
being done in the Bengal-Assam bor~ 
der and the U.P. border. 

Shri Prabhu: I have already ans-
wered that question. That is be-
cause there was one man who made 
it his mission to move from village to 
village to organise that. In fact I 
took Shri Patnaik at 2 O'clock to a 
village where he saw the village peo-
ple moving in the night round. We 
did not tell them that somebody is 
coming. We took him to two or three 
villages. They were patrolling there 
because so many things were happen-
ing; the crops were destroyed; cattle 
thefts were taking place and so on. 
These have stopped. It is our intention 
to build up thitl organisation right up 
to the village-from the Gram Raksba 
Dal to-shall I say-the last line of de-
fence in the defence service organisa-
tion. It will all depend on the-facilities 
given and the personnel who work it 
out and I can assure you that we will 
try to implement the scheme to the 
best of our ability and try to come 
upto ybur expectations. 

Sbrl Datar: Have you extended 
your activities to the rural areas by 
now? 



Shri Prabhu: We have tried to go 
to the towns. In the VllIaees we are 
working only through the village de-
iepce organisation. Our main task 
there is co-ordination. We do not run 
these organisations ourselves. They 
are all independent. The Gram 
Raksha Dal is practically a State or-
ganisation in Bombay. We train them 
and among its 60,000 people, there are 
12,000 trained in rifte-shooting under 
oOur course and there are about 1,000 
girls who have been trained. 

Shrl Aehar: Why have you not 
gone to the border areas? 

Shri Prabhu: We had not extended 
ourselves to that extent and it is our 
wish that We should extend ourselves 
to the rural areas. 

Shri Patnaik: You have issued an 
;appeal to the Members of Parliament 
.also to give you the necessary co-
operation in their respective areas. 
Are you not feeling the difficulty 
about the price of ammunitions? 

Shri P·rabhu: I can summarise our 
difficulties into three categories; 
availability of ranges and cost of am-
munition are two of them. It isa 
richman's sport today. Till two years 
back we have been looking forward 
to air rifte but it has been included in 
"the Arms Act and so there will be no 
future for these activities. Thirdly, 
the Arms Act that is being liberalised 
now, was the difficulty. Now, with a 
liberalised Act we hope to make good 
progress. But we have to fight against 
the psychology of people also. It is 
very difficult to make people believe 
that a boy of 7 or 8 or 10 could use a 
weapon safely for sports purposes. 
'The idea is that it is meant for some-
thing else and not for constructive 
.purposes. We have battled through 
that process and we are stabilising 
()ul'Selves. 

Shri Datar: The liberalised Act 
would help you to a great extent? 

Shri Prabhu: Provided there is 
cheaper ammunition, and ranges. and 
also provided the air rifte goes out of 
it.. Otherwise, I do not find any liber. 
.alisation at all. 
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Shrl FatehsiDbji Ghociasar: Per-
haps you may not be knowing that I 
belong to th'e same district about 
which you have been talking. I be-
long to the Kaira district and I know 
Mr. Patel you mentioned. I know 
what is happening there. The picture 
painted by you about these dacoities, 
etc. is not very true. 

Sbrl Prabhu: The effort is there. 
You will certainly agree with us that 
things have very much improved. I 

. would not say that these things have 
completely gone. 

Shri FatebsIDhJi Ghodasar: I d. 
not agree with you at all. 

Sbrl Prabhu: In that case, I would 
accompany the hon. Member and if I 
am convinced, I shall change my 
views. 

Shri Khobarapde: On page 3 of 
your memorandum you have made 
some remarks. Do you know any 
instances where any individual who 
has appli'ed for a licence was humi1i-~ 
ated? 

Shri Prabhu: There are so many in-
stances of this sort which I would like 
to discuss individually and convince 
the hon. Member. But I would not 
like to go into controversies while 
talking on the Arms Act and spoil my 
case. 

Shri Khobaragade: I do not want 
specific instances. Can you just en-
lighten us as to what are the difficul-
ties experienced? 

Sarciar Daya Singh: A few years 
back there was a big notice outside 
the District Magistrate's office saying 
"No interview regarding the arms 
licences". 

Shri Khobaragade: Did yOU take up 
this matter with the State Govern-
ment? He has to exercise his powers 
under a particular Act and if that 
particular authority has not exercis-
ed those powers, you should take up 
the case to the State Government. 

In view of such things could you 
suggest any particular step so that the 
applicants will not be' harassed? 



Sardar Daya Siach: Now it is very 
clearly laid down thattliey shall grant 
the licence when there is not some-
thing against an individual. 

Shrt Khobara&'ade: Can you sug-
gest any positive steps to remedy the 
situations mentioned in your memo-
rendum? 

Shri Prabhu: Liberalise the Arms 
Act. I think the liberaliSeci Arms 
Act will shake up tne minds of the 
people at the district leV'el. That is 
my hope. 

Shri Khobararade: If some in-
dividuals with one or two arms apply 
for a licence they do not get a licence? 
Is it so? 

Shri Prabhu: Yes. For instance, in 
Bombay State there is a regular order 
that not more than 2 weapons should 
be given and people who are having 
six or seven weapons are questioned 
and interrogated. r\{any of you will 
agree that there is a sentiment of 
having the possession of these wea-
pons from the old days. But they are 
asked to part with them. 

Shri Khobarapde: What is the 
purpose of possessing more than one 
arm? 

Shri Prabha: That is an executive 
order by the State. 

Shri Khobarapcle: What is the pur-
pose of possessing more than one 
arms? 

Shrl Prabha: A sportsman requires 
about six arms or weapons. If .he Us 
a shooter, he requires at least seven 
weapons of various types, in order to 
be able to participate in these things. 
If he Is a shikari, there is the bird 
game, there is the medium game, and 
there is the big game and so on, and 
for these he would require about six 
or seven weapons, besides a :¢stol. 
He spends money for these things. 

SIUi Khobarapde: You mean that 
licences are not being granted by the 
executive authority for these things? 

Shri Prablaa: New licences are not 
being grant~ for more than two 
weapons. 
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Shri Khobarapde: You want a. 
liberalisation in that respect? 

Shri Prabha: Yea. 

1ft f'fltRr "'" : ~hf·~W~";ff ~ ... 
ft;ri ~ f~;r i fiti li' ~ !fir m It 
~ ~N otr ~;ftft ~ q"'!;f ~ 
¥ ""To q~ i ~ ~ ~ ~iR: ~T 
~~ ~', ~~ 6\~ ~ ~ ~~ tt~
f«tt~Of iii) ~r't of ~ f~ q iSfITt 
;::rifft ~ ~f~q oftfft~wf~ 
~T';T 'ifTf~?f Ai of 'fir..- ~ ~ ~n:f 
ifii'~ ~ i3'if!fiT If'''~ij'r fQ ffr I 

Shri Datar: 'May I tell you that 
this Rifle Association is doing very 
good work? 

Shri Prabha: We shall accept any 
duties. 

Shri Datar: They are doing very 
good work. 

Shri Blbhuti MIshra: But what has. 
been stated by him has been contro-
verted by the hon. Member from 
Kaira. 

Shri Datiiii': What can the witness· 
do about it? I would request the hon. 
Member to go to Kaira and have a 
clearer picture. 

Shri Bibhati MJ8hra: The hon. 
Member from Kaira is here and he has 
controverted what the witness has 
stated. 

8hrl Datu: But, ultimately the1'e 
might be different assessment also. 

Shri Bibhati MIshra: Maybe, but 
the person who has controverted it is· 
a Member of Parliament. , 

Sardar Daya 81qh: Our purpose is 
to train people in the art of ri1le 
shooting. You can take any work 
from them. 

CbalrmaIl: On behalf of·the Joint 
Committee, I thank Shri Prabhu anI! 
Sardar Daya Singh for their kind 



, 

!SJreSence here today. and for haviDl 
given U8 some enU,htenment on im-
portant points. 

Shri Datar: And for giving us very 
~:good and valuable advice. 

SIui. Prabhu: May I take this 0p-
portunity of thanking the Govern-
ment of India, and the Joint Com-
mittee and the Members of Parlia-
ment for the interest that they have 
taken in our activities? Had it not 

Ibeen for their inspiration, I do not 
':think we would have been able to 
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carry on to the exttmt that we have 
done. I only wish that this Joint 
Committee will live us an Act which 
will meet the aspirations of an· in-
dependent nation. 

Sbri D.tar: That is what we are 
doing. 

(The witnesses then withdrew). 

The Committee then adjoumed. 
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WITNESSES EXAMINED 

L Shri A. N. Kashyap-Secretary, Home Department, Government of Pun;ab. 

U. Shri BOl'akaranda M. Cariappa, New Delhi. 

I. Shri A. N. Kashyap, Secretary. 
Home Department, Government of 

Punjab. 

(Witness was called in and he took his 
seat). 

Shri Kashyap: My first submission 
relates to the proviso under Clause 3 
of the Bill. Here, it is stated as 
follows: 

"Pl;ovided that a person may, 
without himself holding a licence, 
carry any firearm or ammunition 
in the presence, or under' the 
written authority, of the holder 
of the licence for repair or for 
renewal of the licence or for'use 
by such holder for purposes of 
sport". 

Under this proviso, c~rtying of the 
firearm has been permitted for the 
purposes of sport. If such a provi-
sion is allowed to stand, the firearm 
may be misused. I would tlubmit, for 
your consideration, Sir, that this point 
may be further looked into. 

Chairman: Without himself having 
the licence, he may carry it. Now, 
What is your objection? 

Shri KasIlyap: My objection is only 
to the use of the firearm for the pur-' 
poses of sport, because, the person 
conc{!rned is likely to misuse the 
authority and may use it for activitie5 
which may not be all good. 

ShriS. P. Sen Verma: If the pt!r-
son carries firearm in the presence of 
the licence holder? 

Shri Kashyap: I have no objection. 
When he carries the fire arm under 
the authority in writing by the licence 
holder ..... . 

Chainnan: If he carries the firearm 
in the presence of the licence holder, 
there you have no objection. 

8bri Kashyap: Then the licence· 
hOlder will be able to see that he' 
does not want him to make any mis-
use of the weapon. 

Chalnnan: There you have no 
objection. But what do you sug,est. 
in this regard? 

Shri Kashyap: My objection relate •. 
to carrying of the firearm for pur-
poses of sport ..... . 

Shri Datar: Suppose the party is. 
sent ahead. He may be sent by a bus, 
truck or motor car with the weapons. 

. Shri Kasilyap: My understanding of 
the proviso has been that when he' 
carries the weapon on behalf of the 
licence holder, he is authorised to use 
the weapon. 

Shri Datar: No, no. He is not using 
it. 

Chairman: What is the next point? 

Shri Kashyap: I have to make a 
submission relating to Clause 9(1)(a), 
sub-clause (ii). Instead of 'six months·-
the period should be 'three months'. 

Chairman: As in the English law. 
Yes. What is the. next point? 

Shri Kashyap: My next submission. 
is regarding Clause 14(b) (ii). There' 
the words 'security of the public 
peace' are mentioned. I think the 
words 'public safety' may also be· 
added to it. 

Chainnan: You want 'public safety" 
to be added to it. 

Shrl Datar: Somebody has s\!ggest-
ed it already. 

Shri Kashyap: That term does not 
cover individual cases where there is 
likelihood of misuse of the weapon. 
If you add the words 'public safety'" 



rthis will become more comprehensiv(~. 
.A:n.y act which endangers the safety 
of the public will be covc:>red under 
• this term. 

Shri Datar: Is not 'public safety' 
inclU:ded in 'public peace'? 

. Sbn IUshyap: Public peace 
ersentially means something relating 
to a riot or an affray. 

Chairman: Is it your idea that 
action regarding disturbance to public 
peace is provided but that public 
security is not provided for? The 
-person may not keep it secure. Some 
other person may snatch it from him 
and then he may commit some crime. 

Shrl Itashyap: That was the idea 
·behind. 

.Shri Datar: We shall consider that. 

'Shrl Kashyap: Thank you. I have 
just one more point to urge and that 
is in relation to Clause 22(1). Sir, 
the power of search and seizure has 
been conferred on the 1st Class 
Magistrate. 

Chalrman: We have not specified 
here that he should be a 1st Class 
Magistrate. 

Shri Kashyap: Normally, Magistrates 
have much larger jurisdiction under 
their control. It is just possible that 
he may not be able to exercise this 
power conferred on' him throughout 
h~s jurisdiction. My submission is if 
the officer-in-charge at the Police Sta-
tion, who is also known as S.H.O. is 
-given this power, it is not likely to be 
:abused. 

Chairman: He can inform the 
::Magistrate and take out a warrant. 

Shn Itashyap: There may be some 
cases of emergency where this time-
lag may do damage. 

Sbri C. P. S. Menon: Under the cur-
-rent Act, it is the magistrate who has 
!been given this power. 

Shri Itashyap: In Punjab, we have 
authorised S.H.Os. also. 

Shri Datar: How did you allow it? 
11 .. it under the rules? 

SUi K.ashr.p: I can't tell you 
the exact provision at the moment, 
but this is the practice in Punjab 
State . 

Sbri Datar: That will be the 
practice against law. Even rules also 
do not make this provision. The right 
of search and seizure should be under 
the authority of the judicial officer so 
that he could consider the whole mat-
ter carefully instead of entrusting it 
only to the police officer where it is 
feared that there might be some 
arbitrary excesses on his part. You 
consider that question. 

Shri Kashyap: My submission is. 
there may be circumstances under 
which the time-lag between the 
S.H.O's obtaining orders from the 
magistrate and taking the search may 
defleat the very purpose of the clause. 

Chairman: You cannot provide 
against all eventualities. 

Sbri Datar: Mr. Chairman, you will 
find, it is deliberately put in, that 
the magistrate may after having re-
corded the reasons for his belief, cause 
a search to be made .... 

Shri Kashyap: That means it will be 
necessary for the S.H.O. to get all 
order from the magistrate before he 
executes the search. 

Shri Datar: The liberty of the sub-
ject has to be protected to the extent 
it is possible. 

Shrl Kashrap: These art: my 
amendments, Sir. Subject to that, . 1 
am in favour of liberalising the pro:" 
visions in the Arms Bill as conceived. 

Chairman: Please refer to clauses 
3 and 4. There must be some areas 
where certain arms other than fire-
arms are usually used by persons of 
that locality. 

Shri Kashyap: Like kirpans by 
Akalies. 

Shri Datar: Carrying of kirpan by 
Sikhs is provided in the Constitution. 
on religious grounds. 

Chairman: There are certain otber 
arms, like, dagers, spears and all 



ttbat. which are kept by certain peo-
ple. Now, in case of promulgation of 
order und~ clause 4, the effect of the 
promulgation will be that every per-
IOD who has got a licence is not at all 
cliaturbed in the possession of that 
ann or the use of that u:m. 

By clause 13 we' are liberalising the 
Ucensing in the case of smooth bore 
JU1lS and shot guns, practically to the 
greatest extent. There we lay down 
that unless a person is speCifically 
objected to by the licensing authority, 
he shall have the right to possess a 
shot gun. There may be persons who 
may not be entirely trustworthy; they 
can also retain the gun. The people 
aftected by this clauSe are only those 

; who have not the means to purchase 
ftreanns, but who have got the abso-
lute necessity, day-to-day necessity to 
keep daggers, etc. They are affected 
by this clause becaUse as sOQn as 
Ian .order is promulgated under clause 
4, the possession of arms will become 
illegal. In the ordinary circumstances 
the right to possess those arms is not 
touched at all by the law. They can 
possess them. they can carry them, 
they can do everything. But as soon 
as an order is promulgated under 
clause 4, the carrying as well as pos-
session of those small arms become 
illegal, unless their owners take out 
a licence. Now, from your experience 
as the Home Secretary, can you give 
.us an idea whether it is poso;ible for 
these people to take out a Urence for 
possessing these spears, daggers, etc. 
from the licensing authority who may 
be ten or twenty miles away from 
their house? These people may not 
have got the means to walk the whole 
distance to the licensing aathority. 
The natural consequence Is that they 
have to deposit it at the nearest 
police station or give it to any other 
person who is authorised to take 
delivery of those weapons. Do you 
think that this is absolutely necessary? 
I mi~ht qualify that and ask you: Do 
you think that even the possession or 
aeaulsition of those arms-we may 
make carrying tlrose arms ilIegal-
will do serious harm to the 
maintenance of law and order? 
5t8(B) LS.-4. 

47 
But Kash)oap: I may submit tha, 

these weapons like spears and 
b41'CbbiB can be very dangerous parti-
cularly when tempers run 'Yery high 
and people on such occasion! do nett 
spare their use even from committiDg 
murders. As I understand the pro--
vision of clause 4, power vests in the 
Central Government to ban its pos-
session under certain circulD&tancel 
in certain areas. This is not a normal 
procedure. It is a power which is 
exercised in certain circumstances 
keeping in view the law and order 
situation. 

sut Datar: The Chairman's diffi-
culty is this: He says that orciinarily 
such arms are not subject to licence 
at all. But clause "provides for 
exceptional circumstances where Gov-
ernment would like to regulate U. 
us~ of or possession of arms. Under 
these circumstances, .a fear is likely 
to be felt that this order being ot a 
very wide character, those who stay 
far away in the outlying parts lnay 
find it difficult to get licences. 

Shrl Kashyap: The position that 
is prevailing in the State of Pun-
jab is that the possession ot • 
spear or its exhibition in the open 
public has been banned in certain 
araBS like Ferozepur, Amritsar and a 
few other areas. This step was neces-
sitated because it was felt that the 
crime of murder was increasitlg and 
most of the weapons used for com-
mitting this crime were !rpeao:'s and 
b4rchhis. But we gave them a time 
limit within which they Wl'!rl~ to de-
posit their arms in a police staf,;on or 
to apply for a licence. If tl1JS pro-
cedure is adopted, it is not Iik(>ly to 
put the~ to any hardship. 

Shrl Datar: If you give a time limit, 
will not these weapons go under-
ground? I am merely pointing out. 
possibility. 

Shrl Kasbyap: But that IiOssibility 
of weapons going underground will 
be restricted to the persons who are 
undesirables. But normally speaking, 
I think peonle will come forward either 
to deposit their weapons or to take out 
a licence. 



Sbrl Datar: We are anxious that no 
inconvenience should be caused even 
in an emergency to those people who are holding it in a legitimate rr,anner. 

Shri Kashyap: This is a very useful 
check provided for in the Bill and we 
should retain it, 

Chalrman: Can it be done b;r making 
II provision in the Police Act? 

Sbrl Kashyap: I do not think because 
the parent Act is the Arms Act and 
it includes arms other than the fire-
arms. The provision should be appro-
priately in this Bill. 

Shri C. P. S. Menon: In ordEr to 
meet this point, can we . not allow 
subordinate authorities, say, all First 
Class and Second Class Magistrates, 
to license these minor arms, not the 
firearms? 

Shri Kashyap: Yes; the procedure 
to be adopted for licensing the arms 
can be much simpler. 

Shri C. P. S. Menon: Then, it will 
be easier for these peopl", to get 
licences. 

Shrl Kashyap: There is no particular 
risk in simplifying the procedure. 

Shri Datar: Nor any inconvenience. 
You should look ·at it from the point 
of view of inconvenience to the peo-
ple. 

Shri C. P. S. Menon: There was 
another suggestion by some witness 
the other day that only the carrying 
of these swords etc. need be banned 
or regulated, but their possession need 
not be controlled. What is your view? 

Shri Kashyap: There may be cir-
cumstanc~s wnere even the possession 
can be very harmful to the public 
J)eace and safety. 

Chairman: You modify it in this 
way that it may not be necessary in 
all cases to ban the possession. 

Shrl Kashyap: This is what I under-
stand from clause 4. 

ChaIrman: You have said thal there 
_y be certain cases where even the 
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possession may be dangerous. Does 
it not imply that there may be cases 
that possession may not be dang!!rous? 
The Magistrate will use his discretion 
in such cases. 

Shrl Kashtap: Possession and use 
go together. 

Shrl Datar: You are anxiou.; that 
the word 'possession' also should 
be retained in clause 41 ' 

Shri Kashyap: Yes. 
Shrl Ahmad Sald Khan: Your point 

is that in cases of emergency the pos-
session of arms other than firearms 
should also be prohibited? 

Shrl Kashyap: It is provided under 
clause 4. 

Shrl Ahmad Said Khan: Will it not 
go underground in an emergency? 

Shrl Kashyap: My submission is that 
in an emergency the Police will bt; 
very alert, that, they will see that even 
though the badmash who has these 
weapons goes underground, the wea-
pons will not go underground. 

Shrl Ahmad Sald Khan: What is 
your experience? Do they not go 
underground? 

Shri Kashyap: My experience is not 
that. In a majority of cases these 
people are very anxious either to get 
a licence whenever a ban is imposed 
or to deposit their weapons with the 
appropriate authority. 

Shit Achar: You have said that 
there tean be liberalisation in this 
regard. May I know in what direc-
tion it can be liberalised"! 

Shri Kashyap: In the year 1MB in 
view of the law and order position 
then prevailing in tbe State, it was 
felt that the number of licences issued 
was unduly large. There was then a 
proper screening and the number was 
limited to 2 per cent of the total num-
ber of licences in a particular district. 
As and when the iaw and order posi-
tion improved, in the year 1958 this 
quota wal raised to 4 per cent. 'l'bis 



:really meant liberalisation. We have 
recently reviewed the position and we 
find that the number of arms duly 
licensed, used in the commission of 
major crimes is so negligible that we 
could even a1ford to liberalise it fur-
ther, particularly in our State in the 
border districts, which are three in 
number, namely Gurdaspur, Amritsar 
and Ferozepur. Government have re-
cently taken a decision to enhance the 
quota of 4 per cent to 8 per cent for 
new licences. Government have also 
provided that licences in the border 
districts, other things being equal, 
should be given to the villagers living 
within twenty miles of the border. 
These are the steps which the State 
Government have already taken to 
liberalise the issue of licences. 

Sbri Achar: So, if I understand you 
correctly, you are thinking only of 
the increase of the percentage and not 
of the merits of each particular case. 

Sbri Kasbyap: When I was men-
tioning the percentage I was only 
submitting that more licences are 
being given and that liberalisation· is 
there. 

Sbri Achar: gon't you think it 
should depend on the merits of each 
case? 

Sbri Kasbyap: Well, Sir, I do. In 
fact, as I notice trom the Bill, clauses 
9 and 14 to my mind, with tht' one 
suggestion made by me that 'public 
safety' should also be added there, 
would give adequate safeguard that 
licences do not go into wrong hands. 

Sbri Achar: In view of the inci-
dents on the border in the Punjab. 
especially of lifting of cattle by some 
Pakistanis who come into our ter-
ritory and, take away the cattle, do 
'you think that anything can be done 
by making any provision in this Arms 
Bill with regard to remedying that 
evil? 

SJari Datar: By way ot special 
·precautions. 

Sbri Acbar: We are Ilaving frt'quent 
boubles in the Punjab and other bor-
der areas. 
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Sbri Kasbyap: I would make one 

suggestion, if I may. In our State 
arms licences are regarded as a sort 
of dignity and an extra status is given 
to the man who has an arms licence, 
with the result that he becomes so 
cautious to ensure it that he does not 
misuse it. Otherwise he will lose the 
licence and be regarded as a down-
cast. 

Chairman:.. That dignity is going 
down under clause 131 

Sbri Kasbyap: That kind of feeling 
in the minds of people will be there 
for a long time to come, and I think 
they will improve in their mo.'als and 
so on. 

Chairman: Have you constituted a 
village defence scheme? 

Sbri Kasbyap: We have done in the 
Punjab. 

Chairman: And armed them 'Jpecial-
ly? 

Sbri Kashyap: If you will permit 
me, Sir, I won't disclose the figures. 
But our aim is to train almost all 
able-bodied persons who are desir-
able otherwise and who are not likely 
·to misuse it. The scheme is working 
fairly well. Under the village defence 
scheme what we do is to give rifles 
to be used in case of an emergency, 
where they can help the police in the 
police picket posts whenever an 
emergency arises. 

Sbri Acbar: From your experience 
I wish to know whether it is not a 
fact that these licences are issued on 
the recommendations of the . police 
officials and whether the district 
magistrates are not more or less de-
pendent entirely on the recommen-
dations of the police officials? 

8brl Kashyap: I won't say that. I 
think the reporting oftlcer has a cer-
tain amount of responsibility to Gov-
ernment. If it comes to the notice 
of the Govemment that he is indIs-
criminately recommending the laNe 
of these licences without verifytng 
the antecedents or character of, the 
peaons concerned. he .1s going to land 



himself in trouble sooner or later. 
That it a very big check. 

CIWnaaD: Do you think that this 
check under elause 14 is quite' sufl-
cient? 

Sbri Kub7ap: As I have submit-
ted earlier, with the addition ot only 
one suggestion made by me, that is 
'publie safety'. 

Sbri Aebar: I do not know the 
position about the Punjab, but at 
least in our State there is a lot of 
complaint that these police officials 
discriminate very mueh and do not 
make proper investigation and that 
they abuse their position. In tact, 
people go to the extent of saying 
that monetary eonsiderations eome in 
and so on. And the district magis-
trates have more or less to depend on 
the reports of the police officials in 
granting the lieences. What is the 
position in the Punjab? Are there 
sueh eomplaints? 

Sbri Kashyap: In the Punjab it is a 
dual agency tor making verifications, 
namely, the police on the one side 
and the revenue authorities on the 
other. And therefore the truth is 
likely to come out. And I must say 
that no such complaint has come to 
notice in the Punjab. 

Sbri Aehar: Are the revenue autho-
rities also consulted? 

Shri Kashyap: Yes, beeause under 
the present Act you have to verity 
the land, the Income-tax paid etc. 
For that we have to ask the revenue 
authorities, and unless they reeom-
mend that the man is fit and proper 
the lieenee is not given. 

Sbri C. P. S. Menon: We ask the 
State Governments to use not only 
th~ police but also the magistrates 
and other sources. 

Sbri Kaahyap: In fact in most of 
the d' stricts the ilaka magistrate is 
taken into consultation by the Deputy 
Commissioner before issuing the 
licenee. 

Shrl AcJlar: May I draw your at-
tention to the provision regarding 

appeal. As proposed in elause 18 of 
the Bill, and as is contained in the 
existing Act, any appeal in respect 
'of granting or not granting licence ia 
to an executive authority-'here-
inafter referred to as the appellate 
authority'. No appeal is provided 
either to the district judge or to any 
judieial person. Do you think the 
position will improve if an appeal is 
provided to the district judge? 

Shrl Kub7ap: My submission in 
this behalf is that the licensing autho-
rities in the State ot Punjab are the 
Additional Distriet Magistrates or 
District Magistrates. Their orders 
are appea·lable to the Divisional Com-
nussloner. The Government has the 
power of review or revision. On th~ 
top of that, there are so many eases 
whieh really find their entry into the 
High Court also through applications 
for writs. So the pronouncements 
are given at the highest level. 

Chairman: You might have noticed. 
that here there is no revisional autho-
rity at the State level. 

Sbri BlbhuU Mishra: Just now you 
mentioned that this Bill is going to 
regulate the giving of licences. I 
would like to know how you propose 
to solve the procedural difficulty. 
Now, one hJs to go to the sub-ins~ 
pector, then to the inspector of police, 
then to the deputy superintendent of 
police, then to the superintendent of 
poliee, and then to the district magis-
trate. In-between the applicant and 
the district magistrate there are so 
many people. 

Shrl Kashyap: The workable 
arrangement in this ease would be 
as we have done in the Punjab where 
we have given a time-schedule for 
the applications to be entertained, to 
be dealt with at the level of the sub-
inspector of police, at the level of 
the tahsildar. at the level of the 
S.D.O. My submission is that it will 

,be binding down the hands ot the 
executive to a very large extent, be-
cause the executive may be facing 80 
many things at a time in a particu-
lar distriet Or place. The stren 
should be that there should be ape-



ditious disposal, and, even the execu-
tive is very anxious to see that there 
slwuld be no delay in the issue of 
,the arms licence. . 

Sbri MeDOn: If you lay down a 
time-limit, it might mean that after 
1he time-limit, a man can possess a 
:lrearm without a licence. 

Bbri Datar: It does not mean that. 

Chalrman: Shri Bibhuti MUhra hal 
:said that there is an inordinate delay 
at present, and, therefore" some tar-
get should be fixed for disposal' of 
the application for licence. 

8bri Datar: The chairman's desire 
is that there should be some obliga-
tion placed upon the authorities to 
give the licences as early as possible. 

8br1 Kashyap: The executive is 
'Very conscious of that fact, and as I 
pointed out, we are already very 
.anxious that these applications should 
not be unnecessarily delayed at any 
level. 

Chairman: But you say at the same 
time that it any target date is fixed, 
it will mean hardship on the execu-
tive. 

Sbrl Kubyap: Because their hands 
will be bound down; and there will 
,have to be some sanction behind that; 
if the executive is not able to do so, 
then either he should be penalised or 
prosecuted and so on. So, I do not 
think it is desirable to have any 
'Such provisions in the law. 

SMi Blbhuti MIshra: I want to 
point out that in Bihar there are so 
many districts having a population of 
about thirty to forty lakhs; so, it is 
very difficult for the man to reach 
the district magistrate; in U'p. how-
ever, there are districts having a 
,population of only ten to twelve lakhs, 
whereas in Bihar there are districts 
with not leSs than 25 lakhs popula-
tion; therefore, it is very diftlcult for 
the people in Bihar to reach the dis-
trict magistrate and so many other 
authorities. There lies the difticul~. 
Therefore, there must be some time-
~imit. 
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Sbri Meaoa: For certain types of 

guns, even sub-divisional maeistrates 
are authorised to issue the licencea. 

Sbri Kaahyap: I was just going to 
submit that the ad&tional district 
magistrates and the sub-divisional offi-
cers have the powers to issue &l'IDII 
licences for guns. So, really, the 
question of their travelling all the 
way to the deputy C0DlIDl8810ner 
would not arise in this case. 

Sbri Menon: In certain hill districts, 
we have even permitted tahsildars to 
issue licences, because the people 
cannot come all the way. 

Sbri Kaahyap: In fact, we have 
liberalised the procedure in regard 
to crop protection licences. 

Shri Blbhuti Mishra: Which are 
those districts where tahsildars are 
authorised to issue licences? 

Sbri Menon: In Himachal Pradesh' 
and in Jammu and Kashmir, 
for example. These are the districts 
that I remember just at the moment. 
There may be others also. 

Shri Blbhati Mlabra: We have 
about two crores of population living 
in Bihar in jungle areas, such as 
Chotanagpur and some portions of 
my own district. There, the district 
magistrate is not the final authority 
but only the divisional commissioner. 

Sbri Menon: There are areas where 
the sub-divisional magistrates are 
,iven the power. 

Shri Blbhati Mishra: That is not so 
in Bihar and Bengal. 

Chairman: We shall consider that 
point. 

Shri Aehar: What I am thinking of 
is not about the question of time-
limit. My main point is this. 

ChainaaD: On this question of 
desirability of fixing any time-limit, 
if any other hon. Member wants to 
ask any questions, he may ask now, 
10 that this question may not be re-
peated afterwards. 



Shri Vajpayee: Shri Kashyap has 
just stated that ther~ is a time sche-
dule in the State of Punjab for ISSU-
ing licences. May I know the nature 
of that time schedule. 

Shrl Kashyap: I do not remember 
the time-limit at the different stages, 
but we have tried to fix a time-limit 
at the stage of investigation' by the 
SHO, at the stage of investigation by 
the tahsildar, the disposal of the 
applications by the superintendent 
and so on. 

Chairman: That is executive proce-
dure. 

Shri VaJpayee: He feels that there 
is necessity for such 8 time-schedule. 

Shrl Kash)'ap: But not to the ex-
tent of saying that it should find a 
place in this Bill. for obvious reasons 
which I stated earlier. 

Sbrl Datar: The executive ordet:.S 
are there. 

Sbrl Achar: The point I was think-
ing of is not about the time-limit. The 
point is this. Now, the issuing of 
licences, the reporting by the police, 
the hearing of the appeal etc. Bre all 
departmental and are in the hands of 
the executive. Will there be any 
harm if the appeal is to the district 
judge or to the judiciary? For, there 
is a feeling in the country that when 
the thing is departmental, especially 
depending on the police, the licences 
Bre not properly granted. So, there 
should be a judicial mind exercised 
over it, and, therefore, the appellate 
authority must be the district judge. 
Do you approve of that proposal? 

Sbrl Kash),ap: I have already made 
the submission that persons who are 
aggrieved by the orders of the licens-
ing authority or the orders passed 
against them in appeal have an op-
portunity to go to the High Court 
in writ applications. 

Shrl AcbaI': But as it is, there is no 
appeal to the High Court, not even 
to the district judge. Do you think 

there will be any harm if the appeal 
is allowed to the district judge? 

Shri Kash)'ap: My ob.ection to that 
will be only this, that· the judicial 
officers as such do not possess up-to-
date information, from the day-to-
day point of view, which the execu-
tive does at different runKS. 

Shrl Datar: You mean law and 
order. 

Shrl Kasbyap: That is the only 
point where we have got to be cau-
tious. 

Sbrl Ach8r: Do you not think that 
the reports of the SHO or the circle 
inspector and so on will be giving 
those facts to the district judge? 
Just as the appellate authority now 
considers all those materials, likewise, 
the district judge also will be con-
sidering all those things. A judicial 
frame of mind would be better to 
meet the situation than a district 
magistrate who is only an executive 

. authority. 

Shri Kashyap: My submission is 
that the executive authority, in view 
of the special problems of law and 
order, should be left to decide these 
things. 

Sh~ Menon: If the appeal lies to 
the judicial authorities, do you think, 
as the question of delay has also 
been raised earlier, that there will 
be . more delay or less delay in the 
disposal of cases? 

Shri Kasbyap: I have not had much 
experience of the judicial authorities, 
but my Own feeling is that there fa 
likely to be delay, and not expedftl-
ous disposal. : ': 

Shri Datar: Do you not think that 
the executive authority is competent 
to dispose of all these matters, and 
it would not be proper for the judi-
cial authorities. to enter into such 
questions? It would be beyond what 
is their proper purview. 

Sbrl Kasbyap: I have stated so. 

Sbrl Achar: Are you aware of the 
fact that in England, the appellate 



authoritJ is the court ot quarter ses-
sions? ' 

Chairman: That is a fact. 
Shri Baghublr SahaI: I am entirely 

at one with ··you that the licensing 
authority and the appellate autho-
rity should be the executive. But are 
you satisfied that it is working well? 
For, before these licences are granted, 
so, many contributions and subscrip-
tions are being demanded from the 
applicants and they are put to a lot 
of unnecessary harassment. Do you 
approve of these things? 

Shri Kashyap: I do not know of 
any such general complaint, but I can-
not say that there is not an isolated 
case here and there. But no such 
ceneral complaint has come to light 
with us. 

8bri Baghublr Sahal: So far as 
U.P. is concerned, I may inform you 
that contributions fOr so many funds, 
such as the Natioinal Savings Certi-
ficate, for the Plan certificates and so 
on are being demanded from indivi-
dual applicants by the authorities, be-
fore the applications are considered. 

Shri Kashyap: I am not aware of 
the conditions prevailing in U.P. But 
in Punjab, as I have already stated, 
ther(; is no such general complaint. 

Shrl Raghubir SahaI: Do you think 
that the present system of the licences 
being utlimately granted by the dis-
trict magistrate and the appeals lying 
to the commissioner of the division 
may be changed this way that the 
subdivisional magistrate may be the 
1icensing authority and the appeal 
may lie with the district magistrate 
or the district Commissioner or dis-
trict magistrate, to ensure that the 
mInImUm time is taken before a 
licence is granted Or refused? 

Shrl Blbhati Mlshra: What is the 
time'? 

Shrl Kashyap: I could not teU' you 
offhand, but it is not more than three 
months, I think. 

ChalnaaD: It depends on the exe-
cutive authority of the State Govern-
ments. 

Shri Vajpayee: A time-limit shoulcl 
be fixed. That is my point. 

Shri Blbhuti Mlshra: This Act ja 
being made by the Central Govern-
ment, and the State Government hu 
to give a time··limit. 

Chairman: The point made by 
the Members is whether it is not de-
sirable to put down any time-limit by 
which the licence should be granted 
or refused, whatever it may be, from 
the time of application. 

Shrl Kashyap: I have already given 
my reasons why this authority should 
vest with the executive because they 
are the best judges of the situation 
prevailing in the districts. 

Sbrt Vajpayee: In the Punjab the 
Sikhs have a right to possess and 
carry kirpans under the Constitution. 
I would like to know whether the fact 
has adversely affected the law and 
order situation there. 

Chairman: I win ascertain whe-
ther there is any Member who wants 
to put a question on clause 18. 

Shri B. P. SakseDa: I want to put 
a question. May I know the reaction 
of the witness to the removal of pro-
perty condition for the granting of 
licences? 

Shrl Kashyap: I have already said 
that we generally approve of that. 

Shri Vajpayee: Under the Consti-
tution the Sikhs in the Punjab have 
a right to possess and carry kirpans. 
May I know whether it has adversely 
affected the law and order situation 
there? 

Shri Kashyap: Not so much. I have 
got the figures of crime for the last 
3 or 4 years. It may be discovered 
that crime has been definitely on 
the decrease. I am including the 
figures for 1957-58 but not for the 
earlier years for P~su. 

Shrl Vajpayee: It citizens other 
than the Sikhs are also allowed to 
keep and carry swords and kirpans, 
do you think that it will lead to a 



worseninl of the law and ord~r situ-
ation? 

Shrl Kasbyap: As far as I am 
aware, there has been no demand of 
this kind. This particular exemption 
in the case of a' small community 
like the Sikhs is by way of a religious 
symbol. 

Cbairma.a: Under the proposed 
amendment, others can also use. 
There is no bar .. The question is 
whether an emergency has arisen un-
der section 15 of t.qe present Act and 
whether the Sikhs have been pre-
vented 'at that time from carrying 
these kirpans. 

Sbri Kash)'ap: This is a right 
given to them under the Constitution. 

Sbri Datu: After the introduction 
of the Constitution, has any occasion 
arisen for the Punjab Government to 
isSUe an ord~r banning the use of kir-
pans by the Sikhs? 

Sbrl Kashyap: Not during my time. 
But such a thing is possible because 
of the law and order situation. 

Chairman: Only when an order 
under section 15 is promulgated that 
there is an emergency. So, the ques-
ti6n is whether there was any occa-
sion in any area of the Punjab when ' 
the carrying of arms was absolutely 
banned and whether at that time the 
kjrpan was also excluded. 

BepftSeDtatlve of the 
Under the present Act this 
done under aection 27. 

MIDJs&ry: 
can be 

CbaInDaa: Shri Vaj·payee'! ques-
tion is whether, in the case of' an 
emergency arising under the propos-
ed section 4, you would like to ban 
the kirpan also or not. 

Shri Kula7ap: It depends upon the 
circumatances prevailing at. the 'time. 

Cbainaaa: If this Act is 'passed 
tomorrow and section 4 is promulgat-
ed in a certain area, would it require 
the kirpans also to be surrendered 
unless they are exempted by a fur-
ther exemption? 
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Shrl Kuhyap: The distinctioD in 
that case may be between a r.heat.beci 
kirpan and an unsheathed kirpan. 
If it is carried as a symbol of reD-
gion and if it is sheathed it !D8,. be, 
allowed if it is unsheathed it may not 
be. 

Cbalrman: The Sikhs carry it as a 
matter of religion. So, in caSe of an 
emergency, do' you think they will 
be allowed to carry the kirpans or 
will they be disarmed completely! 

Shri Datu: It is a hypothetical 
question and how can he answer it? 

Shr1 Ahmad Said Khan: May I 
know the size of the kirpan in Pun-
jab'? 

Shrl Kasbyap: I could not teU you 
oft-hand. There is some description. 

Shrl Baghublr Sahal: What is your 
experience? Has it come to your 
notice that kirpans are being used tor 
committing crimes? . 

8hrl Kashyap: It has not particu-
larly come to the notice 'of Govern-
ment. 

Shrl FatebsiDb Ghodasar: Is it not 
discriminative to allow one commu-
nity to possess arms and not allow 
the other communities? 

Shrl Datu: The Constitution is 
there; how can he answer that quPS-
tion? ' 

Shri Fateshlah Ghod ... r: We allow 
the Sikhs to possess klrpans; we do 
not allow others to possess even 
knives. Is it not discriminatory? 

Chairman: It is not tor the witness 
to answer. 

Shri Datu: I would submit that 
so far as kirpans are concerned, a 
general answer has been given by 1he 
witness and it would not be proJ:er 
to deal only with kirpans. 

Shri Buapbi Tbakar: May I knew 
whether after the Jallianwa'labagh 
massacre the kirpans were b3nned? 
The British were then ruling and .... 

Shri Datu: It is a forty-year 011t 
matter. I would request you, Sir, not 



., allow such questions. Now, we 
Me ,overned by the Constitution. 

Sbrl Ba.Dph1 Thakur: H at t.blt 
time, it was not banned, why should 
jt be done later? 

Chairman: The witness cannot 
answer that question. 

Shri N. C. Sekhar: You have said 
that you are in favour of liberalising 
the licensing system. The Indian 
people were completely disarmed un-
der the old system, old Arms A..t. 
Now, our Government seeks to improve 
the old Act to a certain extem ,,0 that 
-our people may be allowed to keep 
.ann.~ under a !icence. But your pro-
,ponIs it seems still restrict the scope 
of licensing, instead of liberalisin,. 

8hri Kashyap: I think in the intt!-
1 est of law and order that muo::h res-
triction to my mind as is indicated ,:s 
necesnry. 

8mi N. C. 8ekhar: Do you th'ilk 
that law and order is of interest to 
the Government servants only and 
not to the other people of India'? 

Shri Kashyap: It is of very vital 
('oncern to the people of Imba. 

8hri N. C. Sekhar: In that case, 
what harm will be done by arring 
our people at the border area for 
their self-defence and for the defence 
of the frontiers of the country? 

Shri Kashyap: The only subn,j~

sion that I made was to inc1urle thE' 
word 'public safety' in clause 14(b) 
(2) to cover the type of cases which 
may not be covered ordinarily by 
'public peace'. Otherwise, I have 
not suggested further rE'~~trict1Gn 
really. 

Shrj N."'C. Sekhar: Public safety-
in relation to whom and what':' 

Shri Kubyap: Supposing a licens-
ing authority has given an arm to R. 

person who is not capable of lookin, 
After it or that the arm falls int.o the 
hands of some undesirable person 
who goes and commits 3 or 5 mur-
ders, I would cover that uncler thE' 
r~striction 'public safety'. 
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Shri R. N. M .... jee: In tIM! 

Punjab, is there a record of a sutH.-
tantial number of cases where people 
who had licences have passed on their 
weapons to dacoits, gangsters and 
other anti-social elements? II th(;re 
ill no such record of a substantial 
number of cases of abuse of licenc.e by 
licensees who hold their autllorlt.y at 
present, would not you think that the 
desirability of a fairly wide liberali-
sation is more or less proved"! 

Shri Kashyap: I have said thaL I 
have got figures with me where 
licences were used for committing 
nlajor offences and if I may give those 
figures you will find t.hat the licenced 
arms used for the, commission nf ciuch 
offences are not really very large. In 
fact that has been on the decline 
from 1956 onwards and that is why 
the State Government decidell to libe-
ralise the issue of licences by way of 
increasing the quota. 

Shri N. C. Sekhar: You have said 
the Sikh people are allowed to bear 
kirpans on religious grounds. Do you 
have any objection to allow similar 
religious and martial people in other 
parts of India to bear swords, daggers 
and spears on religious grounds. For 
instance in Bhagwati Puja, spears are 
used .... 

Shri Datar: How can he speak about 
other provinces? It is for us and to 
Parliament to consider. It is not for 
the witnesses as he has no experience 
of other States. You can ask about 
Punjab. 

Shrl N. C. Sekhar: Will the other 
communities, who are not Sikhs, be 
allowed to bear such anns in defence 
of border areas? 

Shri Datar: The freedom to bear 
arms other than firearms is there. 
The anna are not restricted. 

Shrl KasIl1ap: There may be some 
restriction in times of emergency. 

Shri N. C. Sekhar: Why should not 
people be allowed to bear anns in an 
emergency't 

Shri ~ap: I think I haVe aI-
re-ady an~ered that question. Much 



will depend upon the circumstances 
prevailing at that time. Possession of 
arms may not be restricted but only 
the exhibition of arms may be res-
tricted. 

Shrl Ra,hublr Sahai: You were 
good enough to tell us that the policy 
of issuing licences so far as border 
districts are concerned have been 
liberalised. 

Shri Kashyap: So far as all dis-
tricts are concerned, particularly in 
border areas. 

Shrl aa,hublr Sabal: . May I Know 
how far that policy has succeeded in 
controlling or resisting the attacks by 
Pakistan? If that policy has succeed-
ed are you not going to liberalise it 
still more instead of fixing percent-
ages as you have done? 
. Shrl Kashyap: The situation has 

continuously to be watched from 
every point of view and we can libe-
ralise if any liberalisation is called 
for. In the year 1949, we had to 
screen the licences in operation and 
we substantially reduced the number 
of licences to 48,000 or so. As and 
when the situation improves and we 
feel the necessity of arming the 
border peop'le also with a view to 
creating confidence among them, we 
do increalle the quota and give pre-
ferential treatment to the border 
people, other things being equal. But 
much will depend upon the circums-
tances. We have only recently in·· 
creased the quota of 4 per cent to 8 
per cent and we ought to see the 
reaction before we can go further. 

Shrl Raghublr Sabal: Are you 
satisfied that the border people to 
whom you are now giving arms, are 
protecting thOSe arms all right, or are 
these arms being taken away by 
raiders from Pakistan? 

Shrl Kashyap: No such cases 
have come to our notice. The posses-
sion of an arms licence is considered 

" a precious thing and they are well 
guarded. 

Shrl Datar: Mr. Kashyap, your re-
ference to percentages was misunder-
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stood by some hon. Members. As I 
have understood, does it not mean 
that the percentage was laid down 
more or less broadly without affect-
ing the cases of individuals where they 
were legitimately entit'led to licences'? 

Shrl Kasbyap: Absolutely, Sir. 

Shrl Ra&'hubir Sahai: If the policy 
of liberalisation of giving arIP8 to 
border people is not misused, why 
should we not extend it to other !lis-
tricts as well? 

Shri Kashyap: The quota has been 
increased to all the districts, not only 
the border districts. For the people 
living within 20 miles of the border, 
preferential treatment is being given. 

Shrl Ra&,hublr Sahai: Is libera'lisa-
tion going on in other districts as 
well? 

Shrl Rashyap: Yes, barring one 
or two districts where there was no 
necessity of licence&, because there 
was no demand. 

Shrl Mohammad Tahir: While 
defining arms, do you think it would 
be desirable that arms other than fire 
arms are specifically mentioned in the 
definition, so that ordinary knives, or 
razors may not be taken as arms? 

Shri B. P. Sakseu: May I submit,. 
Mr. Chairman, that it is already there. 
All arms which are used for domestic 
purposes, or agricultural purposes are 
exempted. 

Shrl Kasbyap: So, knives will 
come under the definition something 
used for domestic ·purposes. 

Shri Narotbam Reddy: How many 
applications for licences for fire arms 
were rejected? 

Shrl Kashyap: I. cannot ten you 
off-hand. 

Shrl Narotham Reddy: At least a, 
broad idea. 

Shri Rashyap: Not even that:' 

Shrl Achar: You mentioned that 
as a policy Government fix a percent-
age. Is that correct! 



SJar! Kasbyap: Yes, as I have stat-
ed before, if in a district, the Deputy 
Commissioner has issued licences to 
the extent of the quota available with 
him, he makes a reference to Gov-
ernment and if the person applying 
for the licence is entitled to get one 
-if his is a fit and proper case-
Government gives him licence over 
and above the quota. 

Sbri Achar: After the percentage 
is reached, whatever be the merits, 
licences won't be granted, is it not? 

Shrl Kuhyap: Licences will be 
granted over and above the quota. 

Shri Achar: Then what is the pur-
pose in fixing the percentage? 

Shri Kuhyap: Just to have an over-
all control over the number of 
licences. We go by the Cl'ime figures. 
In 1949 "the number of arms 
licences issued were unduly large and 
we had to screen the 'licences with 
the people and watch the law and 
order situation. In the year 1956 it 
was raised from 2 per cent to 4 per 
cent and only recently, in the last 
month, we had to raise the quota from 
4 to 8 per cent. 

Shrl Achar: Does the quota differ? 
Sbrl Kashyap: It will have relation-

ship with the total number of abns 
available in the district. 

Sbri Raa'hubir SahaI: You wanted 
that in clause 14 after "peace" the 
words "public safety" also should be 
added. May I invite your attention 
to clause 9 where under sub-clause 
(iii) it has been stated: 

"who has been ordered to exe-
cute under Chapter VIII of. the 
Code of Criminal Procedure, 1898. 
a bond for keeping the peace or for 
good behaviour, at any time during 
the term of the bondo" " 
This relates to sections 107 and 

110 where the word public safety is 
not being used. Why are you adding 
another expression which may not 
be capable of definition? 

Shri Kashyap: That only binds a 
person for a specific period. During 
that period he will not be entitled to 
get a licence. 
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"Chalrmau: He means overall safety' 

of the State. 

Shri Blbhuti Mishra: Do you feel 
that for a muzzle-loading gun for 
bona fide purposes there should be no 
licence? 

Shri Kashyap: The check in the 
present Bill should remain; muzzle-
loading gun can also be dangerous. 
It is just as well that you should have 
licence for it. 

Shrl Blbhuti MiBhra: How do you 
think.proper that they would be use-
ful for protecting crops? 

Shrl Kashyap: The procedute for 
giving licence for crop protection is 
very much simpler. We are thinking 
of liberalising it still further. A sub-
divisional officer has to cater to wide 
areas and it is not possib'le for the 
police to scrutinise applications. We" 
are therefore considering that such 
licences should iSSUe at the instance of 
the forest officer or other officers go-
ing to the interior. These are veri-
fied at a later date and undesirable 
elements screened out. 

Chairman: Do you think that for 
bona fide crop protection, the muzzle 
loading gun is sufficient or do you· 
think that for such protection, in 
some cases a smooth bore" gun may be 
necessary? In the case of muzzle load-
ing gun, after you have fired once, 
it takes at least 10 minutes to load it 
again. But in a jungle area, there 
may be wild animals which you can-
not hit in the first instance and you 
must have a second chance. You can 
do so with smooth bore guns. We ue 
practically liberalising the licence for 
smooth bore gun in the case of every-
body. Why should it be restricted in 
the case of agriculturists for the pur-
pose of bona fide crop protection? 

. Shrl Kasbyap: For crop pl'otection, 
it is enough if you make a big noise; 
it is not. essential to kill the animal. 

Chairman: Why not? What about 
wild boars? I know in West Bengal in 
order to save the paddy crop from 
wild boars, you have to shoot at them 
and kill them. 



SbI'I C. P. S. MeIloa: There are two 
"lunds of licences in this connection. 
One is for the destruction of wild ani-
-mala and the other is for crop pro-
tection. Both these licences can be 
given not only for muzzle loading 
guns but for other rifles also under 
.clause 13. If the agriculturist wants 
.a shot gun, he is not prevented from 
having it. He has only to shoW that a 
.muzzle loading gun is not enough. 

Chairman: There is a distinction 
made in the language of the clause 
itself. The general impression will 
be that for the purpose of crop pro-
tection, under clause, you are entitled 
,to a muzzle loading only, whereas 
smooth bore guns are not prohibited 
to ordinary people unless he is a bad 
character. Why are you making this 
distinction in the language itself? 

Shtl C. p. S. Menoa: If the agricul-
·turist wants a shot gun, he has only 
to satisfy the licensing authority 
under sub-clause (b) and he will have· 

',3 shot gun. 

Shri Datar: The emphasis is on the 
words "shall grant". They have faci-
litated the grant of licences in such 
.cases. It does not take away the 
right in other cases. ' 

Chairman: When you make the lan-
.. ~ge of the clause remain like this, 
the magistrate will think that if one 
wants a gun for crop protection, under 
.clause 13, he is entitled to a muzzle 
loading gun only generally .. 

Cb. Ranblr Sinch: I support your 
.interpretation. 

Shrl Datu: I understand it; I shall 
have it examined. It does not mean 
that they will not have smooth bore 
,lUns for crop protection. 

I want to ask one question regard-
ing air rifte. Clause 13 (3) (a) (ii) 
MY.: 

"in respect of a point 22 bore 
rifle or an air rifte to be used for 
1arget practice by a member of a 
rifte club or rlfte association licen-
sed or recognised by the Cent-
-tJoal Government." 

58 
We took the evidence of all-India riae 
association secretaries and they ItaW 
that the air rifle should be exempted 
for purposes of licence. What is 70ur 
view? 

Shri Kasbyap: I do not agree there. 
I think there should be a licence . 

Cb. RaDblr Sinch: Mr. Chairman, I 
am in agreement with your interpre-
tation of clause 13(3) (a) (i). The 
officers will feel that the agriculturist 
can orJy have a muzzle loading 'gun 
and not the smooth bore gun. There 
should be no discrimination between 
agriculturists and non-agriculturists. 
That i!:: m7 view. Smooth bore guns 
can be more useful than muzzle load-
ing g".lns in the case of wild animals. 

Sbri Fatesinh Ghodasar: Is it a fact 
that muzzle loading gun is quite use-
less in monsoon, because the powder 
gets wet and so it cannot be fired in 
monsoon? The agriculturist requires 
the gun mainly during the monsoon 
season. 

. Shrl JIasbyap: There is provision in 
the Bnl for getting the other gun alao 
by satisfying the licensing authority 
under sub-clause (b) . 

Cb. Ranblr Sln,h: That means we 
are c!'eating a discrimination between 
agricultuIists and non-agriculturists . 
A non-agriculturist has the right to 
get a smooth bore gun while an agri-
culturist does not have that right. An 
agriculturist is as good 8 citizen as 
anybody else. I do not know why you 
feel there is something dangerous in 
·the use of this as far u an agricul-
turist is cOl1cerned and so he should 
not be treated on par with the other 
cititens. Do you feel that there is 
any harm if the agriculturist also gets 
a licence fO!" a smooth bore 'gun? 

'" R~ "'" : ~ • t· f1ri 
~ ~ IR !liT qm-( ~ if 
m~1II'Rn' t ..m: ~~~~ 
~ I ~ ~'if ~ -o"fcm ~ 
~~~1pfl~~? 

8ul Kub7ap: There is alrea47. 
provision for the agriculturist to let • 



1IIDOOth-bore gun by satisfying the 
Hcenlln, authority as to the neceuity, 
as is the cue with anybody else •. 

CIa. Bublr SlDrh: If you read clause 
13(3)(a)(i) you will find that whereas. 
a non-agriculturist can get a smooth 
bore gun under (3)(a)(I), an agricul-
turist will not be able to let it if the 
clause is kept as it is. 

81ui Kuhyap: I do not think: that is 
a correct interpretation. Both the 
agriculturist and the non-agriculturist 
can get licences by satisfying the 
licensing authority. 

Cbalrman: But if yOu change the 
language and USe the words "muzzle 
loading gun Ol' 'smooth bore gun" there 
cannot be any objection. Now it looks 
as if the agriculturists are discrimi-
Bated against, so far as smooth bore 
guns are concerned, because we have 
put them in a separate clause. 

Slui Patehslnh Ghodasar: Is it not a 
fact that the agriculturists will be 
able to protect their crop better with 
a smooth bOl'e gun than with a muzzle' 
loading gun? 

Shri C. P. S. Menon: An agricul-
turist can always get a smooth bore 
gUn by satisfying the licensing autho-
rity whether he needs it or not. 

Chairman: We are gOing too far in 
liberalising the grant of licences that 
even a vagabond can iet a licence. 
But in this case a man has got a land 
and he has to protect his crop. That 
should be a sufficient reason fOr his 
Ming entitled to a smooth bOl'e gun. 
If you accept that position the word-
ing may be changed. 

Shrl C. P. S. Menon: Even in the 
UK Firearms Act they have provid-
ed that the licensing authority should 
be satisfied that the applicant has a 
good reason for obtaining a gun. What 
is a good reason it is for the licensing 
authority to decide. 

CIl. Banblr flinch: I feel that crop 
pretection is an additional reason, as 
far as agriculturists are concerned. 
As far as other things are concerned, 
they have as good a reason as any-

body else. It is very wrong to mate 
a distinction. 

Slui C. P. S. Meaon: An agricul-
turist is also a citizen. He can get It 
for his own protection. One is tor' 
crop protection and the other is tor' 
personal protection. 

Chairman: Suppose a mUZzle load-
ing gun is not sufficient for crop pro-
tection? What is the harm in agricul-
turists using smooth bore guns? 

Cb. Kanblr Slna'h: Suppose I am an' 
agriculturist. I get a smooth bore gun 
for my protection. I use it in the field' 
for crop protection. Will it be illegal' 
for me to do so? What is the inter-
pretation? Should I get a separate 
licence for killing a deer, because thia 
is meant for self-protection? 

Shri Datar: The licensing authority 
shal1 grant certain types of weapons. 
CeI'tain purposes have also been men·· 
tioned there. Is it the objection or 
contention that because of the usage 
of the term "any other case", for crop 
protection or self protection other 
weapons cannot be used? Is that the 
fear? Here for protection or sport 
certain al.'ms have been allowed. Clubs 
have also been allowed certain wea-
pons. Is it the fear that because of 
the expression "any other case" for' 
protection or crop protection other 
weapons will not be allowed? 

Chairman: That is not it. The licen-
sing authority has got to be satisfied. 
There is the fear that it is very diffi-
cult to get a licence under sub-clause 
(b). 

Shri Datar: The question of satis-
faction has not been added to sub-
clause (a). 

Sbri Sen Verma: Under (a) it is 
obligatory. 

Shrl Datar: Under sub-clause (b)' 
in all cases the licensing authority 
must be satisfied. 

Sbri C. P. S. Menon: The crop pro-
tection licences are free of fee.. 
whereas for shot IWlS and oth81'lJ 
licence fee is charged. 



Ch. RaDbir Singh: My apprehension 
is this. Suppose I apply for a licence 
for a smooth bore gun. An adminis-
trator may say that I need it only for 
crop protection and may grant me 
only a licence for a muzzle loading 
.gun·,.LmI 

Shri C. p. S. Menon: An agricul-
turist can al!f'o apply for a smooth 
bore gun as he is also a citizen. 

Ch. Banblr Singh: That is why I 
say that the drafting is faulty. An 
agriculturist requires it for crop pro-
tection. But he is not granted it. So, 
while serving the country he is being 
punished. He is not treated like Ilny 
other citizen. 

Shri Datar: How is he punished? 

Ch. Ranblr Singh: He is not given 
. a licence for a smooth bore gun. 

Shrl Datar: For that all that he is 
required to do is to satisfy the licens-
ing authority. 

Cb. Ranblr Singh: While in the case 
. of others you do not refuse a licence, 
you refuse it in the case of agricul-
turists. 

Chairman: Under Clause 13(3) you 
have provided that the licensing 
.authority shall grant (a) a licence 
un~er section 3 where the licence is 
reqUlred-(i) by a citizen of India in 
respect of a smooth bore gun having 
; a barrel of not less than twenty inches 
in lengt.h to be used for protection or 
Spol·t or in l'efopect of a mUZZle load-
ing gun to be used for bona fide crop 
'protection, or . . . . • 

Here you are making a distinction 
-or differentiation between the muzzle 
loailing gun and the smooth bore gun. 
'This liberalisation has been made 80 
far as crop protection is concerned. 
The licensinlJ authority may think that 
.8 differentiation is made between 
'Ill112zle loading gun and smooth bore 
-pn for crop protection and self-pro--
tection. I feel that you should chanp 
the wording here. 

8hrl Datu: Your approach, Mr. 
oClaairman, is entirely cliff.-ent from 
lbis. 
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Chairman: Under Clause 4 you are 

liberalising the provision for the ac-
quisition, possession Or carrying of 
al'ms other than firearms, unless the 
Central Government feels that such 
possession should be regulated in view 
of the circumstances prevailing in any 
area and if it is necessary or expe-
dient to regulate it. You have also 
provided that if the licensing authority 
is satisfied that the person by whom 
the licence is required has a . good 
reason for obtaining the same, they 
can grant the licence. Evel'y person 
is entitled to that. I agree there. My 
apprehension is when he is entitled 
to that, why do you make this distinc-
tion in language under Clause 
13(3) (a) (i) because it may be inter-
preted this way that the liberaliaation 
the legislature has made . . . . . 

Shri'Datar: . . . . . in the interest 
of crop protection and self-protection. 

Chairman: . . . . under Clause 
13(3)(a) is so fal' as crop protection 
is concerned. Then there may be this 
objection that the muzzle loading gun 
will not serve one's purpose in a 
certain area and why should he not 
have smooth bore gun for crop pro-
tection also. 

Shrl Kashyap: In the case 01. muzzle 
loading gun, the procedure is very 
much simpler. For other guns you 
have to satisfy the licensing autho-
rity. 

Shri Datar: That is the correct poll-
tion. 

Chairman: At the present moment, 
you are making the smooth bore gun 
also outside the scope of satisfaction. 

Ch. Ranblr Singh: Is it not a fact 
that as regards the law and order 
condition is concerned, as regards the 
safety of the people is concerned, that 
is gUB'ranteed by the State Police? In 
cities the Police protection is avail-
able at short notice; but in rural areu 
it is quite contrary. It is those vil-
lagers Who need licences for protec-
tion more than the city people. I 
wopld like to know whether 23 boN 
rift. should be treated at par wWl 
sm09th bore gun u relUds ~-



turists are concerned. It is the addi-
tional ground that the agriculturists 
need smooth bore guns not only for 
protection but for the interest of the 
country. That is why I say the 
drafting is faulty. 

,,) r. ir~ r'l't: ;f~JfPl' qj~il", 
q'{;f 1l f~.fOIia" fft ~~ t fill" if :1") ~j~ 
~ «~!"ir ~~il" "liT ~ or ~'i~ (N 
Rttr.:!lTo! ~ f'ff.rfa""t ~iI" "liT ;3f TW ltiT 
1fif6;m1ll IJiT m'A"r ~PI'r q,CIT i I flfOf 
mltiT ~;f ~ .q ~ ~~ 
~ iil"fiR m wft 1I\"Vl"r ~ iT i ~..rr 
f'i{f~~T ~ ~IF( amr 6'fi ifiT ~T1AT 
'IiVIT q"fCIT ~ I ':3"il ~)lff .." i.'r) wit 
itft" ~ oi fm:t mfq;~ ('Ilfi ~;ft 
:;;ffi~1f I ~m~~: :qT~crr ~ flti mm: 
~ ~(fiIi"r ~;lfT "liT ~~ ri PI'(r 
'i.'rT ~ri f~r-r qi.'r ~Ti ~ "tift I 

Those who are residing in thick 
forests do need these rifles. They 
are to protect the crops as well as 
themselves from wild animals. 

~ '(Q~~ rq : ~ ~ 
~ <tiT ~ am: 'q;f ~ ~ t fft 
((tjifi~fm "liT m U{fCn~ ~ ~
~tl 

Shrl Blbhuti Mlsbra: The city 
people do not require guns .... 

8hn Fatehslnh Ghoc1asar: As I said 
earlier, muzzle loading guns are use-
less even for Cl"Op protection. The 
agriculturists should be given smooth, 
bore pns. 

Chairman: We will argue this 
point among ourselves. If you want 
to put questions to the witness, you 
~an do so. The Secretary is not 
UDder flre here. I have myself said 
earlier that here is a man who has 
got a land and he has to protect his 
crop. That should be a sufficient 
ft8Son for his being entitled to a 
smooth bore bun. If you accept that 
position, then the wording in thlI 
clause has to be changed. 

an J'atellDh Ghod ••• : I want to 
u1r this question-why does he tb.iDk 
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that there should be licence for WeD 
a air-rifle; is it more dangerous than 
a bow and arrow or muzzle loading 
gun. 

CbalrmaD: I think the witness baa 
replied that, on a former occasion 
when the same question was put, he 
thinks that there should be licence for 
that also. There is di1ference bet-
ween riftes and riftes. I don't think 
he is an expert witness. 

Shrl PatehsiDb Ghoc1asar: B.A.S. Air, 
Rifte was not available in India. 

Shrl Datar: We might discuss this 
question afterwards. 

cft~.ri;r: ~~~~~ 
I· f1ti ~ ",(t ~ ~, ~ f1ti ~n ~ 
.q ~« ~r ~'iA~· ~ (', 'flrr 
~ iA'tt t f1ti ~ fiffi ~ ~ ~ 
fA iti ~ ~ ~T ~ iifTlf I 

,,) 1J~ : lRW~ q;f ~

~~ ;rft 'ltiR-st1e'fl!I'" it; f~ 
;nffi I ~ ~r ""tT t I ~ ~ 
11ft" mR" ~ t fill ~~ q;f 

ifiT ~m:r ~ ron iil"rq I q if;f 
';3"i'f" m 11ft .q~ \Rim ~ it; firw 
iifRft t I 

.. 10 ~~ ~ : ~ ~~
~ 'lif 11'1 ~ ~ ",oft t f~ 
ron iil"rq, m IflfT ~ ~ ? ~r\;ll'r~ 
~ ~ it; ~ t I ~ 1Rl'I"-
~ 'A ~ ~ ~ ~ iilTlf, m IflfT 
~t? 

"" 1J~ : it=t ~ t 1f'R'-
'11m" 'l'i'f" tt'Ii ~ i.'fIIi ~ * firm" 
~i~tl 

.... ,: ~1ft.t~ 
t·, ;(t fiIi "of ~ it; ~ t I qt 
~ itr ClfdF(4(t ~ 1ft qrq ~ t I 
!fin qt 1Rif~ iii!' t IImt q 
~t? 



·~:WRfr~~ 
t fiJ t(ilifil'4lf® ~a- 'Pf .T (llldiij 
1ft lIi ftm' t , . .,.0 ~ _ : '11'A' q: II{ 
~ ~ t f1ti ~ (~) (t) • ~ 
lti\ifil"'ilf(\'e Ifil ~~ q;r ifi1 
~ rorr \if11f ~ (an-) iii • 
~~~itim~~
~ C/'4,F<tl ..". ~rf ~ qi I 
-i'~ iifTi1on' ~i Ai 'fqf ~ ~ 
~~~ ~- ~ Wi ~ t flli 
mr.r ~ fri 1{\R~ ~ ~ 
~~~ilif~ (;ft) it;~~ 
tot"ifijq c/'4lf(~ "" €~'f ~ 
Iff ? Cf1T?: ~ tf"fTir ~ ~ 
'U1f iii iIR 1i qm ;r(f t, m ~ arm 
~tl 

Cbairman: What about two licen-
~ne for muzzle loading and one 
for the other type? 

Sbri Kashyap: Free of fee: he has 
to pay only for one. 

Chairman: Well, Ch. Ranbir Sinlh 
j~ asking for an opinion. 

Vb. Ranblr Slnrh: No, Sir. I am 
asking a fact. 

~o ~ft~: t~)lIl~ 

~ ~ fiti m ~ ~ I¢T '(Pf If 
f~ "" fri q~-t'tlWT 'A (t ~ 
~,~~~fTif~f1R;r~ 
tl 

,,1 'fi~ : qj ~ m it; 'SI'rfir-A 
<tiT ~ t, 1{ ~ ri iii?: 'f'iT i 
fit; W ~ it; ofl'~ ~ q;r ~ ftR;r 
~ t I lt~m ;tt orif(f t I 
~ 'A , 4-
I~m SlHIl~4I< ~ ~ fTl1r ~ I 
1{\R~ 'A iF iIR 1i ~m. 
~~fTl1rtl ~gli~
iftrq c/'4lr~ lfft ~rtijg}'N'" ~ 
qf t I 

"'.~fq:~~~ 
11ft q: 'U1f t f1ti ~ IJft' 9Wt't' .. 
sill'Nl., iii ft;pf ftt$1mr~ fTif (l' 
~t? 1!'l~~;r(Ymr 
'11fT t , 
.-rQN:WtR:~~ 

pr , .0 ~R ~ : No ~, 
.. ;ft?: iii?: ft;p:rr \if11f I ~ ~ ~ t 
flli q fi.r:;m: ~ t , 
"r~: ~,~~~. 

lIfT f'ri ;p.rr tfiifR ~ ;f ~ fitiqr t 
f1ti ((iI~ifil"'ilr~;tt ~ ~~ 
'A (r ~, ~ .,. (r ~ , -iii' ~ 
iIitI' t filii W ~m lfl~ tR: tf~ ~.f,fe 
;f @fij' fcf;m: "flfT ~ ~ I 

~o ~~"( ~:~ ~ 

~Wi~'1'(T~1 

Chairman: There are some Members 
who do not understand Hindi and 
therefore a duty is cast on me to put 
in English what had taken place in 
Hindi. A question was put by. Ch. 
Ranbir Singh to Shri Kashyap whe-
ther in the opinion of the Punjab 
Government only muzzle loading gUlll 
should be given for· the purpose of· 
crop protection. The Home Secretary, 
Shri Kashyap, replied that this cue 
has not come up to him specifically. 

"r~m:~~~ 
~ ~ ~ III I C/1iiI' ~ IIiroIT t fir; 
wr~~~~,t·? 

w~a ~ : tf;;mr I!fiT ~ 
~ or , ~t.T ~iI' tf~ iti ~ t·, 
Shri Datar: Ordinarily, will not 

muzzle loading guns be suftlcient for 
crop protection? 

Sbri Kashyap: I have stated earlier 
that is all ·that is required for crop 
protection. Something should be done 



to create a big noise and Dm'ZZle load-
ing guns produce that notice to ac:are 
the cattle away. 

Sbri Datu: Can you say that ordi-
narily that is sufficient for protection? 

Sbri Kash),ap: Yes; sufficient for 
protection. 

Shrlmati Alva: He said that muzzle 
loading guns do not fire in the mon-
soon. 

Sbri Kashyap: It is not within my 
knowledge. 

Shri Fatehsinh Ohodasar: Will the 
Home Secretary please ten us whe-
ther any agriculturist will be able to 
protect his crop by the muzzle load-
ing guns Or with the smooth bore 
guns? 

Chairman: Will they be able to pro-
tect the crop with the muzzle loading 
guns or with smooth bore guns? 

Shri Kashyap: I think they can 
secure better killing with smooth bore 
guns than with the muzzle loading 
guns. 

Cbairman: There is another point 
that arises. Supposing the agriculturist 
goes to his field at 9 o'clock in the 
night in the wet season. Somehow or 
other .the powder gets wet when he 
wants to shoot a boar. How can he 
protect himself with a muzzle loading 
gun, especially when he cannot fill 
up the gun quickly for another shot? 
He cannot kill a boar with the muzzle 
loading gun. About making a sound, 
J agree it is all right. 

Sbri Fatehsluh Ghodasar: The 
muzzle loading gun is worse than use-
less for such things. A smooth bore 
gun is better. 

~o ~nrtt f"t: lj' ~ ~'fifT 
"'~m- i flfi IPn' ~3I'\If.~.r.r . . 
CIIaInbaD: We have ,bad enougb 

diseusaion about the muzzle loading 
guns and agricultUrists. 

8bit K~: ,Suppose SOtDe asri. 
ouIturiits cultJ'\P8te their lands in htO 
district5-theqneultural 'lads 1)'f~ 
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in two districts-is it necessary for 
crop protection that they should have 
two licences for each district? 

ChaIrmaD: That is again a question 
of interpl'etation of the clause. 

Sbri Datar: It has no territorial 
limit. 

Shri ODkar Nath: About clause 
13(3) (b), I would like to know the 
reaction of the Home Secretary to 
the Government of Punjab. The aver-
age Indian is not allowed to keep 
arms unless he has given the reason 
to keep it. Suppose a change is made 
like this: that the average Indian is 
allowed to keep arms unless he is 
debat"red by reason of unsound mind, 
or a minor or for some such reason 
such as conviction for an offence, etc., 
from getting a licence. It all depends 
upon the approach. The basic approach 
of the Act itself is that nobody is 
allowed to keep arms unless he has 
reason to keep them. Why cannot 
we say tlilat everybody is allowed to 
keep arms for themselves unless there 
is a reason to the contra!')' or they are 
debarred? What would be the reaction 
of the Home Secretary to such a 
proposal? I do want that licence 
should be obtained. It is not that J 
do not want one. But what about the 
change I suggested? 

Sbri Datar: In respect of certain 
types of firearms which are not 
covered by <a> there will have to 
be t.he satisfaction of the licensing 
authority. 

Sbri Onkar Hath: I refer to the 
cases where the licence is sought nei· 
ther for agricultural purposes nor for 
sport. Sub-clause (b) does not re--
late to any other arm. It is the same 
arm. 

8brl Datu: " ... licence under sec-
tion 3 in any other case". 

81ut 0Dbr Hath: It is the case of 
an applicant for a licence or is it a 
case for a di1ferent arm? 

Slut Datar: It may be for- non-
aIriculture or it may be also 8a7' 
other firearm. 



Shri ODkar Nath: The case men-
tioned here relates to certain types of 
arms and types of persons. Sub-clause 
(b) is not clear whether it relates to 
certain types of persons who are agri-
culturists or to arms or to both. 

Shri Datar: Both. 

Shri Onkar Nath: It can be given 
to everybody. 

Chairman: Unless it is restricted 
by clause 14, otherwise everybody is 
entitled. 

Shri Onkar Nath: The officer has to 
certify. 

Shri Datar: It is in the English 
Act. 

. Shri Ka$h,ap: The burden of proof 
should be on tbe petitioner. 

Shri ODkar Hath: Not being an 
Indian, he has to prove his special 
necessity. 

Chairman: Clause (b) covers all 
that. 

Shri Datu: We shall discuss that 
question later. 

Cbalrman: The hon. Home Minister 
wants to say something. 

Shrl Datu: The witness has stated 
that there is considerable liberaI"laa-
tion in this Bill, and that he has 
generally agreed to the liberalisation. 
I want to know from him what would 
be the reaction in the border areas 
if the present Bill becomes law. Do 
you think whether this liberalisation 
will have any adverse effect on the 
border situation? 

Ch. Ranbir SiDl'h: Or, favourable 
effect. 

Shri Datu: Yes. 

Shri Kash,ap: So far as the border 
areas are concerned, this liberalisation 
has had a good effect in the . sense 
that people have more confidence . . 

Shrl Datar: And have become self-
reliant. 
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8hri Kashyap: Yes. 

Shri Datar: So far as the other 
aspect is concerned, I wish to say 
something. You may accept this 
provosition or you may not accept. 
If, for example, there' is a large num-
ber of arms in use in the border areas, 
will these arms go into anti-social 
hands or will they be smuggled out? 

Shri Kashyap: From the evidence 
available so far, no case has come to 
the notice of the Government where 
these arms have fallen into the hands 
of the foreign agent or smuggled 
out. 

ChalrmaD: I desire to thank you 
aD behalf of the Committee. 

(Th~ Witness then withdrew.) 

II. Shri Bolakaranda M. Cariappa, 
New Delhi. 

(Witness was catted in and he took niB . 
seat.) 

Chairmaa: S~i B. M. Cariappa is 
specially conversant with some of the 
aspects of tnt,s Arms Bill. He baa 
also submitted a Memorandum which 
I hope, hon. Members have seen. 

Shri Bar Prasad SaUeDa: Will you 
kindly ask the witness to expWD 
what he means when he says u 
follows: 'It is, therefore, prayed that 
at least the status quo in the Arma 
Act or Rules may please be maintain-
ed by Government as fer as \he 
people of Coorg are concerned'. What 

. does he mean by <status quo'? 

Chairmaa: Also, you have mention-
ed certain ceremonies where the firing 
of guns is a custom. 

Shri B. M. Cartappa: Yes. 
Chairman: As you know, under the 

present Bill, we are practically libera-
lising the provisions relating to pos-
session of fii"e arms. What difficulty 
is there about the performance of 
ceremonies or marriages? What right. 
do you think, is being taken away by 
the provisions of this Bill? Will you 
please explain this in more detail? 



Shri Datar: Where are these rights 
being taken away? 

Chairman: Yes. Will you please 
explain the pres,nt position after 
Coorg has been merged in Mysore 
Sta·te? You may t~l us whether the 
same customs and some privileges 
continue or whether th:!'e has bc::on 
any change. Are you conversant 
with all that? 

Shrl Cariappa: I "am fairly well-
conversant with these things. As far 
as Jamma Coorg is concerned, after 
Coorg came within Mysore State, 
there has been no attempt to take 
away the present rights of the 
people. 

CbaIrmaD: So, there has been no 
1lttempt. 

Shrl Carlappa: I may explain what 
Jamma Coorgi means. A Jammp 
'Coorgi is not necessarily a Coor:; 
man. Jamma Coorgi is a non-Coorgi 
also. We have got a class called 
dhobies who talk Coorgi language and 
also there is another class called 
Pigros who tal Coopi language and 
put on a Coorgi uniform. They are 
also entitled to hold" guns. 

Chairman: This Jamma Coorgi, is 
it a caste or community? 

Sbrl Carlappa: It is based on land-
tenure; the sohs of the soil. A Janunu 
ryot is generally a small "land-holder. 
There are big land holders also, but 
the majority of them are small land-
holders, who cultivate the land, till 
the land and harvest the land them-
'Selves. 

Shrt Datu: Roughly, a land-holder. 
Sbrl Carlappa: No, Sir. He not 

merely hords the land, but he owns 
"it. He cultivates the "land himself 
and owns it too. He cannot sell his 
land. 

Shri Ahmad Said Khan: They are 
peasant proprietors. 

Shri Cariappa: Yes. They have no 
right to alienate th~ land. He cannot 
sell his land unless sanction" is given 
6y the local government. 
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Shri Datar: I should like to have 
some clarification. The former State 
of Coorg, or the present district of 
Coorg in Mysore consists of different 
types of residents including Jamma 
Coorgi. So, of the other types of 
classes of people, only J amma 
Coorgi had this right. Others had 
not this right even in Coorg. 

Sbrl Camppa: J amma Coorgi also 
includes non-Coorgi. That I must 
make clear. 

Chairman: Supposing another person 
who is Rot a J amma Coorgi also 
owns property within the district of 
Coorg to the same extent and having 
the same rights, is he also entitled to 
this exemption? 

Sbrl Cariappa: No, unless he is a 
Jamma land-hOlder, the son 01 the 
soil. 

Cha.lrma.n: Then, how can we dis~ 
tinguish. 

Shrt Batar: In other w.rds, it has 
reference to Jamma tenure and not 
to a particular community. 

Shri Carlappa: Yes, Sir. 

Shrt Datar: On the ground of cus-
tom, or by land also. 

Shri Carlappa: It is more on the 
ground of custom. As I have ex-
plained in my Memorandum, the cus-
tom is there when a boy is born and 
it goes on until the man dies. It is 
more of a sentiment, it is more of a 
religious association with the people 
of Coorg that they hold guns freely. 
but never use them freely. 

Sbrl Datu: Kough"ly, the population 
or Coorg was about 2,20,000. Out ot 
this, how many are Jamma Coorgi? 

Shrt Cariappa: About 70,000. They 
include men, women and children also. 
But the right of possessing a gun is 
given only to the men who are above 
18 years of age. There is a cere-
mony at that tme and they are given 
a ceremonial dress and all tha t. 

Sbrl Datu: Amongst 70,009 people, 
only those who arc males and who 



are above 18 years are entitled to 
possess a gun. Under the Anns Rules, 
Schedule I, page 31, you will find : 

"4. Every person of Coorg race 
and every Jamma tenure holder 
in Coorg, who by his tenure, is 
liable to perform military or 
police duties." 

These are all entitled to exemption. 

Shri Cariappa: I may explain that 
point. Upto the time we got Indepen-
dence, there was a class of peop!l~ 
serving with the Government called 
the chowkidars. 

Shrl Datar: By Independence, you 
mean 1947? 

Shri Cariappa: Until 1947 they were 
Government employees. They were 
given Coorg uniforms. They were 
non-Coorgies also. Probably that 
class refers to that. 

Shrl Datar: These are the rules 
framed in 1951. You will find that 
in addition to Coorgies, Jamma tenWIC 
holders of Coorg are entitled to a 
sit.nilar exemption. Do you accept 
this position? This is under the law. 

Shrl Carlappa: I cannot deny that. 

Shri Datar: This is what it says, 
every person of Coorg race. He may 
be a non-Jamma also. 'Therefore, the 
classification of exemption is wider. 

Shri Carlappa: Probably it is so. I 
can mention one thing. There is no 
Coorg man who is not a Jamma-
tenure holder. Every Coorgi . is a 
Jamma-tenure holder, it may be one 
acre of land or it may be half an 
acre of land. 

Shri C. P. S. MenOD: A son may 
not be a Jamma-tenure holder-h .. 
will be sharing his father's property. 

Shri Cariappa: He will be entitled 
to possess a gun only when he is 18 
years old. 

Cha1rM11D: Does the custom still 
~tain that anyone who is -holding a 
'~-'tenure has to render any 
PeWee or military duty? 
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Shri Carlappa: Not at present. 

Chairman: Then, how is this? I 
have my doubt. .. 

8hr1 Datar: These are the latest 
rules. 

Shri Carlappa: Probably, 
were not conSUlted. That 
does not exist. 

people 
practice 

Thakur Sbri FatehslDbjl Gbodasar: 
In view of the fact that exemption 
from possessing certain arms has been 
given to Coorg people, I want to know 
whether it has adversely affected the 
situation in Coorg. 

Chairman: Is it a fact that this sort 
of privilege, possessing guns without 
licence, has in any way prejudiced the 
law and order situation? 

Shrl Cariappa: Absolutely not. As 
I have stated in my Memorandum r 

there has not been any single case oC 
~riolence by the use of firearms in 
COGrg, as far as my knowledge goes. 

Thakur Shrt Fatehslnhjl Ghodasar: 
May I know if that privilege is given 
to other people all over India . . . 

Shrl Datar: It is for you and me to 
decide. 

Shri Cariappa: The possession of a 
gun gives the individual a certain 
sense of responsibility and self-respect 
and I can be quite sure that nobody 
having a gun with a sense of res-
ponsibility will abuse his right. 

Sbrl Datar: So far as the custom is 
concerned, generally you use ar.ms 
other than firearms except in one caser 

according to your Memorandum, guns 
have to be fired. 

Shri Carlappa: No, Sir. We have to 
use guns when a boy is born and also 
at other ceremonies. 

Shri Datar: You will find, the 
weapons are either a sword or a 
sielde, or '.artie 'other arm. 

'SbrI Culappa: "The cutting of the 
harVest harmon1aeswith the shootlnc 
of a .un. 



5hrl JL a. Achar: Even at the 
marriage ceremony, a gun is fired. 

Shri Datar: So, gun is necessary. 

8hrl Carlappa: Yes, Sir. Firearms 
.are quite necessary. 

8hri Mohammad Tahir: Gun is 
necessary. Is there any harm if that 
gun should be a licensed gun? 

Shri Carlappa: It is only a case of 
.sentiment of the people. If the right 
of possessing a gun is taken and the 
people are asked to apply for a licence 
that will give them a ,psychological 
.shock. 

Shri BlbhQti Mishra: There are so 
many rights which the Government 
has taken away. Even the princes 
.have gone. Why do you think that 
these people exclusively should have 
.such a right? 

Sbri Cariappa: A Jamma-Coorg is 
not a prince. He is only a land-
holder. 

Sbri Datar: Do you agree that this 
privilege was granted by the British 
after they conquered or entl;!red into 
Coorg? 

Sbrl Cariappa: No, Sir. We had this 
privilege even when Raja Linga wa.s 
ruling Coorg. My grand-father had 
a present fram the late Raja of Coorg 
and that was a gun. 

Shri Datar: Do you agree that by a 
notification on 26th July, 1861, this 
right was conferred on the Coorgies by 
the British Administration? 

Sbri Oariappa: I do not agree with 
that. It existed before. It might 
have been continued or confirmed. It 
was not a reward for loyalty. 

Shrl Datar: What was done was 
that the provisions of the Act, called 
the 'disanning Act' were not made 
applicable to the gallant people of 
Coorg ... 

Shrl Carlappa: It was not for 
loyalty. Our people fought the 
Britishera. but ultimately they were 

ti'l 

overwhelmed. We were only about 
20,OO~ people. 

Sbrl Datar: And you lost? 

Sbri Carlappa: We were overwhelm-
ed. The whole of India was lost. 

Shri Datar: I am reading from the 
relevant notification, notiAed on 26th 
July 1861: 

"In consideration of the exalted 
honour, loyalty and intrepidity 
characteristic of this little nation 
of warriors, and in recollection of 
its conspicuous services in aid of 
the British Government, it is my 
pleasing duty to notify hereby for 
general information in virtue of 
that power vested in me by the 
Government of India that the 
provisions of the Act, commonly 
called the 'disanning Act', are 
not applicable to the gallant people 
of Coorg". 

Sbrl Cariappa: We had that before. 
There may be a handful of people 
who sided with the British Govern-
ment. 

Shrl Datu: You can ask them 
Wlder the present conditions, not on 
account of any cu.stom. 

Shrl Cariappa: Our main thing is 
cu.stom and it is left to the Govern-
ment and to the Parliament: 

Shri C. P. S. Menon: Ayudha Puja 
is' common to all the commWlities in 
India. The Brahmins worship the 
books, the carpenters worship the 
tools, the warriors worship the swords 
or guns. In your case you are lucky 
becau.se this privilege of yours was 
allowed to continue-the privilege 
which you had earlier-in apprecia-
tion of your services. 

8br1 Cariappa: It is more a question 
of interpretation than the real posi-
tion. 

Shri C. P. S. Menon: Would you like 
to continue to enjoy such special 
privileges marking out as distinct 
from others in India, while otherl 
have no such privileges? 



Sbll Cariappa:I do not wish, that 
others should not be given this pri-
"Hege. On the other hand, I would 
request you to extend this privilege 
to all the people. 

Sbll Datar: You are not now render-
ing any police or military service. 

Shri Carlappa: We have not rendered 
that even before. 

Sbri Datar: Then on what ground 
you claim this privilege which you 
received in token of good services. 

Sbri Carlappa: On grounds of social 
and religious customs. 

Sbri Datar: So far as your custom 
is concerned, I take it that you have 
read this Bill. 

Shrl Carlappa: I have not read it. 
o 

Shrl Datar: You should have read 
it. Then probably your memorandum 
would have been shortened. 

Sbri Cariappa: Probably I would 
have to' add something more. I shall 
read the Bill. 

Shrl Datar: So far as the present 
Bill is concerned, it contains liberalis-
ing provisions in respect of arms, 
other than firearms, for which no 
licenCe will be required by any 
Indian ..... 

Sbli Cariappa: There is no other 
arm except firearms. 

Shri natar: Are there no other 
arms? Is not dagger an arm? 

Shri Caria..,.: Yes. We possess 
daggers. 

Shri Datar: Do not make wild state-
ment. You are a responsible officer. 

Shrl Carlappa: I am sorry. 

Shii Datar: What has been done in 
the present Act is that for all other 
arms, other than the firearms, no 
licence is needed. The rest of India 
would be put on the same footing as 
the Jamma Coorgs so far as other 
ar~ are concerned. There are cer-
hun re.trictions, of course, but those 
restrictions will apply only in an 
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emergency. But so far as ordinary 
arms are concerned, Coorgs and others 
will be on the same footing. So far 
as firearms are cODcerned, licences 
will be required. In, that case you 
will be affected only so far as the 
customary right of holding a gun is 
concerned. In other words, the whole 
custom for the purposes of the present 
Bill is watered down only to tlie 
question of gun; nothing more. Now, 
all that is required according to you 
is that even a gun should be exempted 
under the provisions of the present 
Bill. According to the principle 
accepted by Parliament, for a gun, 
which is a firearm, a licence will be 
necessary ... 

Shri Achar: We must not mislead 
the witness . . . ' 

Shri Datar: Let the hon. Member 
say that I have . . . 

Shrl Achar: It is not merely gun. 
'. Sbri Datar: I am surprised that the 

hon. Member has used that expression. 
Shri Achar: I am very sorry. What 

I mean to say is that if you read the 
rules ... 

Shri natar: I am not dealing with 
the rules. I am deanng with the 
position under the. Bill. 

Shri Achar: You have misunder-
stood me. 

Shri natar: Do not use such expres-
sions. I was stating the position under 
the Bill. I was not referring 'either 
to the Arms Act or the rules. 

Chairman: It is very unfortunate 
that the hon..- Member has made the 
remark that the Minister is mislead-
ing the witness. 

Shri Achar: I regret it. It is not 
only with regard to gun . 

Chairman: He is going to explain 
the position. 

Shri Datar: I have this memorandum 
in my hands. You have made a 
reference to a number ot arms' here. 
You have made a rE.'ference to guns 



also. Therefore, I have said that so 
tar as arms are concem.!d, no licence 
will be required. So far as guns are 
8OIlcemed, they would require 
licences. 

Sbri Achar: Under the rules . . . 

Shri Datu: I am not going into the 
rules. 

Sbri Achar: It is not only with 
regard to guns that 

Shri Datu: Now you Rave misunder-
tk)od me. 

Cbalrman: He is explaining some-
thing to the witness. Let the Home 
Minister continue. 

Sbri Acbar: All right. Then, I will 
ask separately with your permissioo. 

IIar1 Da&ar: In your memorandum 
you have made reference to a number 
of anns. You have also made a 
reference to guns. Is there a reference 
to any other firearm, other than the 
gun? 

Sbrt Cariappa: There is no mention 
to any other arm except the gun. 

Shri Datu: You have mentioned 
sword, spear, sickle, etc. 

~ Cariappa: They are just arms. 

Shri Datar: In respect of them, 
there is no licence needed. So, 
therefore, there is no trouble over 
that. The. only point of difference 
between us is this: You have made 
a reference in your memorandum 
only to one ·type of firearm, i.e., the 
gun. 

Sbrt Cariappa: It is only gun, and 
we are exempted from the operation 
of the Indian Arms Act with regard 
to guns. 

Sbrl Datar: So, our difterence is 
narrowed down to this: Assuming 
the Bill in its present form is passed 
by Parliament, you will be affected 
only with regard to guns and not with 
Tegard to others. 

Slarl Carlappa: Yes. 
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Shrl Datar: Therefore, what you 

desire is that you should have a tilht 
to use this particular fireann, namely. 
the gun, without any licence. Is that 
wbat you want? 

Sbri Carlappa: Yes. 
Sbri Datar: Now the position is 

clear. 

An boil. Member: What type of 
gun? 

Shri Datu: It is immaterial. 

Sbrt Achar: Your community. 
namely, the Kodava Community, 
whether they have any Jamme' or not, 
all of them are entitled to hold these 
arRlS without any licence? Do all the 
members of this Community have a 
right to hold guns? 

Shrl Carlappa: It is only the 
Kodavas who are Jamma holders. I 
can define a Kodava. He speaks his 
own language, the Coorgi language. 
He wears his own traditional dress. 
He holds his own land which is inali-
enable. 

Chairman: Is it a caste? 
Sbri Cariappa: It is not a calte. It 

is a community. 

Shri Sen Varma: Even a non-Co_ 
orgi may be a Jamma. 

Sbri B. M. Carlappa: We have 
Harijans. We have got OUr own old 
social customs where a Coorg village 
is self-sufficient: yOU have got your 
own dhabi, your own barber, your own 
workers. If they come under the 
Jamma tenure they ~re entitled to 
the exemptions of the Arms Act. 

Shrl Datu: Even though he may 
not be a Coorgi? 

Shri B. M. Cariappa: Even though 
he may not be, by community or 
caste .. 

Shri Datar: There is some confu-
sion in our minds about this. 

Cbainnan: Is it a fact that all 
Kodavas own lands? 

Shrl B. M. Carlappa: Yea. Jamma 
lands. 



Shri Da&ar: All Kodavas are 
Jammas? 

Shrl B. M. C&rIappa: All Kodavas 
are Jammas. 

Cb. Ranbir SiDch: All Jammas are 
not necessarily Coorgies. 

Sbri B. M. Cariappa: All J ammas 
are Cool'gies. But all Coorgies are 
not necessarily Jammas. 

ShrimaU Violet Alva: Is it only on 
the historical ground that you are 
wanting. this exemption? 

Shri B. M. Cariappa: May I ex-
plain? Jammas are being gradually 
taken away. Because, there may be 
bad people who may accumulate lot 
of debt, thinking that their land 
cannot be sold. But Government can 
pass a special rule and sell his land. 
These are only existing Jammas. New 
J ammas are not being created. 

BItri Da&ar: What about the pur-
chaser? 

Shri B. M. Carlappa: He cann~ 
purchase the J amma land. If a 
Jamma land is to be sold, that Jamma 
characteristic is removed by the Gov-
ernment and the land is sold as an 
ordinary piece of land. 

ChairmaIl: Suppose a J amma has 
,no issue. What happens in that case 
to the tenure? 

Shrl B. M. Cariappa: It goes to the 
family. Suppose I have no issue. My 
property, big or small, goes to my 
family. 

Chairman: 'Family' 
whom? 

means to 

Shri B. M. Cariappa: Tc my 
brothers or my uncles. 

Shri Datar: If the whole family is 
extinct? 

Shrl B. M. Cariappa: Government 
has a right to remove the J amma 
right and sell it. It becomes then an 
ordinary land. 

Chairman: So it is not transferable. 
n becomes a non-Jamma land. 
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Sbri Achar: In Coorg, the popu-

lation of this community, that is the 
Jamma holders. is less than the ordi- . 
nary poulation there, is it not? 
. Sbri B. M. Carlappa: Much less. 
The total poulation is 2.20,000 while 
the population of the Jammas is 70,000. 

Shri Acbar: Even then there is 
no complaint against them by the 
other section? 

Sbri B. M. Cariappa: Absolutely 
not. If I may digress a little, a 
~rg village has got Hindus, Mus-
lims, Pulayas, barbers, dhobis and so 
on. You can never find a single clash 
even at the height of tension. 

Shrl Acbar: Probably you 'have 
not looked into the exemptions as 
they are now under the rules. Have 
you ever looked into them? 

Slarl B. M. Canappa: 1 have not. 

Shri Achar: In the present rules 
YQU will find that "'it is not only in 
respect of guns. 

8b,rl B. P. SakseDa: May I know 
whether this exemption is being 
claimed 9n the part of the Cc>org 
people in consideration of the good 
certificate for the good behaviour that 
has been given to them and which 
was read out a moment before by the 
Home Minister? 

8hri B. M. Cariappa: I think I 
should answer this question. A good 
certificate might have been given by 
the British Government when the 
Britishers took over. A similar and 
a better certificate was given to the 
people of Coorg from 1930 onwards 
when the Coorg people won cent per 
cent of the elections under the Con-
gress, without a. shot being fired or a 
man raising a stick in his hand. 

Sbri Da&ar: In fairness to you, 
even in 1881 only a small portion of 
the population must have helped the 
Government. 

Shrl B. M. Carlappa: Three families 
only. 

Shrl Blbhutl MIshra: In view c! the 
fact that so many "facUlties" were 



given to the people of India by the 
Britishers, such as the pennanent 
settlement in Bengal, which this Gov-
ernment has undone, may I know 
why these people are asking for a 
special privilege for themselves apart 
from other people? 

Shri B. M. Cariappa: Can I answer 
that question? If by giving a certain 
privilege to a certain community 
which has been enjoying that pri-
vilege for centuries, any other person 
is going 1.0 be harmed, by all means 
remove that privilege. But if by 
tradition and culture and by a sense 
of loyalty to the country that pri-
vilege has not been misused by that 
community, for God's sake do not 
take it away. 

Shrl BibhuU Mishra: Do you mean 
that other people will not be aftected? 

Shrl B. M. Cariappa: Government 
is the best authority to judge that. 
(lba~: Within Coorg itself, 

will there not be a feeling of discri-
mination between citizen and citizen? 

Shrl B. M. Cariappa: Up till now 
there has been no com.p1&lDt. 

CbairmaIl: Not complaint, but 
making discrimination between citizen 
and citizen. 

Shri B. M. Cariappa: It has not 
been there so far, and I do not think 
there will be any question of discri-
mination in future a]so. 

CbairmaD.: Because a citizen has 
the right of equality of status. 

Shri B. M. Cariappa: What we say 
is, please give it if it does not in-
fringe the rights of other people. 
May I quote one sentence in this con-
nection? The late Sardar Patel said: 
"If all the people of India behave as 
the people of Coorg behave, I shall 
have no hesitation in extending the 
exemption of the Arms Act for the 
whole country". 

Shri Bibhuti MJshra: In his memo-
:andum the witness has stated that 
"there have been very very rare cases 
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of abuse of arms by them". It mean. 
that there have been some abuses. 

Sbri B. M. Cariappa: I do not mean 
to say that every Coorg is an angel. 
What I had in mind was this. Every 
Coorg, or all Coorgs are not angels. 
There are good and bad people. But 
taking the sum total and the general 
principles governing the character of 
a Coorg man, he has not abused the 
right of firearms so far. There may 
be rare exceptions, one stray instance 
somewhere. 

ShrI Blbbutl MIshra: In that case 
the State must come to the protection 
Of that man where he has been affect-
ed. 

Shri B. M. Cariappa: The State is 
there, the law is there. 

SIui Datu: What the witness says 
is, not that he alone should have the 
exemption. He has not got any ob-
jection if it is extended t6 others. 

Shri B. M. Cariappa: We are not 
clannish. --. 

libri Datar: "Whatever we have, 
you may give to others. But kindly 
keep it with us"-that is what he 
says. 

Shrl B. M. Cariappa: That is quite 
correct. 

Shri Bq1lubir Sabai: We under-
stand that you claim this exemption on 
the basis of individual freedom and 
time honoured custom and manners. 

Shri B. M. Cariappa: More on the 
basis of the time-honoured custom. 

Shri C. P. S. MeDon: But guns 
did not come into India at such an 
early date as all that. 

Shri Raghubir Sahai: But from the 
Rules that have just been quoted by 
the hen. the Home Minister (which 
have been corrected up to 1958) we 
find that this right has been given to 
you under the condition that every·· 
body of the community is liable to 
=-ender military or police service. 
From what you have stated just now, 
fOU do not attach any importance to 



~is 1!ondition. But may I ask ~fOu if 
ever before this you raised this posi-
tion either before the British Govern-
ment or before Our Government? 

8bri B. M. Carlappa: No, we have 
not. The custom has been going on. 
There has been no interference, and 
our people are such law-abiding 
people. 

Shri Raghublr Sahal: Most of us 
have not been to the Coorg areas and 
we would therefore be mbre guided 
by the rules and regulations .and the 
laws. We are ignorant about your 
customs. But the rules as they stand 
provide that you are entitled to this 
only under certain conditions, that is 
you should render military and 
police service to the Government. 

SbrI B. M. Carlappa: May I see 
the relevant rule? 

Sbri Rachublr Sahal: Yes, you will 
find it on page 31. 

Sbri B. M. Carla"": It says: 
"every person of a Coorg race and 
every Jumma-tenure holder in Coor., 
who by his tenure, is liable to per-
form military or police duties". 
"Liable to perform"-it is not a con-
dition made. When he has got the 
gun and sword, if there is a need, he 
will certainly go and help the G9V-
ernment. 

Shri Datar: I shall explain it to 
you. The wording is 'liable to per-
form military or police service'; that 
is, they might be called upon; but 
generally, they are not called upon. 

Shri Raghublr Sahai: I want him 
to make it clear whether he accepts 
this condition 'liable to perform mili-
tary or police service'. It is not obli-
gatory here. 

Shri Datar: This condition is there 
from before 1920. In the 1920 rules 
also, we had it. 

Shri Rachuldr Sabai: So, I say that 
this condition has been going on, that 
there is a liability. 

Chalrmaa: He accepts that. 
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SIt.ri ..... ubir Sabal: Does he 
agree to that? 

Chairman: He agrees. 

Sbri Datar: May I poi'nt out alro 
the present trends? Such liability or 
obligation was there in respect of 
village servants' who had certain 
hereditary lands or certain in am 
lands etc. Now, broadly, the tendency' 
is to dispense with them altogether 
and to treat the lands as ordinary 
lands. That is why this has come in. 

Shri Carlappa: About the liability .. 
may I just explain one position? In 
1931-32, there was an Indian as the 
District Magistrate ·ot Coorg and a: 
Britisher as the Commissioner. The-
British commlSSloner asked the-
Indian District Magistrate, a son of the-
soil, who is exempted from the Arms 
Act, to call special police from. 
Mysore and shoot at the Satyagr~ 
in Coorg, but he refused; though he 
was a servant of tHe British Crown .. I 

a District Magistrate and a very res-
ponsible officer. he refused to call 
them. He said, 'I can handle them; 
otherwise, everyone has got guns and· 
swords, and there would be terrible-
shooting; I would not take this risk.". 

Chairman: Shri Raghubir Sahai's 
question is whether you stick to the 
condition also. 

Shri Carlappa: As I said, we are 
not a disloyal people. You can im-
pose conditions and aU that. 

Shri Datar: Nobody says that there 
was any disloyalty. 

Shri Cariappa: Our only point is 
that for God's san, please do not 
take away those rights that we have 
enjoyed at the time of our hirth, 
death, marriage, ayudha puja, village 
festivities etc.; if you can, you can 
extend the rights to others. 

Shri Ra,hublr Sabai: May I have 
some idea as to how many people out 
of this Community join the military 
and police service?' 

Sb.ri Cariappa: They have not been 
taken into the service only because 
there are Coor,ies; they have got to 



10 through certaul testSj even today, 
people are going through these tests. 
and whoever comes out successful is 
taken. 

Shri Datu: Please do not mis-
understand the hon. Member. He is 
only putting a point in your favour. 

Shrl cllIiAppa: I· want to be quite 
correct. Weare not joining the mili-
tary by way of a right; there is no 
right for us; everyone knows his res-
ponsibility; he comes to the Army be-
cause of .merit. 

Shri Datu: But the fact is that 
there are a large number of Coorgs; 
it is a matter for congratulation. 

Shri Carlappa: They like it. They 
are there by merit. 

Shri Datar: We had General 
c.riappa. 

Shri Carlappa: There is another 
General now. 

Shri Datar: So, it is a matter which 
is creditable to you. The hon. Mem-
ber has only put it that way. 
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Shri Carlappa: I understand that; 
I thank him for that. But I would 
also point out the other fact that they 
are not taken into the Army only 
because they are Coorgies; they 
come by merit; if a larger number are 
there, they are there because.f 
merit. 

Shrl Datu: Assuming that you say 
that they are there on account of long 
military traditions, just like the Raj-
puts, or the Maharattas· and so on ... 

Shri Cariappa: I am not saying that. 

Shri Datar: There is a long military 
tradition. 

Shri Carfappa: Historically, these 
things can be dovetailed. 

Shri Datar: You need· not be apolo-
getic about it. 

Shri Carlappa: I am not; I am 
proud of that. 

Sbri Datar: It is a matter to be 
proud of. 

Shrl CariaP .. : I am proud of it: 
certainly. 

Shri Achar: This tradition is there 
because they were allowed to use-
guns trom long since. 

Shrl Datar: About guns also, ' I 
understand the position. 

Shrl Rarhublr Sabal: As regards. 
those who are not in the military or 
the police service, do they all have 
guns and firearms? 

Shrl Carfappa: Of course; I have 
got a gun; I am not in the military. 

Shri Datu: We have· some doubt. 
,about one point. The terms 'Kada-

vas' and "Jammas' are interchange-
able? 

Chairman: Is that correct? 

Shrl Cariappa: They are the same 
term. 

ChalrlD&D: Kodavas are the Jamma-
landholders? . 

Shri Achar: Persons other than 
Kodavas also can be Jamma holders. 

Chairmau: Yes, there are dhobis, 
barbers .... 

Shri Carlappa: The only implication 
is that they were the sons of the 
the soil; all the land belonged to 
them; later on, when other communi-
ties came, they were also given the 
land. 

Chairman: Could you please answer 
one point concerning facts? You said 
Kodavas and Jammas are inter-
changeable terms. We understood 
that to mean that it was only the 
Kodava Community who were Jamma 
holde1'3. Now, from what Shri Achar 
has said, it appears that even non-
Kodavas also can be Jamma holders. ., 

Shri Carlappa: They are Jamma 
holders. 

Chairman: Ultimately, you said 
that Jammas are non-transferable; if 
a person dies without any family 
issue then the land is taken out of 
the Jamma tenure. So, a member ot 



-.ny 01 her community or caste also 
-can purchase the Jamma tenure 
.. nd .... 

Shrl Cariappa:. They cannot pur-
·ehase. 

Chairman: So, you stop the Jamma 
· at that. 

Sbrl Achar: We had long ago in 
·the village units, Jamma holders 
· other than Kodavas. 

ShrImati Alva: Is there no dis-
-qualification for ceasing to be a 

· Jamma holder? 
Sbrl CarJappa: If he does not pay 

· the land tax or the land tenure tax 
· -for one or two years, he is given 
· several warnings, and Government 
terminate it. 

ShrImati Alva: Caste and creed are 
. no disqualification? 

Sbri CarIappa: It is only the l~ 
revenue arrears and the abuse of the 
whole thing. Supposing he accu-
mulates too much of debt on the 
ll'Ound that he is conscious of the 

'tact that his land cannot be sold, then 
it is left to the Government and the 
eompetent court to find out whether 
the man has really abused his right; 
then they can sell it. 

Cba.inDaD: Therefore, it comes to 
this that if there is default of rent or 
revenue, or there are other debts, 
then the Jamma is put to auction? 

Shri Cariaj»pa: By the State: 
Chairman: Any person purchasing 

it will get .... 
Shri Cariappa: He does not get it 

86 Jamma land; he gets it as an ordi-
nary piece of land; the Jamma right 
is not transferable. 

Shrl Achar: As he explained it ear-
lier, in a village unit, there are bar-

. bers, there are dhobis and there are 
other sections of the community. They 
weI'e also granted Jamma originally; 
they are Jamma holders; even now, 
they are there. 

Chairman: Whoever was a Jamma-
holder can continue to be a Jamma-
bolder. 
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Shrl Datu: Kodava or otherwise. 

Chairman: So, all Kodavas are 
Jamma holders, but non-Kodavas also 
may be Jamma holders. 

Shrimatl Alva: If a Jamma holder 
ceases to be a Jamma holder, does he 
lose the right to the weapons? 

Shri Cariappa: He does ,lose. 

Shri Achar: But if he is a Kodava, 
he would not. Even if a Kodava loses 
his Jamma right, still, as a Kodava, he 
will have the right. 

Shri Carlappa: It is left to Govern-
ment to decide it. 

Shrl Sekhar: May I ask one ques-
tion? 

Chairman: Let certain issues be ·de-
finitely understood by us first. Any 
additional questions that you want to 
ask you may ask later. He has not yet 
cleared the confusion that has already 
arisen; it is for him to explain the 
position now. • 

Shrl CarlaBB: I am a Jamma 
Kodava myself; among the Jamma 
Kodavas, there are pegdes, now called 
Hegdes, dhobis .... 

Chairman: You have mentioned in 
the second para of your letter that 
Jamma Coorgs are called Kodavas. 
Then, you have stated that all Kodavas 
are Jamma holders; at the same time, 
you said that communities other than 
Kodavas are also Jamma holders, such 
as dhobis, barbers etc·, 

Slarl Cariappa: I would put it the 
other way; even among Jamma Koda-
vas .... 

Chairman: I am asking this question, 
because we could not follow you. FirSt 
of all, you have said that Kodavas are 
Jamma holders. Secondly, you have 
stated that even if a person not be a 
Kodava, yet by virture of custom, he 
can be a jamma holder. So, non-
Kodavas also can be Jamma holders? 

Shrl Cariappa: Yes. 

Chairman: So the distinction lies 
bere. Jamma tenure is not transfE'r-



~ble and even if it be put to auction 
by Government and somebody else 
purchases it, the jamma right is ex-
tin·guished? 

Shrl Carlappa: It is not transferred. 
Cbalrman: So non-Kodavas can be 

Jamma holders. ' 
Sbrl Carlappa: Yes; there are. 
Chairman: Only those 'families who 

are non-Kodavas and who were hold-
ing these Jamma rights from before 
by right of custom can come in. 

Sbri Carlappa: nat is correct. 
Shrj N. C. Sekhar: You said that 

Jamma land in Coorg is not transfera-
ble. To my knowledge some new 
development is taking place. I hope 
you would please explain this position. 
Land is mortgaged to people who go 
there from outside with money and 
lhese lands are being converted into 
coffee estates. I know this is happen-
ing in north Coorg. A woman from 
Mysore is owning something about 300 
to 400 acres and she is selling plots of 
land. Certain people from Malabar 
area have purchased 2 to 3 acres each 
and this is taking place all along the 
Coorg area. Estates are being estab-
lished there. How is that develop-
ment taking place? 

Sbri Carlappa: In the first place, all 
land in Coorg is not Jamma land. The 
land that the hon. Member is referring 
to is non-Jamma land. No Jamma land 
is being given to any planter and there 
is no plantation in Jamma area. Jamma 
land is mainly agricultural land. There 
is no coffee estate or tea estate or 
rubber estate in any Jamma land. I am 
categorical about that. Jamma tenure 
is the original holding. 

Shrl B. P. Saksena: Am I right in 
thinking that all your claim to exemp-
tion is based on your good and bril-
liant record of service that you ren-
dered to the Britishers during their 
time? 

Shrl Carlappa: I have previously 
answered that question. I have said 
It is not as a recognition of the merito-
rious service rendered by any Coorli 
that we have 'iOtthis riiht. 'flus rigbt 
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has been there from the time the ftre 
arms came to be used. Before the 
guns came, the children were given 
bows and arrows and when gunpow-
der was introduced, the people of 
Coorg marched with the times. There 
is no connection betw~n this and their 
loyal services to the British Govern-
ment. 

Now, I come to the question of the' 
other hon. Member. No estate is in 
J amma land and the land in north 
Coorg which the hon. Member refer-
red to is known to me. I know the 
lady also. All this land is non-Jamma 
land which they got a long time ago. 
Jamma tenure does not extend to that 
land. 

Shri Datar: III that lady ~kkamma? 

Shri Carlappa: Yes. There is no 
Coffee eAtate in any wet land or 
Jamma land .. 

Sbrl Datar: Shri Mishra wants to· 
know the acreage of Jamma land as· 
opposed to the total acreage. 

Sbri Carlappa: I can roughly say. 
There are landholders who may be 
having only 3 acres of Jamma land 
and 100 acres of non-Jamma land. I 
could not say how much would be the 
total area. But it may be about one-
third of the arable land. One-third 
may be Jamma land and the other 
two-thirds may be sago land. 

Chairman: Can you give the maxi-
mum holding by an individual? 

Sbri Carlappa: It may not be more 
than 10 acres at the most. There are 
sago lands adjacent to that. My father 
had only 3 acres of Jamma land; he 
might have had about 7 or 8 acres of 
sago land. . 

SUi Datar: Sakkamma was a Jamma 
holder. 

8bri Cariappa: No; she was a sago 
landholder and a planter. 

SIlri VaJpa,ee: Have the landless 
labourers also the saine ppwer or are 
they dikrimlnated ·-tamst, 



Sbrl Oarlappa: The very fact that 
they are landless shows that they are 
Don-Jamma hold6!rs. Among the Jamma 
holders there is no labourer. He is 
his own labourer. The point the lion. 
Member is referring to is about the 
eoffee estates. They are not jamma 
holders and they cannot have' this 
·right. 

Chairman: Even if a J amma holder 
'Owns 3 acres of land, will he Dot ac'-
-cept labour under tea garden holder? 

Sbri Cariappa: No. 
ChalrmaD: All Kodavas are Jamma 

holders and no Kodava will work in 
other lands. Is it correct? 

Shrl Cariappa: Normally, they won't 
because they have enough. 

Chalrma.: Do you think 3 acres is 
enough? 

Sian Carlappa: Take the case of my 
father. He had only 3 acres. He 
brought me up. I bad. not to pay by 
way of school tees .... 

Shri Datar: The first 'krishi pandit' 
was from Coorg; he lot the Rs. 5,000 
award. 

Sbrl Carlappa: He was a non-Cocirgi 
.Jamma tenure holder. 

Shri Datu: The first Chief of the 
Army came from Coorg. 

Shri Carlappa: The third also. 
Shri Blbhuti Misbra: Because they 

were favoured by the British. 

Shri Carlappa: No, Sir. After inde-
pendence it was not the British. 

Shri Datar: You said that those who 
did not belong to the Coorg Community 
but who came there and settled there 
got Jamma rights. 

Sbri Carlappa: Yes; they were the 
Qriginal sons of the soil. The diffe-
rence is according to the division of 
labour. For example thl!re are dhobis. 
They are non_Kodavas. There are 
. Hegdes or Bagades doing work in the 
temples. They are non-Kodavas. but 
not non-Coorgis. . . 

'Shd Bhakt Darshan: If only one gun 
1s kept in a village licence-free ~d ~ 
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used on ceremonia 1 occasions instead 
of keeping all the guns licence-free, 
what have you to say? 

Shri Carlappa: I can only say that 
it will be taking away our rights. 
Perhaps you have no idea of a Coorg 
village. It is a solid consolidated area: 
and in times of rain no person oiber 
than a Coorgi can even walk up to a 
house and find where the gun is.at the 
time of birth ceremony or death cere-
mony. I am only emphasising what 
Coorg life is. 

Shrl Datar: I want to know whether 
for crop protection a muzzle-loading 
iun would be sufficient. 

Shri Carlappa: Even a muzzle·load-
ing gun is not necessary. The general 
impression people have got is that 
Coorgis are exempt from the Arms Act 
only because there are too many mon-
keys which come and damage the. 
crops. I can tell you the whole of 
Coorg is not infested with mo~keys 

and monkey nuisance is only in coffee 
estates· which is hot Jamma tenure. 

'Shri Datu: I am asking you a simple 
question. You are also a cultivator 
and therefore, you may know. For 
bona fide crop protection would • 
muzzle-loading gun be sufficient? 

Shri Carlappa! It is quite enough to 
frighten away a monkey. 

Ch. Ranblr SiDrh: Do you feel that 
a muzzle-loading gun is better or a 
smooth-bore gun is better or a rifle is 
better so far' as crop protection is con-
cerned? 

Shri Carlappa: Muzzle-loading gun 
is smooth-bore. 

ChairlDlUl: What Shri Cariappa says 
is that in order to drive away mon-
keys, a muzzle·loading gun is suffi-
cient. 

Chairman: I think we have got all 
the information. On behalf of the 
Committee, I thank you for giving us 
very valuable information . 

Sbri Carlappa: Thank you, Sir, very 
much. 

(The witness then withdTetp). 
The Committee then adjourned. 




